
                                    

Tezpur PS Case No-1280 of 2022 

GR Case No-2430 of 2022 

U/S-325/379/353 of Indian Penal Code 

  
 

O  R  D  E  R 
19.01.2023 

Ld. Advocate of the petitioner has filed hazira.  

Case diary as called earlier vide order dated-10.01.2023 is received 

today from the I/O concerned. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.    

The learned advocate of the petitioner has submitted that the 

accused person, namely, Md. Sahabuddin is innocent and he is no 

way connected with the alleged offence. The Ld. Counsel of the 

accused further submitted that the accused person is falsely 

implicated in this case as he was arrested only on the basis of 

suspicion. The Ld. Counsel of the accused also submitted that 

nothinh has been seized from the possession of accused person and 

in the event of the release of the accused on bail there is no chance 

of his absconding. Hence, prayed to allow the bail prayer of the 

accused person.   

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Himanshu Nath alleging that on 

16.12.2022 he had left his vehicle bearing Regd. No-AS-12/CC-1132 

at his own residence at around 06:00 PM. It is further stated that on 

17.12.2022 during morning time when he woke up and he found his 

vehicle was missing from the said place and he tried to searching his 

vehicle but he failed to find the same. It is further stated that some 

unknown miscreants had stolen his vehicle. Hence, the prosecution 

case.  

From perusal of the case record, it appears that investigation of this 

case is still going on and yet to complete. From perusal of the case 

diary, sufficient incriminating materials have been found against the 

accused person. It also appears from the case diary as well as case 

record that the stolen vehicle yet to be reecovered.  

 



                                    

19.01.2023  

Hence, at this stage, if the accused person is released on bail, the 

whole process of investigation of this case will be hampered. So, 

under such circumstances and considering the gravity and 

seriousness of offence alleged against accused and the stage of 

investigation, I find that this is not a case where the accused person 

can be relied upon and enlarged on bail.                                                      

Accordingly, the bail petition No-56/2023 filed on behalf of the 

accused person stands rejected.  

Return back the case diary to the Investigating Officer in seal cover.  

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur                                      

          

     
  



                                    

Tezpur PS Case No-1021 of 2022 

GR Case No-1996 of 2022 

U/S-379 of IPC 

 
O  R  D  E  R 

09.11.2022 

Ld. Legal Aid Counsel of the accused has filed hazira. 

Case diary as called earlier vide Order dated-28.10.2022 is received 

from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned Legal Aid Counsel of the accused has submitted that the 

accused person, namely, Sri Raja Das has been recommended by 

Under Trial Review Committee dated-01.11.2022 as per the direction 

of Hon’ble Apex Court vide WPC (C) No-01/20. Hence, prayed to 

allow the bail prayer of the above-named accused person. 

The case was stands deferred in compliance with the direction of 

Hon’ble High Court due to ongoing spread CORONA VIRUS i.e. 

COVID-19 all over the country. In view of the resolution dated-

01.11.2022 of High Powered Committee Constituted as per direction 

of Hon’ble Apex Court vide WPC (C) No-01/20 for consideration of 

allowing the accused person, namely, Sri Raja Das to be go on bail. 

Further, perused the minutes of the meeting of the Under Trial 

Review Committee dated-01.11.2022 wherein name of accused 

person has been recommended for release him on bail.  

On perusal of the case record, it appears that the accused person, 

namely, Sri Raja Das has been detained in Judicial Custody since 

from 04.10.2022 in connection with this case registered under 

section-379 of IPC. In compliance with the direction of High Powered 

Committee vide resolution dated-01.11.2022, constituted as per 

direction of Hon’ble Apex Court vide WPC (C) No-01/20, accused 

person, namely, Sri Raja Das is allowed to go on bail of Rs.15,000/- 

under following conditions:- 

(i) The accused person shall make himself available 

before the Court/ concerned police station as per date 

of appearance fixed by the Court or by the police; 



                                    

09.11.2022 

(ii) The accused person shall not induced any of 

witnesses after his release; 

(iii) Accused person shall not hamper or temper the 

investigation; 

(iv) The accused person shall co-operate with the IO till 

the IO concluded his investigation; 

(v) Accused person shall not repeat similar types of 

offences after his release from judicial custody; 

(vi) In the event the accused person fails to comply the 

conditions imposed at the time of releasing them on 

bail, their bonds shall be stands cancelled/forfeited. 

On furnishing the bail bond the Superintendent of Central 

Jail, Tezpur release the accused forthwith and inform the 

Court and District Administration. The Superintendent of 

Central Jail shall further assured to maintain proper COVID 

protocol at the time of releasing the above-named accused 

person from the jail. 

Let a copy of this Order be furnished to Superintendent of 

Central Jail Tezpur and D.C Sonitpur of its strict compliance. 

Inform all the concerned.  

  Chief Judicial Magistrate,  
                                 Sonitpur, Tezpur 

 
  



                                    

Tezpur PS Case No-1156 of 2022 
GR Case No-2193 of 2022 

U/S-380 of IPC 
 

ORDER 

09.11.2022 

Case record put up today along with the bail Petition No-1514/2022 

filed by the petitioner, namely, Sri Dilip Nath praying for releasing 

the accused persons, namely, Sri Suman Nath and Daud Haque @ 

Nanu on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 16.11.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

 

 

Tezpur PS Case No-1074 of 2022 

GR Case No-2023 of 2022 

U/S-25(1-a) of Arms Act  

 

O  R  D  E  R 

09.11.2022 

Ld. Advocate of the petitioner has filed hazira.  

Case diary as called earlier is not received today from the I/O 

concerned.  

Heard from Ld. Advocate of the petitioner. However, before deciding 

the bail application, I deem it fit to call the case diary from the I/O 

concerned.  

Issue reminder along with copy of order dated-28.10.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively without fail on or before next date. 

Inform Ld. Advocate.   

Fixing 13.11.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-1085 of 2022 

GR Case No-2034 of 2022 

U/S-380 of IPC 

 

O  R  D  E  R 

05.11.2022 

Ld. Advocate of the petitioner has filed hazira.  

Case diary as called earlier vide Order dated-28.10.2022 is not 

received today from the I/O concerned.  

Heard from the Ld. Advocate of the petitioner. However, before 

deciding the bail application, I deem it fit to call the case diary from 

the I/O concerned.  

Issue reminder along with copy of order dated-28.10.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively without fail on or before next date. 

Inform Ld. Advocate.   

Fixing 09.11.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-424 of 2022 
GR Case No-764 of 2022 

U/S-420/406 of IPC 
 

ORDER 

04.11.2022 

Case record put up today along with the bail Petition No-1492/2022 

filed by the petitioner, namely, Smt. Kakali Chakrabarty praying for 

releasing the accused person, namely, Sri Bibek Chakraborty on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 10.11.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-1049 of 2022 
GR Case No-1997 of 2022 

U/S-457/380 of IPC 
 

ORDER 

04.11.2022 

Case record put up today along with the bail Petition No-1496/2022 

filed by the petitioner, namely, Md. Abdul Hasim praying for 

releasing the accused person, namely, Md. Habibur Rahman on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 11.11.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-283 of 2022 
GR Case No-455 of 2022 

U/S-420/406 of IPC 
 

ORDER 

04.11.2022 

Case record put up today along with the bail Petition No-1493/2022 

filed by the petitioner, namely, Smt. Kakali Chakrabarty praying for 

releasing the accused person, namely, Sri Bibek Chakraborty on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 10.11.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-1074 of 2022 

GR Case No-2023 of 2022 

U/S-25(1-a) of Arms Act  

 

ORDER 

03.11.2022 

Ld. Advocates of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-17.10.2022 is not 

received today from the I/O concerned.   

Also seen the WT Message submitted today regarding the 

submission of case diary in connection with above-noted case 

wherein it is stated that the I/O of this case has duly busy in law and 

order duty. Hence, the I/O prayed to give another date for 

submission of case diary.    

Heard from the Ld. Advocate of the petitioner. However, before 

deciding the bail application, I deem it fit to call the case diary from 

the I/O concerned.  

Issue reminder along with copy of order dated-17.10.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively without fail on or before next date. 

Let a copy of this order be forwarded to the I/O concerned. 

Inform Ld. Advocate.   

Fixing 08.10.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-1927 of 2021 

GR Case No-3125 of 2021 

U/S-457/380/511/34 of Indian Penal Code 

 

ORDER  

 

03.11.2022 

Case record put up today along with the bail Petition No-1482/2022 

filed by the petitioner, namely, Smt. Rakhi Daspraying for releasing 

the accused person, namely, Sri Rupdhan Das on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 09.11.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-829 of 2022 

GR Case No-1561 of 2022 

         U/S-379 of Indian Penal Code 
 

O  R  D  E  R 
03.11.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-19.10.2022 is received 

from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sri Dipen Deka is innocent and no way 

connected with the alleged offence and is arrested only on suspicion. 

The Ld. Counsel of the accused further submitted that the accused 

person is in judicial custody since from around 40 days and in the 

event of his release on bail there is no chance of his absconding. 

Hence, prayed to allow the bail prayer of the above-named accused 

person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Rupjyoti Bordoloi stating that 

on 20.07.2022 at about 07:30 PM, some unknown culprits had stolen 

away his Pulsar 220 DTSI Motor Cycle bearing Regd. No-AS-12/AB-

6017 which was parked infront of Krishna Hyndai. Hence, the 

prosecution case.  

On perusal of the case record, it appears that investigation of this 

case is almost completed. On perusal of the case record, it also 

appears that it appears that the substantial portion of the 

investigation against the accused has already been completed and 

the accused person has been detained in judicial custody since from 

26.09.2022 till today. Moreover, the I/O of this case failed to make 

any further investigation of this case since from 27.09.2022. 

Considering the later stage of the investigation, further detentions of 

accused person is not necessary.  

Considering all the above discussion and the length of detention of 

the accused person in judicial custody, I deem it fit and proper to 



                                    

allow the bail petition on behalf of accused person, namely, Sri Dipen 

Deka. Accordingly, bail prayer of accused is allowed.  

 

03.11.2022 

Accused person, namely, Sri Dipen Deka is allowed to go on bail of 

Rs.15,000/- (Rupees Fifteen Thousand) only with one surety of like 

amount and failing of furnishing the surety the accused person shall 

remain in judicial custody as fixed earlier.   

In the event of the release of accused from the judicial custody, the 

accused shall comply with the following conditions:-  

(i) The accused person shall make himself available before 

the investigating officer as and when required by him for 

the investigation of the case ;  

(ii) The accused person shall not directly or indirectly make 

any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(iii) The accused person shall not hamper the investigation or 

temper with the evidence of the case. 

(iv) The accused person shall co-operate with the I/O till the 

I.O concludes his investigation.   

Accordingly, bail application is disposed of. 

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-1057 of 2022 

GR Case No-2005 of 2022 

U/S-379/341/326/307/323/354/294/506 of Indian Penal Code 

 

ORDER  

 

01.11.2022 

Case record put up today along with the bail Petition No-1473/2022 

filed by the petitioner, namely, Md. Samser Ali praying for releasing 

the accused person, namely, Md. Sadar Ali on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 07.11.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-355 of 2022 
GR Case No-655 of 2022 

U/S-420/392 of Indian Penal Code 
 

ORDER 

31.10.2022  

Ld. Advocate of the accused person, namely, Kamal Hussain 

filed hazira.  

Case diary as called earlier vide order dated-21.10.2022 is 

received today from the I/O concerned. 

At the outset the court like to mention that the investigating 

officer SI Simanta Pathak of Tezpur PS has submitted a 

written objection against the bail prayer of above-named 

accused person stating that the release of the accused person 

shall hamper and and temper the investigation of the I/O and 

accordingly and further stated that if he released on bail, he 

may induce the persons by all possible means involved in the 

case thereby disrupting the investigation of this case. The I/O 

of this case has submitted that during the course of 

investigation it has been revealed that the said accused is a 

habitual offender and also involved in an another case of 

Tezpur PS Case vide No-1747/2021 u/s-392 of IPC and hence, 

he prayed to reject the bail prayer of the accused persons. 

Heard learned counsel of both sides on the instant petition. 

Also perused the instant petition.    

The learned advocate of the petitioner has submitted that the 

accused person, namely, Kamal Hussain is innocent and he is 

no way connected with the alleged offence and is arrested 

only on suspicion. The Ld. Counsel of the accused further 

submitted that nothing has been seized from his possession 

and hence in the event of his release on bail there is no 

chance of his absconding. Hence, prayed to allow the bail 

prayer of the above-named accused person. 

Also perused the case diary. The prosecution story in brief is 

as follows that complainant, namely, Maynul Hoque stating 



                                    

that one person call him from the phone No-8723970036 to 

his  

                    31.10.2022 

phone No-7002517553 and told him that he worked as a land 

digger and admitted that while he was digging the soil under 

Tezpur University Campus, he found gold biscuits and wanted 

to sell the said gold in a very low price. It is also alleged that 

said person often call him and tried to convince him but on 

28.02.2022 he along with his friend Motibur Rahman of the 

same village comes to Tezpur to meet them and to take the 

said gold and on reaching nearby Tezpur University, said 

person came to meet him. Thereafter, the accused persons 

along with other 7-8 persons surrounded them and physically 

assaulted them and also looted Rs.1,50,000/- from them. 

Hence, the prosecution case.                     

On perusal of the case diary, it appears that investigation of 

this case is still going on and yet to complete. It also appears 

that sufficient incriminating materials have been found against 

the above-named accused person. Hence, at this stage, if the 

above-named accused person is released on bail, the whole 

process of the investigation of this case will be hampered. So, 

under such circumstances, considering the gravity and 

seriousness of offence alleged against accused person and the 

stage of investigation, I find that this is not a case where the 

accused person can be relied upon and enlarged on bail.                                             

Accordingly, the bail petition filed on behalf of the above-

named accused person stands rejected. 

Return back the case diary to the Investigating Officer in seal 

cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned. 

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                                         Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No-829 of 2022 

GR Case No-1561 of 2022 

U/S-379 of IPC  

  

ORDER 

 

31.10.2022 

Ld. Advocate of the petitioner has filed hazira.  

Case diary as called earlier vide Order dated-19.10.2022 is not 

received today from the I/O concerned.  

Heard from the Ld. Advocate of the petitioner. The Ld. Counsel of 

the accused has submitted before that the accused has been 

languishing in judicial custody since from 26.09.2022 in this case. 

However, before deciding the bail application, I deem it fit to call the 

case diary from the I/O concerned.  

Issue reminder along with copy of order dated-19.10.2022.   

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively without fail on or before next date i.e. 

03.11.2022 and failing which the matter will be referred to the 

higher authority. 

Let a copy of this order be forwarded to the I/O concerned for 

informantion and necessary action. 

Inform Ld. Advocate.  

Fixing on 03.11.2022 for personal appearance of I/O along with case 

diary of this instant case.    

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-1025 of 2022 

GR Case No-1973 of 2022 

            U/S-420/468/34 Indian Penal Code 
 

O  R  D  E  R 
31.10.2022 

Ld. Advocates of the accused persons, Abdul Wahed and Anuwar 

Hussain have filed hazira. 

Seen the bail Petition No-1467/2022 filed by Ld. Legal Aid Counsel 

Sri Biren Borah praying for releasing the accused person, namely, 

Md. Muzamil Haque on bail.  

Case diary as called earlier vide Order dated-19.10.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.    

The learned advocate of the petitioner has submitted that the 

accused persons, namely, Md. Abdul Wahab, Md. Muzamil Haque 

and Md. Anowar Hussain are innocent and they are no way 

connected with the alleged offence and are arrested only on 

suspicion. The Ld. Counsel of the accused further submitted that 

nothing has been seized from their possession and hence in the 

event of their release on bail there is no chance of their absconding. 

Hence, prayed to allow the bail prayer of the above-named accused 

persons. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Pulak Jyoti Sharma stating that 

on 22.09.2022 some persons forged some land revenue certificate of 

Mahabhoirab Mouza. It is also alleged that he presumed that the act 

of forgery done by several persons in furtherance of their common 

intention. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is still going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the above-named 

accused persons. Hence, at this stage, if the above-named accused 

persons are released on bail, the whole process of the investigation 

of this case will be hampered. So, under such circumstances, 



                                    

considering the gravity and seriousness of offence alleged against 

accused persons  

 

31.10.2022 

and the stage of investigation, I find that this is not a case where the 

accused persons can be relied upon and enlarged on bail.                                              

Accordingly, the bail petition filed on behalf of the above-named 

accused persons stands rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-1040 of 2022 
GR Case No-1987 of 2022 

U/S-354 of IPC 
 

O  R  D  E  R 
29.10.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-12.10.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Md. Ajahar Uddin is innocent and he is no 

way connected with the alleged offence. The Ld. Counsel of the 

accused further submitted that in the event of his release on bail 

there is no chance of his absconding. Hence, prayed to allow the bail 

prayer of the above-named accused person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant Sri Dul Kumar Das stating that on 

29.09.2022 at about 01:15 PM, while his daughter Miss “X” was 

bathing inside the bathroom then someone clicked her naked 

photographs from backside over hole of the bathroom. When she 

came out from the bathroom she caught the said person and on 

being enquired she came to know that one mason namely, Md. 

Ajahar Uddin who was working in the house of their neighbour 

namely, Tiranga Das did the said bad act. Hence, the prosecution 

case.  

After lodging the ejahar, the I/O of this has registered a case vide 

Tezpur PS Case No-1040 of 2022 under section-354 of IPC. After 

registering the case police investigated the case and arrested the 

above-named accused person and produced him before the court on 

30.09.2022 and since then he has been languishing in judicial 

custody.       

Section-354 of IPC provides that “Whoever assaults or uses criminal 

force to any woman, intending to outrage or knowing it to be likely 

that he will thereby outrage her modesty, shall be punished with 

imprisonment of either description for a term which shall not be less 



                                    

than one year but which may extend to five years and shall also be 

liable to fine. For commission of a offence under section-354 of IPC  

29.10.2022 

there must be use of criminal force or assault to a any woman with 

intend to outrage her modesty.  

Again Section-354(C) of IPC provides “Voyeurism”: Any man who 

watches, or captures the image of a woman engaging in a private 

act in circumstances where she would usually have the expectation 

of not being observed either by the perpetrator or by any other 

person at the behest of the perpetrator or disseminates such image 

shall be punished on first conviction with imprisonment of either 

description for a term which shall not be less than one year, but 

which may extend to three years, and shall also be liable to fine, and 

be punished on a second or subsequent conviction, with 

imprisonment of either description for a term which shall not be less 

than three years, but which may extend to seven years, and shall 

also be liable to fine. 

Explanation 1.—For the purpose of this section, “private act” includes 

an act of watching carried out in a place which, in the circumstances, 

would reasonably be expected to provide privacy and where the 

victim’s genitals, posterior or breasts are exposed or covered only in 

underwear; or the victim is using a lavatory; or the victim is doing a 

sexual act that is not of a kind ordinarily done in public. 

Explanation 2.—Where the victim consents to the capture of the 

images or any act, but not to their dissemination to third persons 

and where such image or act is disseminated, such dissemination 

shall be considered an offence under this section. 

In the ejahar the complainant has alleged in his FIR that the 

accused person, Md. Ajahar Uddin had captured naked picture of 

the victim while she was bathing inside the bathroom. So it appears 

that the offence as alleged in the FIR cannot be considered to fall 

under section-354 of IPC. However, the alleged offence as per the 

contents of the FIR falls under section-354(C) of IPC only. Section-

354(C) of IPC is bailable in nature. So, from the above discussion, I 



                                    

have not found sufficient incriminating materials under section-354 

of IPC against the accused person, namely, Md. Ajahar Uddin.   

Therefore, considering all the aforesaid discussion and the nature of 

the case, this court finds that the accused person, namely, Md. 

Ajahar  

29.10.2022  

Uddin is entitled to get the bail as matter of right and accordingly, 

the accused person is allowed to go bail of Rs. 10,000/- with one 

surety of like amount i/d to jail hazot. In the event of release of the 

accused person, he shall comply with the following conditions that:- 

(v) The accused person shall make himself available before 

the investigating officer as and when required by him 

for the investigation of the case ;  

(vi) The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him/her 

from disclosing such facts to the court or the 

investigating officer; and  

(vii) The accused shall not hamper the investigation or 

temper with the evidence of the case. 

(viii) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-283 of 2022 
GR Case No-455 of 2022 

U/S-420/406 of IPC 
 

O  R  D  E  R 
29.10.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-21.10.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sri Bibek Chakraborty is innocent and he is 

no way connected with the alleged offence. The Ld. Counsel of the 

accused further submitted that the allegations leveled against the 

accused only for harassing him without any valid reason. The Ld. 

Counsel of the accused further submitted that it is a case of civil 

nature and if the civil remedies are available in their hands the party 

can approach to the Civil Court for their money and hence, in the 

event of his release on bail there is no chance of his absconding. 

Hence, prayed to allow the bail prayer of the above-named accused 

person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Mr. Hasan Ahmed stating that 

when he went to SBFC Bank, Tezpur to apply money as loan for the 

purpose of his business then he met the above-named accused 

person with whom he discussed about the laon. It is also stated that 

he has no personal knowledge regarding the rules and relugation of 

the bank for taking laon and accused asked him to provide 

documents and in connection with the same accused told him to give 

some advance money which is required for sanctioning loan. Then, 

he took Rs.50,000/-, Rs. 30,000/-, Rs. 20,000/-, Rs.25,000/- & 

Rs.35,000/-. Thereafter, the above-named accused switched off his 

mobile phones and become traceless. It is also stated that the 

above-named accused cheated with him. Hence, the prosecution 

case.  



                                    

On perusal of the case diary, it appears that investigation of this case 

is still going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the above-named  

29.10.2022 

accused person. It also appears from the case record as well as the 

case diary that the above-named accused is a FIR named accused 

persons. Hence, at this stage, if the above-named accused person is 

released on bail, the whole process of the investigation of this case 

will be hampered. So, under such circumstances, considering the 

gravity and seriousness of offence alleged against accused person 

and the stage of investigation, I find that this is not a case where the 

accused person can be relied upon and enlarged on bail. Accordingly, 

the bail petition filed on behalf of the above-named accused person 

stands rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-1072 of 2022 
GR Case No-2021 of 2022 

U/S-457/380 of IPC 
 

O  R  D  E  R 
29.10.2022 

Ld. Advocate of the petitioners have filed hazira. 

Case diary as called earlier vide Order dated-17.10.2022 & 

21.10.2022 is received today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused persons, namely, Sri Pitar Dahanga and Sri Abhiram Munda 

are innocent and they are no way connected with the alleged 

offence. The Ld. Counsel of the accused further submitted that the 

accused persons were arrested only on the basis of suspicion. The 

Ld. Counsel of the accused further submitted that in the event of 

their release on bail there is no chance of their absconding. Hence, 

prayed to allow the bail prayer of the above-named accused persons. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Krishna Murari Thakur stating 

that last night i.e. on 10.10.2022 at around 11 PM, while he along 

with his family members were absent at his home, some unknown 

culprits stolen away his cash amount of Rs.38,300/-, Golden 

jewelleries, one mobile handset, one bicycle etc. It is also stated that 

he suspected that Sri Pitar Dahanga and Sri Abhiram Munda stolen 

away his properties. Whereas at around 8 PM, accused, namely, Pitar 

Dahanga was caught red handed while he had stolen away a bicycle 

infront of Tezpur University Gate. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is still going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the above-named 

accused persons. It also appears from the case diary that the 

accused was caught red handed by the police personnel and 

recovered bicycle from their possession. On perusal of the case 

diary, it also appears that some of stolen articles yet to be 



                                    

recovered. Hence, at this stage, if the above-named accused persons 

are released on bail, the whole  

29.10.2022 

process of the investigation of this case will be hampered. So, under 

such circumstances, considering the gravity and seriousness of 

offence alleged against accused persons and the stage of 

investigation, I find that this is not a case where the accused persons 

can be relied upon and enlarged on bail. Accordingly, the bail 

petition filed on behalf of the above-named accused persons stands 

rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-1021 of 2022 

GR Case No-1996 of 2022 

U/S-379 of IPC 

 

ORDER 

28.10.2022 

Case record put up today along with the bail Petition No-1438/2022 

filed by Ld. Legal Aid Counsel Sri Biren Borah praying for releasing 

the accused person, namely, Sri Raja Das on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 09.11.2022 for case diary.   

 

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-1048 of 2022 

GR Case No-1996 of 2022 

U/S-379 of IPC 

 

ORDER 

28.10.2022 

Case record put up today along with the bail Petition No-1441/2022 

filed by Ld. Legal Aid Counsel Sri Biren Borah praying for releasing 

the accused person, namely, Sri Suraj Munda on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 07.11.2022 for case diary.   

 

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-1056 of 2022 

GR Case No-2004 of 2022 

U/S-379/411 of IPC 

 

ORDER 

28.10.2022 

Case record put up today along with the bail Petition No-1439/2022 

filed by Ld. Legal Aid Counsel Sri Biren Borah praying for releasing 

the accused person, namely, Sri Raj Gowala on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 07.11.2022 for case diary.   

 

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-978 of 2022 

GR Case No-1878 of 2022 

U/S-379 of IPC 

 

ORDER 

28.10.2022 

Case record put up today along with the bail Petition No-1440/2022 

filed by Ld. Legal Aid Counsel Sri Biren Borah praying for releasing 

the accused person, namely, Sri Tinku Malakar on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 07.11.2022 for case diary.   

 

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-1085 of 2022 

GR Case No-2034 of 2022 

U/S-380 of IPC 

 

ORDER 

28.10.2022 

Case record put up today along with the bail Petition No-1445/2022 

filed by Ld. Legal Aid Counsel Shreelal Gupta praying for releasing 

the accused person, namely, Sri Gyano Bahadur on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 05.11.2022 for case diary.   

 

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-1088 of 2022 

GR Case No-2037 of 2022 

U/S-380/511 of IPC 

 

ORDER 

28.10.2022 

Case record put up today along with the bail Petition No-1446/2022 

filed by the petitioner, namely, Sri Bipul Das praying for releasing the 

accused persons, namely, Sri Krishna Das and Sri Tilak Borah on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 03.11.2022 for case diary.   

 

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-1074 of 2022 

GR Case No-2023 of 2022 

U/S-25(1-A) of Arms Act 

 

ORDER 

28.10.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-17.10.2022 is not 

received today from the I/O concerned.  

Heard from the Ld. Advocate of the petitioner. However, before 

deciding the bail application, I deem it fit to call the case diary from 

the I/O concerned.  

Issue reminder along with copy of order dated-17.10.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively without fail on or before next date. 

Inform Ld. Advocate.   

Fixing 03.11.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-1025 of 2022 

GR Case No-1973 of 2022 

U/S-420/468/34 Indian Penal Code 

ORDER 

28.10.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-19.10.2022 is not 

received today from the I/O concerned.  

Also seen the prayer filed WSI Lakhi Tenopi of Tezpur PS stating the 

I/O of this case is on casual leave, so she is unable to send the case 

diary of this case. Hence, prayed another date for submitting the 

same.  

Heard from the Ld. Advocate of the petitioner. However, before 

deciding the bail application, I deem it fit to call the case diary from 

the I/O concerned.  

Issue reminder along with copy of order dated-19.10.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively without fail on or before next date. 

Inform Ld. Advocate.   

Fixing 31.10.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-1927 of 2021 
GR Case No-3125 of 2021 

U/S-457/380/511/34 of IPC 
 

O  R  D  E  R 
28.10.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-19.10.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sarubhaikan Das @ Arjun Das is innocent 

and he is no way connected with the alleged offence and is arrested 

only on suspicion. The Ld. Counsel of the accused further submitted 

that in the event of his release on bail there is no chance of his 

absconding. Hence, prayed to allow the bail prayer of the above-

named accused person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Mr. Tarun Borah, UBC stating that 

last night he has been performing patrolling duty with the batellion 

staffs of 12th APBN and during patrolling a group of person 4/5 

persons are seen at Borjhar Gaon Centre who hit something with a 

long stick, look like “siprang”. It also disclosed that on seeing the 

police said persons fled away from there and tried to escape from 

police and thereafter, police staffs on duty run behind them and 

apprehended one Sri Krishna Das and co-accused Kochuguti Das 

along with Rupdhan and others successfully escaped from there. On 

inspection one siprang having sharp end in one side, one broken lock 

of the shutter of a shop and one bicycle recovered from them. 

Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is still going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the above-named 

accused person. Hence, at this stage, if the above-named accused 

person is released on bail, the whole process of the investigation of 

this case will be hampered. So, under such circumstances, 



                                    

considering the gravity and seriousness of offence alleged against 

accused person  

28.10.2022 

and the stage of investigation, I find that this is not a case where the 

accused person can be relied upon and enlarged on bail.                                              

Accordingly, the bail petition filed on behalf of the above-named 

accused person stands rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-1083 of 2022 

GR Case No-2032 of 2022 

U/S-14 of Assam Games and Betting Act 

 
ORDER 

28.10.2022  

Ld. Advocate of accused persons, namely, Samar Ali, Siddik Ali, Amir 

Ali and Rahmat Ali filed hazira. 

Aso seen the bail Petition No-1442/2022 filed by the petitioner, 

namely, Rupali Moni Das praying for releasing the accused person, 

namely, Kamal Das on bail.    

Case diary as called earlier is received today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused persons are innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused persons further 

submitted that the accused persons are falsely implicated in this 

case. The Ld. Counsel of the accused persons also submitted that in 

the event of the release of the accused persons on bail there is no 

chance of their absconding. Hence, prayed to allow the bail prayer of 

the accused persons.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant SI(P) Rahul Gogoi of Borghat Police Outpost 

under Tezpur PS lodged an ejahar alleging that on 15.10.2022 at 

about 09:00 AM an information has been received from a reliable 

source that some persons are engaged in playing illegal play card at 

Borghuri under a Bamboo plantation and accordingly, he along with 

the PS staff proceeded to the spot and apprehended the above-

named accused persons. It is also alleged that he along recovered 

some play cards along with money from their possession. Hence, the 

prosecution case.  

On careful perusal of the case diary, it appears that the substantial 

portion of the investigation against the accused persons has already 

been completed and the accused persons have been detained in 

judicial custody since from 15.10.2022 till today. On perusal of the 



                                    

case diary, it also appears that the I.O of this case has recovered 

only some play cards with money and considering the later stage of 

the  

28.10.2022  

investigation, further detention of the accused is not necessary.  

Hence, at this stage, if the accused persons are released on bail, the 

process of the investigation of the case will be not hampered any 

more.  

Accordingly, considering all the aspect as well as the period of 

detention of accused persons, namely, Samar Ali, Siddik Ali, Amir Ali, 

Rahmat Ali and Kamal Das in judicial custody and the materials 

available on record, the accused persons, namely, Samar Ali, Siddik 

Ali, Amir Ali, Rahmat Ali and Kamal Das are allowed to go on bail of 

Rs.10,000/- (Rupees Ten Thousand) each with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier.                       

In the event of the release of accused from the judicial custody, the 

accused shall comply with the following conditions:- 

(ix) The accused persons shall make themselves available before 

the investigating officer as and when required by him for the 

investigation of the case ;  

(x) The accused persons shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted with 

the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating officer 

and  

(xi) The accused persons shall not hamper the investigation or 

temper with the evidence of the case. 

(xii) The accused persons shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O. 

Accordingly, bail application is disposed.  

Inform all concern. 

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 



                                    

               Sonitpur, Tezpur 
  



                                    

Tezpur PS Case No-931 of 2022 

GR Case No-1711 of 2022 

U/S-392 of Indian Penal Code 

  
 

O  R  D  E  R 
28.10.2022 

Case record put up today along with the bail Petition Nos-1458/2022, 

1451/2022 & 1447/2022 filed by the petitioners, namely, Sariful 

Islam, Jaher Ali and Md. Jakir Hussain praying for releasing the 

accused persons, namely, Bayanul Islam, Nur Jamal Haque and 

Dildar Hussain on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused persons are innocent and they are no way connected with 

the alleged offence. The Ld. Counsel of the accused further 

submitted that the accused persons, namely, Nur Jamal Haque and 

Dildar Hussain are already languishing in judicial custody around 60 

days and other accused Bayanul Islam has been in judicial custody 

since around 46 days. The Ld. Counsel of the accused also submitted 

that in the event of the release the accused persons on bail there is 

no chance of their absconding. Hence, prayed to allow the bail 

prayer of the accused persons.    

Also perused the case diary. The prosecution story in brief is as 

follows that complainant alleging that he is a head constable of 

Indian Rever Police and he came to Tezpur mental hospital to attend 

one of relative who was admitted in that hospital. At that time he 

meet with a person who introduced him as Mona and they 

exchanged their phone numbers with each other and after that they 

talked with each other once in a while. It is also stated that on 

25.08.2022 while he ws travelling from Dimapur to Guwahati he 

called her by 9612443398 mobile number and asked him what he is 

doing and where he is and then told him that he is going to 

Guwahati with Rs.15,00,000/- in cash to buy to cars then he told him 

that he has two vehicles one is vitara Breeza and one is Renault 

Duster and he want to sale those vehicles at a cheap price.  



                                    

28.10.2022 

After having that he thought that he can get those vehicles is a 

cheap price then he told him that he want to buy those vehicles. 

After having that he told him to come to Tezpur by bus and arrived 

at ASTC bus stand Tezpur. They came to Tezpur by two cars bearing 

Regd. No-AS-07/K-9639 and AS-07/D-9755 and took him to a place 

in Tezpur area and they snatched away his leather bag containing 

Rs.15 Lakhs. He scared because they were a group of 5-6 people 

and one of them was Mona and another Nurjamal Haque. Hence, the 

prosecution case.  

On perusal of the case record, it appears that investigation of this 

case is almost completed. It also appears that the accused persons, 

namely, Nur Jamal Haque and Dildar Hussain have been languishing 

in judicial custody since from 28.08.2022 and co-accused Bayanul 

Islam has been languishing in judicial custody since from 

07.09.2022. On perusal of the case record, it also appears that the 

accused persons, namely, Nur Jamal Haque and Dildar Hussain have 

completed statutary period of 60 days and accused Bayanul Islam 

has been in judicial custody around 46 days in judicial custody and 

till date the I/O failed to submit Final Form of Report against all the 

accused persons.                                                                           

Considering the later stage of the investigation, further detention of 

the accused is not necessary. Hence, at this stage, if the accused 

persons, namely, namely, Bayanul Islam, Nur Jamal Haque and 

Dildar Hussain are released on bail, the process of the investigation 

of this case will not be hampered any more.  

Considering all the above discussion and the length of detention of 

the accused persons in judicial custody and also the fact that the I/O 

failed to submit Final Form of Report against the accused persons, I 

deem it fit and proper to allow the bail petition on behalf of accused 

persons, namely, Bayanul Islam, Nur Jamal Haque and Dildar 

Hussain as the accused persons are entitled to get the default bail. 

Accordingly, bail prayers are allowed.  

Accused persons, namely, Bayanul Islam, Nur Jamal Haque and 

Dildar Hussain are allowed to go on bail of Rs.15,000/- (Rupees 



                                    

Fifteen Thousand) only each with one surety of like amount and 

failing of  

 

28.10.2022  

furnishing the surety the accused persons shall remain in judicial 

custody as fixed earlier.   

In the event of the release of accused from the judicial custody, the 

accused shall comply with the following conditions:-  

(xiii) The accused persons shall make themselves available 

before the investigating officer as and when required by 

him for the investigation of the case ;  

(xiv) The accused persons shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(xv) The accused persons shall not hamper the 

investigation or temper with the evidence of the case. 

(xvi) The accused persons shall co-operate with the I/O till 

the I.O concludes his investigation.   

Accordingly, bail application is disposed of. 

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

  



                                    

  



                                    

 

Tezpur PS Case No-909 of 2022 

GR Case No-1689 of 2022 

U/S-420/392 of Indian Penal Code 

 

ORDER 

 

17.10.2022 

The Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide order dated-11.10.2022 by this court 

is received today from the I/O concerned.  

Heard learned counsel of both sides on the instant petition. 

The learned advocate of the petitioner has submitted that the 

accused person is innocent and no way connected with the alleged 

offence. The Ld. Counsel of the accused further submitted that the 

accused person is falsely implicated in this case. The Ld. Counsel of 

the accused also submitted that in the event of the release of the 

accused person on bail there is no chance of his absconding. Hence, 

prayed to allow the bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant Sri Shyam Sundar Sarmah lodged an ejahar 

before the O/C of Tezpur PS alleging that the accused Suruj Jamal 

introducing him as Rajes Das of Tezpur and told him that while 

breaking a house he recovered 03 pieces of gold biscuit and told him 

that he wants to sale the said biscuit. Accordingly, the accused called 

him and his friend Manjit Singh to Tezpur and thereafter, they came 

to Tezpur and the accused came in a bicycle to sale the said biscuits 

to him. It is also stated that by taking a chance of showing them 

those golden biscuit they tried to flee away from there by snatching 

Rs.4,00,000/- from him. But at that time they nabbed the above-

named accused person. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is pending at later stage and the above-named accused person of 

this case has been detained in the jail hajot since from 22.08.2022 

till today. Further, the I/O of this case has already completed the 

substantial portion of investigation and accordingly, at present 

further detentions of the accused person is not necessary.  
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Further on perusal of the case record, it also appears that the 

accused is in judicial custody since from around 57 days. 

Hence, at this stage, if the accused person, namely, Md. Suruj Jamal 

is released on bail, the process of the investigation of this case will 

not be hampered any more. Considering all the above discussion and 

the length of detention of the accused person in judicial custody, I 

deem it fit and proper to allow the bail petition on behalf of accused 

person, namely, Md. Suraj Jamal. Accordingly, bail prayer vide 

petition No-1350/2022 is allowed.   

Accused person, namely, Md. Suruj Jamal is allowed to go on bail of 

Rs.20,000/- (Rupees Twenty Thousand) only with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier.    

In the event of the release of accused from the judicial custody, the 

accused shall comply with the following conditions:-  

(xvii) The accused person shall make himself available 

before the investigating officer as and when required by 

her for the investigation of the case ;  

(xviii) The accused person shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(xix) The accused person shall not hamper the investigation 

or temper with the evidence of the case. 

(xx) The accused person shall co-operate with the I/O till 

the I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of. 

Inform all the concerned. 

 

Sri N. Bhatta 
            Chief Judicial Magistrate 



                                    

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-987 of 2022 

GR Case No-1887 of 2022 

U/S-224 Indian Penal Code Added Section-120(B)/225 of Indian 

Penal Code 

 
O  R  D  E  R 

17.10.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-14.10.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sri Nipu Nath is innocent and no way 

connected with the alleged offence and he was arrested only on the 

basis of suspicion. The Ld. Counsel of the accused further submitted 

that the accused person is falsely implicated in this case and in the 

event of his release on bail there is no chance of his absconding. 

Hence, prayed to allow the bail prayer of the above-named accused 

person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, NK/186 Jitendra Singh of 

Biswanath Police Reserve stating that on 12.09.2022 at 10 AM he 

along with party had brought the custodial accused Bhaskar Nath to 

Hon’ble Court, Tezpur for appearing and later around 04:30 PM he 

along with party with the custodial accused returned to Biswanath 

through Darrang College road and on the way to Biswanath accused 

Bhaskar Nath informed to police staff that he suffered from stomach 

pain and gastric. So, he bring out the accused from vehicle for pee 

then the accused fled away removing his hand from handcuff. 

Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is pending at later stage and the above-named accused person of 

this case has been detained in the jail hajot since from 19.09.2022 

till today. Further, the I/O of this case has already completed the 



                                    

substantial portion of investigation and accordingly, at present 

further detentions of the accused person is not necessary.  
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17.10.2022  

Hence, at this stage, if the accused person, namely, Sri Nipu Nath is 

released on bail, the process of the investigation of this case will not 

be hampered any more. Considering all the above discussion and the 

length of detention of the accused person in judicial custody, I deem 

it fit and proper to allow the bail petition on behalf of accused 

person, namely, Sri Nipu Nath. Accordingly, bail prayer vide petition 

No-1371/2022 is allowed.   

Accused person, namely, Sri Nipu Nath is allowed to go on bail of 

Rs.10,000/- (Rupees Ten Thousand) only with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier.    

In the event of the release of accused from the judicial custody, the 

accused shall comply with the following conditions:-  

(xxi) The accused person shall make himself available 

before the investigating officer as and when required by 

her for the investigation of the case ;  

(xxii) The accused person shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(xxiii) The accused person shall not hamper the investigation 

or temper with the evidence of the case. 

(xxiv) The accused person shall co-operate with the I/O till 

the I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of. 

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 



                                    

                                              Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-912 of 2022 

GR Case No-1692 of 2022 

U/S-379/411 of Indian Penal Code Added Sec-104/272/419/420 of 

Indian Penal Code 

 

ORDER 

17.10.2022 

Case record put up today along with the bail Petition No-1379/2022 

filed by the petitioner, namely, Sahida Begum praying for releasing 

the accused person, namely, Muktabullah on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 26.10.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-984 of 2022 
GR Case No-1884 of 2022 

U/S-457/380 of IPC 
 

ORDER 

17.10.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-12.10.2022 is not 

received today from the I/O concerned.  

Also seen the prayer filed SI Jafir Hussain of Kacharigaon Police 

Outpost under Tezpur PS stating the I/O of this case is on casual 

leave, so he is unable to send the case diary of this case. Hence, 

prayed another date for submitting the same.  

Heard from the Ld. Advocate of the petitioner. However, before 

deciding the bail application, I deem it fit to call the case diary from 

the I/O concerned.  

Issue reminder along with copy of order dated-12.10.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively without fail on or before next date. 

Inform Ld. Advocate.   

Fixing 21.10.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-1072 of 2022 

GR Case No-2021 of 2022 

U/S-457/380 of Indian Penal Code 

 

ORDER  

 

17.10.2022 

Case record put up today along with the bail Petition No-1381/2022 

filed by the petitioner, namely, Sri Sanjib Dahanga praying for 

releasing the accused person, namely, Sri Pitar Dahanga on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary and the medical report of victim.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 26.10.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-1057 of 2022 

GR Case No-2005 of 2022 

U/S-379/341/326/307/323/354/294/506 of Indian Penal Code 

 

ORDER  

 

15.10.2022 

Case record put up today along with the bail Petition No-1373/2022 

filed by the petitioner, namely, Must. Sarifa Khatoon praying for 

releasing the accused persons, namely, namely, Md. Sarifuddin, Md. 

Mahiruddin @ Mahar Uddin, Must. Sajida Khatoon, Md. Surhab Ali 

and Md. Safiqul Islam on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary and the medical report of victim.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 21.10.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-987 of 2022 

GR Case No-1887 of 2022 

U/S-224 Indian Penal Code Added Section-120(B)/225 of Indian 

Penal Code 

 

ORDER  

 

14.10.2022 

Case record put up today along with the bail Petition No-1371/2022 

filed by the petitioner, namely, Smt. Rekha Devi praying for releasing 

the accused person, namely, Sri Nipu Nath on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 17.10.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-1025 of 2022 

GR Case No-1973 of 2022 

            U/S-420/468/34 Indian Penal Code 
 

O  R  D  E  R 
12.10.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-01.10.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused persons, namely, Md. Abdul Wahab and Md. Anowar 

Hussain are innocent and they are no way connected with the 

alleged offence and are arrested only on suspicion. The Ld. Counsel 

of the accused further submitted that nothing has been seized from 

their possession and hence in the event of their release on bail there 

is no chance of their absconding. Hence, prayed to allow the bail 

prayer of the above-named accused persons. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Pulak Jyoti Sharma stating that 

on 22.09.2022 some persons forged some land revenue certificate of 

Mahabhoirab Mouza. It is also alleged that he presumed that the act 

of forgery done by several persons in furtherance of their common 

intention. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is still going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the above-named 

accused persons. It also appears that the I/O of this case has seized 

land revenue certificate and one jamabandi from their possession. 

Hence, at this stage, if the above-named accused persons are 

released on bail, the whole process of the investigation of this case 

will be hampered. So, under such circumstances, considering the 

gravity and seriousness of offence alleged against accused persons 

and the stage of investigation, I find that this is not a case where the 

accused persons can be relied upon and enlarged on bail.                                                      
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12.10.2022 

Accordingly, the bail petition filed on behalf of the above-named 

accused persons stands rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-984 of 2022 
GR Case No-1884 of 2022 

U/S-457/380 of IPC 
 

ORDER  

 

12.10.2022 

Case record put up today along with the bail Petition No-1361/2022 

filed by the petitioner, namely, Hajera Khatoon praying for releasing 

the accused person, namely, Sahabuddin on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 17.10.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-1040 of 2022 
GR Case No-1987 of 2022 

U/S-354 of IPC 
 

ORDER  

 

12.10.2022 

Case record put up today along with the bail Petition No-1359/2022 

filed by the petitioner, namely, Rahima Khatoon praying for releasing 

the accused person, namely, Azahar Uddin on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 20.10.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-829 of 2022 

GR Case No-1561 of 2022 

         U/S-379 of Indian Penal Code 
 

O  R  D  E  R 
11.10.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-06.10.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sri Dipen Deka is innocent and no way 

connected with the alleged offence and is arrested only on suspicion. 

The Ld. Counsel of the accused further submitted that the accused 

person is falsely implicated in this case and in the event of his 

release on bail there is no chance of his absconding. Hence, prayed 

to allow the bail prayer of the above-named accused person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Rupjyoti Bordoloi stating that 

on 20.07.2022 at about 07:30 PM, some unknown culprits had stolen 

away his Pulsar 220 DTSI Motor Cycle bearing Regd. No-AS-12/AB-

6017 which was parked infront of Krishna Hyndai. Hence, the 

prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is still going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the above-named 

accused person. It also appears that the stolen motor cycle yet to be 

recovered. Hence, at this stage, if the above-named accused is 

released on bail, the whole process of the investigation of this case 

will be hampered. So, under such circumstances, considering the 

gravity and seriousness of offence alleged against accused person 

and the stage of investigation, I find that this is not a case where the 

accused person can be relied upon and enlarged on bail.                                                      
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11.10.2022 

Accordingly, the bail petition No-1319/2022 filed on behalf of the 

above-named accused person stands rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-865 of 2022 

GR Case No-1645 of 2022 

         U/S-457/380 of Indian Penal Code 
 

O  R  D  E  R 
25.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-18.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sri Dipen Deka is innocent and no way 

connected with the alleged offence and is arrested only on suspicion. 

The Ld. Counsel of the accused further submitted that the accused 

person is falsely implicated in this case and in the event of his 

release on bail there is no chance of his absconding. Hence, prayed 

to allow the bail prayer of the above-named accused person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Khanjan Borah stating that on 

02.08.2022 at night, some unknown culprits had stolen away his 

Bullet Motor Cycle bearing Regd. No-AS-12/U-4450 by breaking the 

lock of his house.  Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the above-named 

accused person. It also appears that the stolen motor cycle yet to be 

recovered. It further appears that the above-named accused is an 

FIR named accused person. Hence, at this stage, if the above-named 

accused is released on bail, the whole process of the investigation of 

this case will be hampered. So, under such circumstances, 

considering the gravity and seriousness of offence alleged against 

accused person and the stage of investigation, I find that this is not 

a case where the accused person can be relied upon and enlarged 

on bail.                                                      
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25.08.2022 

Accordingly, the bail petition No-1069/2022 filed on behalf of the 

above-named accused person stands rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 

  



                                    

 

Dhekiajuli PS Case No-270 of 2022 

GR Case No-1725 of 2022 

U/S-457/380 Indian Penal Code  

 

ORDER  

 

11.10.2022 

Case record put up today along with the bail Petition Nos-1340/2022 

& 1349/2022 filed by the petitioners, namely, Abu Kalam and Ayesha 

Khatoon praying for releasing the accused persons, namely, Amir 

Hussain and Zakir Hussain on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 17.10.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-909 of 2022 

GR Case No-1689 of 2022 

U/S-420/392 Indian Penal Code  

 

ORDER  

 

11.10.2022 

Case record put up today along with the bail Petition No-1350/2022 

filed by the petitioner, namely, Must. Rabiya Khatun praying for 

releasing the accused person, namely, Md. Suruj Jamal on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 17.10.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-853 of 2020 

GR Case No-1363 of 2020 

U/S-457/380 Indian Penal Code  

 

ORDER  

 

11.10.2022 

Case record put up today along with the bail Petition No-1345/2022 

filed by the petitioner, namely, Anowara Begum praying for releasing 

the accused person, namely, Nayan Ali on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 19.10.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 



                                    

Tezpur PS Case No-953 of 2022 
GR Case No-1853 of 2022 

U/S-365 of Indian Penal Code 
 

ORDER  

 

11.10.2022 

Case record put up today along with the bail Petition No-1346/2022 

filed by the petitioner, namely, Sri Ranjan Saikia praying for releasing 

the accused person, namely, Sri Budhu Sanga on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 19.10.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-1052 of 2022 
GR Case No-2000 of 2022 

U/S-457/380 of Indian Penal Code 
 

ORDER  

 

11.10.2022 

Case record put up today along with the bail Petition Nos-1343/2022 

& 1344/2022 filed by the petitioners, namely, Mrs. Anem Longri and 

Md. Joynal Abedin praying for releasing the accused persons, 

namely, Md. Ikram Ansari and Md. Rafiqul Islam on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Also seen the petition No-1354/2022 filed by petitioner, namely, 

Aenm Longri praying zimma of vehicle bearing Regd. No-AS-12/AE-

8562 (Classic 350 Halcyon Black SC) which was seized in connection 

with this case. The petitioner claiming himself to be the registered 

owner of the said vehicle.  

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Let a report be called for from the concerned IO as to- 

i) Whether the aforesaid vehicle as mentioned above 

has been seized in this case and who is the registered owner 

of the said vehicle?    

ii) Whether the said seized vehicle is required for further 

investigation or not.   

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 15.10.2022 for report and 19.10.2020 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-953 of 2022 
GR Case No-1853 of 2022 

U/S-365 of Indian Penal Code 
 

ORDER  

 

11.10.2022 

Case record put up today along with the bail Petition No-1346/2022 

filed by the petitioner, namely, Sri Ranjan Saikia praying for releasing 

the accused person, namely, Sri Budhu Sanga on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 19.10.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-987 of 2022 

GR Case No-1887 of 2022 

U/S-224 Indian Penal Code Added Section-120(B)/225 of Indian 

Penal Code 

 
O  R  D  E  R 

10.10.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-29.09.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Smt. Karina Saharia is innocent and no way 

connected with the alleged offence and she was arrested only on the 

basis of suspicion. The Ld. Counsel of the accused further submitted 

that the accused person is falsely implicated in this case and in the 

event of her release on bail there is no chance of her absconding. 

Hence, prayed to allow the bail prayer of the above-named accused 

person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, NK/186 Jitendra Singh of 

Biswanath Police Reserve stating that on 12.09.2022 at 10 AM he 

along with party had brought the custodial accused Bhaskar Nath to 

Hon’ble Court, Tezpur for appearing and later around 04:30 PM he 

along with party with the custodial accused returned to Biswanath 

through Darrang College road and on the way to Biswanath accused 

Bhaskar Nath informed to police staff that he suffered from stomach 

pain and gastric. So, he bring out the accused from vehicle for pee 

then the accused fled away removing his hand from handcuff. 

Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is pending at later stage and the above-named accused person of 

this case has been detained in the jail hajot since from 19.09.2022 

till today. Further, the I/O of this case has already completed the 

substantial portion of investigation and accordingly, at present 

further detentions of the accused person is not necessary.  
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10.10.2022  

Hence, at this stage, if the accused person, namely, Smt. Karina 

Saharia is released on bail, the process of the investigation of this 

case will not be hampered any more. Considering all the above 

discussion and the length of detention of the accused person in 

judicial custody, I deem it fit and proper to allow the bail petition on 

behalf of accused person, namely, Smt. Karina Saharia. Accordingly, 

bail prayer vide petition No-1246/2022 is allowed.   

Accused person, namely, Smt. Karina Saharia is allowed to go on bail 

of Rs.10,000/- (Rupees Ten Thousand) only with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier.    

In the event of the release of accused from the judicial custody, the 

accused shall comply with the following conditions:-  

(xxv) The accused person shall make herself available 

before the investigating officer as and when required by 

her for the investigation of the case ;  

(xxvi) The accused person shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(xxvii) The accused person shall not hamper the investigation 

or temper with the evidence of the case. 

(xxviii) The accused person shall co-operate with the I/O till 

the I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of. 

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-1025 of 2022 

GR Case No-1973 of 2022 

U/S-420/468/34 Indian Penal Code  

 

ORDER 

07.10.2022 

Ld. Advocates of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-01.10.2022 is not 

received today from the I/O concerned.   

Also seen the prayer submitted today by the I/O WSI(P) Jharna 

Gogoi of Tezpur PS regarding the submission of case diary in 

connection with above-noted case wherein it is stated that the I/O of 

this case has duly busy in law and order duty. Hence, the I/O prayed 

to give another date for submission of case diary.    

Heard from the Ld. Advocate of the petitioner. However, before 

deciding the bail application, I deem it fit to call the case diary from 

the I/O concerned.  

Issue reminder along with copy of order dated-01.10.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively without fail on or before next date. 

Let a copy of this order be forwarded to the I/O concerned. 

Inform Ld. Advocate.   

Fixing 12.10.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-853 of 2020 

GR Case No-1363 of 2020 

U/S-457/380 of Indian Penal Code 

 
ORDER 

30.09.2022 

Ld. Advocate of the accused person, namely, Md. Nayan Ali filed 

hazira.   

Case diary as called earlier vide order dated-26.09.2022 is received 

today.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the above-

named accused person is innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused further submitted 

that the above-named accused was arrested only on the basis of 

suspicion. The Ld. Counsel also submitted that in the event of his 

release on bail there is no chance of his absconding. Hence, prayed 

to allow the bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant Md. Sahed Ali lodged an ejahar before 

O/C of Tezpur Police Station through In-charge of Borghat Police 

Outpost alleging that Isab Ali, Abdul Salam and Babul Hussain 

entered into his house by breaking the lock of his house and had 

stolen away mobile handset and cash amount of Rs.10,000/-. Hence, 

the prosecution case.     

From perusal of the case diary, it appears that investigation of this 

case is still pending. Further, from perusal of case record, it appears 

that although accused Nayan Ali is not an FIR named accused person 

but on perusal of the case diary sufficient incriminating materials 

have been found against the accused person. Hence, at this stage, if 

the accused, namely, Md. Nayan Ali is released on bail, the whole 

process of investigation of this case will be hampered. So, under 

such circumstances, considering the gravity of the offence charged 

against accused person, namely, Md. Nayan Ali and the materials 

collected by the investigating officer against him, I find that this is 



                                    

not a case where the accused can be relied upon and enlarged on 

bail.   

30.09.2022  

Accordingly, the bail petition No-1272/2022 filed on behalf of the 

above-named accused person stands rejected.  

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed.  

 

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-987 of 2022 

GR Case No-1887 of 2022 

U/S-224 Indian Penal Code Added Section-120(B)/225 of Indian 

Penal Code 

 

ORDER 

29.09.2022 

Ld. Advocates of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-21.09.2022 is not 

received today from the I/O concerned.   

Heard from the Ld. Advocate of the petitioner. However, before 

deciding the bail application, I deem it fit to call the case diary from 

the I/O concerned.  

Issue reminder along with copy of order dated-21.09.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively without fail on or before next date. 

Inform Ld. Advocate.   

Fixing 01.10.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-865 of 2022 

GR Case No-1645 of 2022 

         U/S-457/380 of Indian Penal Code 
 

O  R  D  E  R 
28.09.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-21.09.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sri Dipen Deka is innocent and no way 

connected with the alleged offence and is arrested only on suspicion. 

The Ld. Counsel of the accused further submitted that the accused 

person is falsely implicated in this case and in the event of his 

release on bail there is no chance of his absconding. Hence, prayed 

to allow the bail prayer of the above-named accused person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Khanjan Borah stating that on 

02.08.2022 at night, some unknown culprits had stolen away his 

Bullet Motor Cycle bearing Regd. No-AS-12/U-4450 by breaking the 

lock of his house.  Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is pending at last stage and the above-named accused person of this 

case has been detained in the jail hajot since from 06.08.2022 till 

today. Further, on perusal of the case diary, it appears that the I.O 

of this case has already recorded the statement of the witnesses. 

Further, the I/O of this case has already completed a substantial 

portion of the investigation. Moreover, the I/O of this case has failed 

to make any further investigation of this case since from 10.08.2022. 

Considering the later stage of the investigation, further detentions of 

the accused person is not necessary.  

Hence, at this stage, if the accused person, namely, Sri Dipen Deka 

is released on bail, the process of the investigation of this case will 

not be hampered any more. Considering all the above discussion and 



                                    

the length of detention of the accused person in judicial custody, I 

deem it  

28.09.2022  

fit and proper to allow the bail petition on behalf of accused person, 

namely, Sri Dipen Deka. Accordingly, bail prayer vide petition No-

1244/2022 is allowed.  

Accused person, namely, Sri Dipen Deka is allowed to go on bail of 

Rs.15,000/- (Rupees Fifteen Thousand) only with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier.   

In the event of the release of accused from the judicial custody, the 

accused shall comply with the following conditions:-  

(xxix) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case ;  

(xxx) The accused person shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(xxxi) The accused person shall not hamper the investigation 

or temper with the evidence of the case. 

(xxxii) The accused person shall co-operate with the I/O till 

the I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of. 

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-829 of 2022 

GR Case No-1561 of 2022 

         U/S-379 of Indian Penal Code 
 

O  R  D  E  R 
28.09.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-21.09.2022 is not 

received from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sri Pradip Kumar Tamang is innocent and 

no way connected with the alleged offence and is arrested only on 

suspicion. The Ld. Counsel of the accused further submitted that the 

accused person is in judicial custody since from around 60 days and 

in the event of his release on bail there is no chance of his 

absconding. Hence, prayed to allow the bail prayer of the above-

named accused person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Rupjyoti Bordoloi stating that 

on 20.07.2022 at about 07:30 PM, some unknown culprits had stolen 

away his Pulsar 220 DTSI Motor Cycle bearing Regd. No-AS-12/AB-

6017 which was parked infront of Krishna Hyndai. Hence, the 

prosecution case.  

On perusal of the case record, it appears that investigation of this 

case is almost completed. It also appears that the accused has been 

languishing in judicial custody since from 27.07.2022. On perusal of 

the case record, it also appears that the accused person has 

completed statutary period of 60 days in judicial custody and till date 

the I/O failed to submit Final Form of Report against the accused 

person.                                                                           

Considering the later stage of the investigation, further detention of 

the accused is not necessary. Hence, at this stage, if the accused 

person, namely, Sri Pradip Kumar Tamang is released on bail, the 

process of the investigation of this case will not be hampered any 

more.  



                                    

 

28.09.2022 

Considering all the above discussion and the length of detention of 

the accused person in judicial custody and also the fact that the I/O 

failed to submit Final Form of Report against the accused person, I 

deem it fit and proper to allow the bail petition on behalf of accused 

person, namely, Sri Pradip Kumar Tamang as the accused is entitled 

to get the default bail. Accordingly, bail prayer vide petition No-

1245/2022 is allowed.  

Accused person, namely, Sri Pradip Kumar Tamang is allowed to go 

on bail of Rs.15,000/- (Rupees Fifteen Thousand) only with one 

surety of like amount and failing of furnishing the surety the accused 

person shall remain in judicial custody as fixed earlier.   

In the event of the release of accused from the judicial custody, the 

accused shall comply with the following conditions:-  

(xxxiii) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case ;  

(xxxiv) The accused person shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(xxxv) The accused person shall not hamper the investigation 

or temper with the evidence of the case. 

(xxxvi) The accused person shall co-operate with the I/O till 

the I.O concludes his investigation.   

Accordingly, bail application is disposed of. 

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-798 of 2022 
GR Case No-1530 of 2022 

U/S-379 of IPC 
 

ORDER  

 

Later on, 

(28.09.2022) 

Case record put up today along with the bail Petition No-1293/2022 

filed by the petitioner, namely, Smt. Sagarika Das praying for 

releasing the accused person, namely, Jitu Das on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 01.10.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-978 of 2022 

GR Case No-1878 of 2022 

U/S-379 Indian Penal Code  

 
ORDER 

27.09.2022  

Ld. Advocate of the accused person, namely, Sri Shivam Rai filed 

hazira.   

Case diary as called earlier is received today.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

Also perused the instant petition. The learned advocate for the 

petitioner has submitted that the above-named accused person is 

innocent and he is no way connected with the alleged offence. The 

Ld. Counsel of the accused also submitted that he is tempo driver. 

The Ld. Counsels of the accused person further submitted that in the 

event of his release on bail there is no chance of absconding.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Dhruba Das has lodged an 

ejahar before the O/C of Tezpur PS alleging inter-alia that on 

11.09.2022 at about 10 PM while 03 unknown persons were loaded 

some pieces of Iron rod ring in a Tom Tom vehicle bearing Regd. 

No-AS-12/ER-1055 from the premises of his house construction area 

at Rangapukhuri at that the villagers of Rongapukhuri area caught 

red handed one Sri Shivam Rai and the others were fled away from 

there. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is pending at last stage and the above-named accused person of this 

case has been detained in the jail hajot since from 12.09.2022 till 

today. Further, on perusal of the case diary, it appears that the I.O 

of this case has already recorded the statement of the witnesses. 

Further, the I/O of this case has already completed a substantial 

portion of the investigation. Further, on perusal of the case record, it 

appears that the the accused is actually a Tempo driver. Moreover, 

the I/O of this case has failed to make any further investigation of 

this case since  



                                    

 

27.09.2022 

from 12.09.2022. Considering the later stage of the investigation, 

further detentions of the accused person is not necessary.  

Hence, at this stage, if the accused person, namely, Sri Shivam Rai is 

released on bail, the process of the investigation of this case will not 

be hampered any more. Considering all the above discussion and the 

length of detention of the accused person in judicial custody, I deem 

it fit and proper to allow the bail petition on behalf of accused 

person, namely, Sri Shivam Rai. Accordingly, bail prayer vide petition 

No-1256/2022 is allowed.  

Accused person, namely, Sri Shivam Ra is allowed to go on bail of 

Rs.15,000/- (Rupees Fifteen Thousand) only with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier.  

In the event of the release of accused from the judicial custody, the 

accused shall comply with the following conditions:-  

(xxxvii) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case ;  

(xxxviii) The accused person shall not directly or 

indirectly make any inducement, threat or promise to any 

person acquainted with the facts of the case so as to 

dissuade him/her from disclosing such facts to the court 

or the investigating officer; 

(xxxix) The accused person shall not hamper the investigation 

or temper with the evidence of the case. 

(xl) The accused person shall co-operate with the I/O till the 

I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of. 

Report of ownership of seized TMT Bars as called earlier is not 

received from the I/O concerned.  



                                    

Seen the prayer of I/O wherein it is seen that the he has not 

received the copy of order in respect of seized TMT Bars, so he 

prayed another date for submission of the report.  

27.09.2022  

Considering the report, the concerned I/O is hereby directed to 

submit the report as called earlier positively on or before next date.   

Let a copy of this order be sent to I/O concerned for information and 

necessary action.  

Fixing 30.09.2022 for report. 

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No-945 of 2022 

GR Case No-1845 of 2022 

Under Section-379/411 of Indian Penal Code R/W Section-11 of 
Prevention Cruelty to Animal Act, 1960, R/W Sec-13(1) of Assam 

Cattle Prevention Act, 2021 
 

ORDER 

26.09.2022  

Ld. Advocate of the accused persons, namely, Sri Jitu Koch, Jahangir 

Alam, Parul Hussain and Enal Ali filed hazira.   

Case diary as called earlier is received today.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

Also perused the instant petition. The learned advocates for the 

petitioners have submitted that the above-named accused persons 

are innocent and they are no way connected with the alleged 

offence. The Ld. Counsel of the accused Jahangir Alam also 

submitted that he is totally unaware of the alleged offence as he was 

arrested only on the basis of suspoicion. The Ld. Counsel of the 

accused Jahangir Alam also submitted that police has no locus standi 

to file the instant case as the owner of the cattle has not lodged any 

FIR reagdring any theft of the said cattles. The Ld. Counsels of the 

accused persons further submitted that they are falsely implicated in 

this case and in the event of their release on bail there is no chance 

of absconding. The Ld. Counsel of the accused further submitted 

that the cattles are already handed over to the owner of the said 

cattles.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, SI Simanta Pathak, I/C of Borghat 

Police Outpost under Tezpur PS alleging that on 01.09.2022 at 

around 6 PM information was received from a reliable source that a 

vehicle bearing Regd. No-AS-12/BC-5780 coming from Panchmile 

towards Porowa side carrying some stolen cattles and accordingly, 

he along with the staff put a Naka checking duty at Rangpani. 

Thereafter, at around 06:30 PM the said vehicle coming from 

Panchmile side was signaled to stop at the Naka point and the 



                                    

vehicle stopped and accordingly, the said vehicle had stopped and 

detained by Naka party as well as the driver.  

      Page Cntd……….. 

26.09.2022  

It is also stated that the driver of the said vehicle is Jitu Kumar Koch 

and the other accused persons, namely, Jahangir Alam, Parul 

Hussain and Inal Ali who were accompanying at the said vehicle and 

claimed to be the owner of the said cattles. Soon after that searched 

the vehicle and found total 10 numbers of cattles inside the vehicle 

and as per the source these cattles were supposed to use for 

slaughtering. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is pending at last stage and the above-named accused persons of 

this case has been detained in the jail hajot since from 02.09.2022 

till today. Further, on perusal of the case diary, it appears that the 

I.O of this case has already recorded the statements of the 

witnesses. Further, the I/O of this case has already completed a 

substantial portion of the investigation. Further, on perusal of the 

case record, it appears that the seized cattles were has already been 

given in zimma to the actual owner after perusing the purchase 

receipts of the said cattles. Moreover, the I/O of this case has failed 

to make any further investigation of this case since from 10.09.2022. 

Considering the later stage of the investigation, further detentions of 

the accused persons are not necessary.  

Hence, at this stage, if the accused persons, namely, Sri Jitu Koch, 

Jahangir Alam, Parul Hussain and Enal Ali are released on bail, the 

process of the investigation of this case will not be hampered any 

more. Considering all the above discussion and the length of 

detention of the accused persons in judicial custody, I deem it fit and 

proper to allow the bail petition on behalf of accused persons, 

namely, Sri Jitu Koch, Jahangir Alam, Parul Hussain and Enal Ali. 

Accordingly, bail prayer vide petition Nos-1176/2022, 1176/2022, 

1213/2022 & 1214/2022 are allowed.  

Accused persons, namely, Sri Jitu Koch, Jahangir Alam, Parul Hussain 

and Enal Ali are allowed to go on bail of Rs.15,000/- (Rupees Fifteen 



                                    

Thousand) each only with one surety of like amount and failing of 

furnishing the surety the accused shall remain in judicial custody as 

fixed earlier.  

26.09.2022 

In the event of the release of accused from the judicial custody, the 

accused shall comply with the following conditions:-  

(xli) The accused persons shall make themselves available 

before the investigating officer as and when required by 

him for the investigation of the case ;  

(xlii) The accused persons shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(xliii) The accused persons shall not hamper the 

investigation or temper with the evidence of the case. 

(xliv) The accused persons shall co-operate with the I/O till 

the I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No-984 of 2022 

GR Case No-1884 of 2022 

U/S-457/380 Indian Penal Code  

 

ORDER  

 

26.09.2022 

Case record put up today along with the bail Petition No-1273/2022 

filed by the petitioner, namely, Hazara Khatoon praying for releasing 

the accused person, namely, Sahabuddin on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 01.10.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-853 of 2022 

GR Case No-1363 of 2022 

U/S-457/380 Indian Penal Code  

 

ORDER  

 

26.09.2022 

Case record put up today along with the bail Petition No-1272/2022 

filed by the petitioner, namely, Anowara Begum praying for releasing 

the accused person, namely, Nayan Ali on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 30.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-973 of 2022 

GR Case No-1873 of 2022 

U/S-9/10 of Prohibition of Child Marriage Act 

 
O  R  D  E  R 

23.09.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-17.09.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Abdul Aziz is innocent and no way 

connected with the alleged offence. The Ld. Counsel of the accused 

further submitted that the accused was going to perform marriage 

ceremony of her daughter as per Principal of Mohammedan Law and 

she has ompleted 16 years of age and in Muslim law there is no bar 

for marriage and in Muslim law there is no bar for marriage if she 

attained 15 years. The Ld. Counsel of the accused also submitted 

that the accused is falsely implicated in this case. The Ld. Counsel of 

the accused also submitted that in the event of his release on bail 

there is no chance of his absconding. Hence, prayed to allow the bail 

prayer of the accused person, namely, Abdul Aziz. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant SI Simanta Pathak has lodged the ejahar 

before the O/C of Tezpur PS to the effect that on 08.09.2022 at 

around 7 PM an information was received from a reliable source that 

a “Child marriage Ceremony” was held at Krorokani village at the 

house of one Abdul Aziz at his own resident. Accordingly, their police 

party rescued the victim girl where the marriage ceremony was held. 

It is also alleged that as per source information her parents and 

groom along with the parents of the groom are engaged in the said 

child marriage. Therafter, the minor victim was immediately 

produced before the C.W.C, Tezpur. Hence, the case. 



                                    

On perusal of the case diary, it appears that investigation of this case 

is pending at last stage and the above-named accused person has 

been detained in the jail hajot since from 10.09.2022 till today.  

23.09.2022 

Further, on perusal of the case diary, it appears that the I.O of this 

case has already completed a substantial portion of the investigation. 

It also appears from the case diary that failed to make any further 

investigation of this case since from 10.09.2022. Considering the 

later stage of the investigation, further detention of the accused 

person is not necessary.  

Hence, at this stage, if the accused person, namely, Abdul Aziz is 

released on bail, the process of the investigation of this case will not 

be hampered any more. Considering all the above discussion and the 

length of detention of the accused person in judicial custody, I deem 

it fit and proper to allow the bail petition on behalf of accused 

person. Accordingly, bail prayer vide petition No-1228/2022 is 

allowed.   

Accused person, namely, Md. Abdul Aziz is allowed to go on bail of 

Rs.15,000/- (Rupees Fifteen Thousand) only with one surety of like 

amount i/d to judicial custody as fixed earlier. In the event of the 

release of accused from the judicial custody, the accused shall 

comply with the following conditions:- 

(xlv) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case;  

(xlvi) The accused person shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(xlvii) The accused person shall not hamper the investigation 

or temper with the evidence of the case. 

(xlviii) The accused person shall co-operate with the I/O till 

the I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 



                                    

Accordingly, bail application is disposed of.  

Inform all the concerned.  

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                             Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-978 of 2022 

GR Case No-1878 of 2022 

U/S-379 Indian Penal Code  

 

ORDER  

 

22.09.2022 

Case record put up today along with the bail Petition No-1256/2022 

filed by the petitioner, namely, Sri Mainu Tanti praying for releasing 

the accused person, namely, Sri Shivam Rai on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Report as called earlier in respect of seized TMT Bars filed by Sri 

Dhruba Das is not received today from the I/O concerned. 

The I/O is also directed to submit the report of ownership of seized 

TMT Bars on or before next date fixed positively without fail. 

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 27.09.2022 for case diary and report.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-834 of 2022 

GR Case No-1566 of 2022 

U/S-380 of IPC 

 
O  R  D  E  R 

22.09.2022 

Case record put up today along with the bail Petitions vide No-

1255/2022 and 1259/2022 filed by the petitioners, namely, Ashma 

Begum and Hasina Begum praying for releasing the accused persons, 

namely, Chan Miya and Ikramul Hussain on bail. 

Heard learned counsel of both sides on the instant petitions. Also 

perused the instant petitions. 

The learned advocates of the petitioners have submitted that the 

accused persons, namely, Md. Chan Miya and Md. Ikramul Hussain 

are innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused further submitted that the accused persons 

are falsely implicated in this case and in the event of their release on 

bail there is no chance of their absconding. Hence, prayed to allow 

the bail prayer of the above-named accused persons. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Lakhan Nath stating that on 

16.07.2022 while he came back to his house from Guwahati for the 

purpose of his daughter’s NEET examination and at the time of his 

arrival at his house he had seen that unknown culprits stolen away 

some household articles like 02 pairs of gold ear rings, one Air Colar 

(FBI), 02 nos. of brasses gamla, 02 nos. of silver dekshi, 02 pairs of 

bell metal dish, 06 nos. of trophy with shield cup and certificate by 

breaking back side door of his house. Hence, the prosecution case.  

On perusal of the case record, it appears that the above-named 

accused persons were arrested and produced before the court on 

27.07.2022 and since then they have been detained in judicial 

custody till today. On perusal of the case record, it also appears that 

the I/O has already recovered the stolen articles. On perusal of the 

case record, it appears that the I/O has already completed the 

substantial portion of the investigation and the accused persons are 

languishing in judicial custody since from around 57 days.  



                                    

 

22.09.2022 

Considering the later stage of the investigation, further detention of 

the accused is not necessary.  

Hence, at this stage, if the accused persons, namely, Md. Chan Miya 

and Md. Ikramul Hussain are released on bail, the process of the 

investigation of this case will not be hampered any more. 

Considering all the above discussion and the length of detention of 

the accused persons in judicial custody, I deem it fit and proper to 

allow the bail petitions filed on behalf of the above-named accused 

persons. Accordingly, bail prayer vide petition Nos-1255/2022 & 

1259/2022 stands allowed.   

Accused persons, namely, Md. Chan Miya and Md. Ikramul Hussain 

are allowed to go on bail of Rs.10,000/- (Rupees Ten Thousand) 

each only with one surety of like amount and failing of furnishing the 

surety the accused shall remain in judicial custody as fixed earlier. In 

the event of the release of accused from the judicial custody, the 

accused shall comply with the following conditions:- 

(xlix) The accused persons shall make themselves available 

before the investigating officer as and when required by 

him for the investigation of the case;  

(l) The accused persons shall not directly or indirectly make 

any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(li) The accused persons shall not hamper the investigation 

or temper with the evidence of the case. 

(lii) The accused persons shall co-operate with the I/O till the 

I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

  

          Sri N. Bhatta 
            Chief Judicial Magistrate 



                                    

                                     Sonitpur at Tezpur 

                                

  



                                    

Tezpur PS Case No-836 of 2022 

GR Case No-1616 of 2022 
Under Section-380 of IPC 

 
O  R  D  E  R 

21.09.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-14.09.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sujan Ali @ Dalim is innocent and no way 

connected with the alleged offence. The Ld. Counsel of the accused 

further submitted that the accused is falsely implicated in this case. 

The Ld. Counsel of the accused also submitted that in the event of 

his release on bail there is no chance of his absconding. Hence, 

prayed to allow the bail prayer of the accused person, namely, Sujan 

Ali @ Dalim.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Ajit Das stating that some 

unknown culprits had stolen away his 08 nos. of mobile from his 

house in absence of him. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is pending at last stage and the above-named accused person has 

been detained in the jail hajot since from 07.08.2022 till today. 

Further, on perusal of the case diary, it appears that the I.O of this 

case has failed to make any further investigation of this case since 

from 07.08.2022. On perusal of the case diary, it also appears that 

the I/O has already completed a substantial portion of the 

investigation and considering the later stage of the investigation, 

further detention of the accused is not necessary. 

Hence, at this stage, if the accused person, namely, Sujan Ali @ 

Dalim is released on bail, the process of the investigation of this case 

will not be hampered any more. Considering all the above discussion 

and the length of detention of the accused person in judicial custody, 

I deem it fit and proper to allow the bail petition on behalf of 



                                    

accused person. Accordingly, bail prayer vide petition No-1212/2022 

is allowed.   

21.09.2022  

Accused person, namely, Sujan Ali @ Dalim is allowed to go on bail 

of Rs.10,000/- (Rupees Ten Thousand) only with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier. In the event of the release of 

accused from the judicial custody, the accused shall comply with the 

following conditions:- 

(liii) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case;  

(liv) The accused person shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(lv) The accused person shall not hamper the investigation or 

temper with the evidence of the case. 

(lvi) The accused person shall co-operate with the I/O till 

the I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                             Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-486 of 2022 

GR Case No-874 of 2022 

U/S-379 of IPC 

 
O  R  D  E  R 

21.09.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-08.09.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sri Dipen Deka is innocent and no way 

connected with the alleged offence. The Ld. Counsel of the accused 

further submitted that the accused person is falsely implicated in this 

case. The Ld. Counsel of the accused also submitted that in the 

event of his release on bail there is no chance of his absconding. 

Hence, prayed to allow the bail prayer of the accused person, 

namely, Sri Dipen Deka.    

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Ronald Gogoi stating that on 

07.04.2022 his Yamaha R15 bearing Regd. No-AS-12/AD-7816 had 

stolen from his house. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is almost completed and the stolen motor cycle has already been 

recovered by the I/O and later given in zimma to the complainant.  

On perusal of the case diary, it also appears that the I.O of this case 

has failed to make any further investigation of this case since from 

18.08.2022 and the above-named accused person has been detained 

in the jail hajot since from 17.08.2022 till today. On perusal of the 

case diary, it also appears that the I/O has already completed a 

substantial portion of the investigation against the accused, namely, 

Sri Dipen Deka and considering the later stage of the investigation, 

further detention of the accused Sri Dipen Deka is not necessary.     

Hence, at this stage, if the accused person, namely, Sri Dipen Deka 

is released on bail, the process of the investigation of this case will 

not be hampered any more. Considering all the above discussion and 



                                    

the length of detention of the accused in judicial custody, I deem it 

fit and  

21.09.2022  

proper to allow the bail petition on behalf of accused person. 

Accordingly, bail prayer vide petition No-1182/2022 is allowed.      

Accused person, namely, Sri Dipen Deka is allowed to go on bail of 

Rs.15,000/- (Rupees Fifteen Thousand) only with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier. In the event of the release of 

accused from the judicial custody, the accused shall comply with the 

following conditions:- 

(lvii) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case;  

(lviii) The accused person shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(lix) The accused person shall not hamper the investigation 

or temper with the evidence of the case. 

(lx) The accused person shall co-operate with the I/O till the 

I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                                            Sonitpur at Tezpur 

 

  



                                    

 

Tezpur PS Case No-987 of 2022 

GR Case No-1887 of 2022 

U/S-224 Indian Penal Code Added Section-120(B)/225 of Indian 

Penal Code 

 

ORDER  

 

21.09.2022 

Case record put up today along with the bail Petition No-1246/2022 

filed by the petitioner, namely, Sri Jayanta Kumar Saharia praying for 

releasing the accused person, namely, Smt. Karina Saharia on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 29.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-973 of 2022 

GR Case No-1873 of 2022 

U/S-9/10 of Prohibition of Child Marriage Act 

 

ORDER  

 

20.09.2022 

Ld. Advocte of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-17.09.2022 is not 

received yet.  

Seen the WT message submitted today regarding the submission of 

case diary in connection with above-noted case wherein it is stated 

that the I/O of this case has duly busy in law and order duty. Hence, 

the I/O prayed to give another date for submission of case diary.    

Heard from the Ld. Advocate of the petitioner. However, I deem it fit 

to call the case diary to decide the bail application.  

The I/O is hereby directed to submit the case diary as called earlier 

vide Order dated-17.09.2022 by this Court positively on or before 

next date. 

Inform Ld. Advocate.   

Fixing 23.09.2022 for case diary.   

 

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-945 of 2022 

 

ORDER 

20.09.2022 

Ld. Advocates of the petitioners have filed hazira. 

Case diary as called earlier vide Order dated-07.09.2022 is not 

received today from the I/O concerned.   

Heard from the Ld. Advocates of the petitioners. However, I deem it 

fit to call the case diary.  

Issue reminder along with copy of order dated-07.09.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 26.09.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-971 of 2022 

GR Case No-1871 of 2022 

U/S-379 of Indian Penal Code 

 
ORDER 

 

20.09.2022 

Ld. Advocate of the accused person, namely, Md. Amir Hussain has 

filed hazira.  

Today the date is fixed for case diary.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsels of the accused further submitted that the I/O of this case 

has already submitted charge sheet and in the event of his release 

on bail there is no chance of his absconding. Hence, prayed to allow 

the bail prayer of the accused person.  

The prosecution story in brief is as follows that complainant Md. 

Jamiruddin Ahmed has lodged the ejahar before the O/C of Tezpur 

PS through In-charge of Mahabhairab Police Outpost to the effect 

that on 07.09.2022 at about 3 AM, some unknown culprits has stolen 

away his E-Rickshaw bearing Regd. No-AS-12/ER-1787 which was 

parked at his courtyard. Hence, the case.  

On perusal of the case record, it appears that the accused person 

was arrested in this case on 09.09.2022 and since then he has been 

detained in the jail hajot till today. On perusal of the case record, it 

also appears that the I/O has recorded all the material witnesses and 

also seized the stolen E-Rickshaw and the same has already been 

given in zimma to the complainant. Perusal of the report submitted 

by I/O further shows that the investigation of this case has already 

been completed and the investigating officer of this case has 

submitted charge sheet vide charge-sheet vide charge sheet No-

770/2022 Dated-18.09.2022.                     

As the investigation of this case is completed and further charge-

sheet has been submitted against the accused person by the I.O., I 

find that further custodial detention of the accused person, namely, 

Md. Amir Hussain is not required.  



                                    

20.09.2022  

Accordingly, the bail petition No-1211/2022 is hereby allowed.     

Hence, the accused person, namely, Md. Amir Hussain is allowed to 

go on bail of Rs.10,000/- (Rupees Ten Thousand) only with one 

surety of like amount i/d to jail hajot on condition that:- (i) He shall 

not leave the local jurisdiction of the Court during the trial without 

prior permission of the concerned court; and (ii) He shall make 

himself available before the Court as per date of appearance fixed by 

the Court.   

Accordingly, bail application stands disposed of.  

Inform all the concerned. 

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-848 of 2022 

GR Case No-1628 of 2022 

U/S-457/380 of IPC 

 
ORDER 

 

19.09.2022 

Case record received on transfer for disposal. Perused the case 

record and case diary. 

The I.O has submitted charge sheet u/s-457/380 of IPC against the 

accused person, namely, Sri Debajan Basumatary, who is in judicial 

custody. On perusal of the case record and after going through the 

case diary, I have found sufficient materials for proceeding against 

the above-named accused person u/s-457/380 of IPC. Accordingly, 

cognizance is taken against the accused person Sri Debajan 

Basumatary u/s-457/380 of IPC.    

Ld. Advocate of the accused person, namely, Sri Debanjan 

Basumatary has filed hazira.    

Today the date is fixed for case diary.  

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition submitted today by the Ld. Counsel 

vide Petition No-2767 of 2022 wherein the learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsels of the accused further submitted that the I/O of this case 

has already submitted charge sheet and in the event of his release 

on bail there is no chance of his absconding. Hence, prayed to allow 

the bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Runu Devi stating that on 

29.07.2022 at about 0130 hrs accused Sri Debanjan Basumatary 

entered into the house of the complainant by breaking the window 

and stolen Rs.2170/- from the BAG of the informant which was kept 

under the bed. Hence, the prosecution case.   



                                    

On perusal of the case record, it appears that the accused person 

was arrested in this case on 30.07.2022 and since then he has been 

detained in the jail hajot till today.  

19.09.2022  

Perusal of the case record further shows that the investigation of this 

case has already been completed and the investigating officer of this 

case has submitted charge sheet vide charge-sheet vide charge 

sheet No-663/2022 Dated-31.07.2022.                     

As the investigation of this case is completed and further charge-

sheet has been submitted against the accused person by the I.O., I 

find that further custodial detention of accused person, namely, Sri 

Debanjan Basumatary is not required. Accordingly, the bail petition 

No-1196/2022 is hereby allowed.     

Hence, the accused person, namely, Sri Debanjan Basumatary is 

allowed to go on bail of Rs.10,000/- (Rupees Ten Thousand) only 

with one surety of like amount i/d to jail hajot on condition that:- (i) 

He shall not leave the local jurisdiction of the Court during the trial 

without prior permission of the concerned court; and (ii) He shall 

make himself available before the Court as per date of appearance 

fixed by the Court.  

Accordingly, bail application stands disposed of.  

Inform all the concerned. 

Fixing 21.09.2022 for production/appearance.   

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-973 of 2022 

GR Case No-1873 of 2022 

U/S-9/10 of prohibition of Child Marriage Act 

 

ORDER  

 

17.09.2022 

Case record put up today along with the bail Petition No-1228/2022 

filed by the petitioner, namely, Anarul Hussain praying for releasing 

the accused person, namely, Abdul Aziz on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 20.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-973 of 2022 

GR Case No-1873 of 2022 

U/S-9/10 of prohibition of Child Marriage Act 

 

ORDER  

 

17.09.2022 

Case record put up today along with the bail Petition No-1228/2022 

filed by the petitioner, namely, Anarul Hussain praying for releasing 

the accused person, namely, Abdul Aziz on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 20.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-958 of 2022 

GR Case No-1858 of 2022 

U/S-420/406 of Indian Penal Code 

 
ORDER 

17.09.2022 

Ld. Advocate of the accused person, namely, Md. Habibur Rahman 

filed hazira.   

Case diary as called earlier vide order dated-09.09.2022 is received 

today.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the above-

named accused person is innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused further submitted 

that the above-named accused is a mentally ill person and he is 

under treatment at LGBRIMH, Tezpur. The Ld. Counsel also 

submitted that in the event of his release on bail there is no chance 

of his absconding. Hence, prayed to allow the bail prayer of the 

accused persons.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant SI Arnav Kakati of Salonibari Police 

Outpost under Tezpur PS lodged an ejahar before O/C of Tezpur 

Police Station alleging that on 05.09.2022 at about 02:30 PM 

information was received from Gajaraj Military Intelligence, Tezpur 

that some persons are coming at Solmara for suspected fake gold 

dealing. Accordingly, he and ASI Khageswar Deka along with staff 

proceeded to Solmara and after arrival at Solmara one of their secret 

source shown them one person namely, Habibur Rahman who was 

one of the suspects. It is also alleged that accordingly, he and his 

staff nabbed the person and after that two persons namely Mudasir 

Haque and Nausad Ali were called from nearby place for witnessing 

the search. Then he searched the person namely Habibur Rahman 

and found one piece of fake suspected gold bar and a mobile phone 

(Broken Display) in his pocket, the weight of the fake suspected gold 

bar was found to be 218 grams. Further he seized the said fake 



                                    

suspected gold bar and the mobile phone in presence of witnesses 

from his possession.  

17.09.2022 

Thereafter, he apprehended the said Md. Habibur Rahman and on 

preliminary interrogation, he said that he was accompanied by one 

person namely Bilal @ Billal of Napam, Kuttamara who fled away 

from the place of occurrence when he saw the police vehicle. Hence, 

the prosecution case.     

From perusal of the case diary, it appears that investigation of this 

case is pending at pre-matured stage. Further, from perusal of the 

case diary, sufficient incriminating materials have been found against 

the accused person. From perusal of the case record the accused 

person is a FIR named accused person and the police personnel 

caught the accused in red handed and one piece of fake suspected 

gold bar and a mobile phone (Broken Display) found in possession of 

the accused. Hence, at this stage, if the accused, namely, Md. 

Habibur Rahman is released on bail, the whole process of 

investigation of this case will be hampered. So, under such 

circumstances, considering the gravity of the offence charged against 

accused person, namely, Habibur Rahman and the materials 

collected by the investigating officer against him, I find that this is 

not a case where the accused can be relied upon and enlarged on 

bail.  

Accordingly, the bail petition No-1189/2022 filed on behalf of the 

above-named accused person stands rejected.  

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed.  

 

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-486 of 2022 

GR Case No-874 of 2022 

U/S-379 of IPC 

 

ORDER 

17.09.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-08.09.2022 is not 

received today from the I/O concerned.   

Heard from the Ld. Advocate of the petitioner. However, I deem it fit 

to call the case diary.  

Issue reminder along with copy of order dated-08.09.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 21.09.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

Dhekiajuli PS Case No-279 of 2022 

GR Case No-1734 of 2022 

U/S-380 of Indian Penal Code 

 

ORDER 

 

16.09.2022 

Case record put up today as the Ld. Elaka Magistrate is on leave.  

Seen the bail Petition No-1224/2022 filed by the petitioner, namely, 

Sri Siddharta Deka Raja praying for releasing the accused person, 

namely, Marami Das on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Dated as fixed earlier i.e. on 20.09.2022 for case diary.   

  

      i/c   Addl.  Chief Judicial Magistrate 
                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-958 of 2022 

GR Case No-1858 of 2022 

U/S-420/406 of Indian Penal Code 

 

ORDER 

 

09.09.2022 

Case record put up today along with the bail Petition No-1189/2022 

filed by the petitioner, namely, Must. Tajbina Khatoon praying for 

releasing the accused person, namely, Md. Habibur Rahman on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 17.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-848 of 2022 

GR Case No-1628 of 2022 

U/S-457/380 of IPC 

 

ORDER 

14.09.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier is not received today from the I/O 

concerned.   

Heard from the Ld. Advocate of the petitioner. However, I deem it fit 

to call the case diary.  

Issue reminder along with copy of order dated-12.09.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 19.09.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-933 of 2022 

          GR Case No-1833 of 2022 
         Under Section-341/326 of Indian Penal Code    

 

 
ORDER 

 

14.09.2022 

Ld. Advocate of the accused has filed hazira.  

Case diary as called earlier vide order dated-03.09.2022 is received 

today.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the above-

named accused person is innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused further submitted 

that in the event of his release on bail there is no chance of his 

absconding. Hence, prayed to allow the bail prayer of the accused 

person.  

The prosecution story in brief is as follows that the complainant, 

namely, Sri Naren Ch. Nath lodged an ejahar before the O/C of 

Tezpur PS through In-charge of Bihaguri Police Outpost to the effect 

that 26th August, 2022 while his brother-in-law was going towards 

his house then the accused taking the advantage of darkness 

attacked him with sharp weapon and due to that he sustained 

injuries. Hence, the prosecution case.    

On perusal of the case record, it appears that the accused person 

was arrested in this case on 28.08.2022 and since then he has been 

detained in the jail hajot till today. Perusal of the case record further 

shows that the substantial portion of the investigation against the 

accused person has already been completed. It also appears that 

during investigation, he recorded the statement of the witnesses. 

Further, on perusal of medica report of victim, it appears that the 

injury sustained by the victim appears to be simple in nature and as 

per the FIR and the statement of witnesses the alleged weapon is 

dao. Accordingly, considering the nature of injuries sustained by the 

victim, this court not finds anything implicating materials upon which 



                                    

it may be presumed that the accused person may have committed 

the  

14.09.2022  

offence punishable under section-326 of IPC. Although, the instant 

case was registered under section-326 of IPC against the accused 

person but as per the injury sustiained by the victim, it reveals that 

the nature of injuries sustained by victim is simple but the weapon is 

dao, so, I have found materials under section-324 of IPC against the 

accused person not under section-326 of IPC. Section-324 of IPC is 

bailable in nature. 

Therefore, considering all the aforesaid discussion and the nature of 

the case, this court finds that the accused person, namely, Sri 

Indreswar Nath is entitled to get the bail as matter of right and 

accordingly, the accused person is allowed to go bail of Rs. 10,000/- 

with one surety of like amount i/d to jail hazot. In the event of 

release of the accused person, he shall comply with the following 

conditions that:- 

(lxi) The accused person shall make himself available before the 

investigating officer as and when required by him for the 

investigation of the case ;  

(lxii) The accused person shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted with 

the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating officer 

and  

(lxiii) The accused person shall not hamper the investigation or 

temper with the evidence of the case. 

(lxiv) The accused person shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O. 

Accordingly, bail application is disposed.  

Inform all concern. 

Return back the case diary to the I/O in seal cover.  

Accordingly, Petition No-1178/2022 is disposed.   

Inform all the concerned.  



                                    

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-868 of 2022 
GR Case No-1648 of 2022  

Under Section-379/411/34 of Indian Penal Code R/W Section-11 of 

Prevention of Animal Cruelty Act, 1960, R/W Sec-13(1) of Assam 

Cattle Prevention Act, 2021    

 
ORDER 

13.09.2022 

Ld. Advocate of the accused persons, namely, Md. Arab Ali, Md. 

Joban Ali and Md. Rabbul Islam filed hazira.   

Case diary as called earlier vide order dated-03.09.2022 is received 

today.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the above-

named accused persons are innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused further submitted 

that in the event of his release on bail there is no chance of their 

absconding. Hence, prayed to allow the bail prayer of the accused 

persons.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant namely, ASI Golak Das lodged an ejahar 

before the O/C of Tezpur Police Station alleging that on 05.08.2022 

at around 10 AM, an information was received from a reliable source 

that a vehicle bearing Regd. No-AS-12/BC-7550 coming from 

Rajbhoral Tezpur towards Nagaon side via Kaliabhomora bridge 

carrying some stolen cattles and accordingly, he along with his staffs 

put a naka checking duty at Kaliabhomora Bridgeand at around 

10:45 AM the said vehicle coming from Tezpur side was signaled to 

stop at the Naka point and the said vehicle thereafter stopped and 

detained by Naka party as well as driver and one of his companion. 

On being searched they found 12 nos. of cattles inside the vehicle 

and accordingly seized the same. Hence, the prosecution case.     

From perusal of the case diary, it appears that investigation of this 

case is pending at pre-matured stage. Further, from perusal of the 

case diary, sufficient incriminating materials have been found 

  



                                    

                   13.09.2022 

against the accused persons. From perusal of the case record the 

accused persons are the FIR named accused persons and the police 

personnel caught the accused in red handed with cattles at the time 

of Naka Checking. From perusal of the case record as well as case 

diary, it appears that this act of the accused person violated the 

Assam Cattle Prevention Act and Prevention of Animal Cruelty Act. 

Hence, at this stage, if the accused, namely, Md. Arab Ali, Md. Joban 

Ali and Md. Rabbul Islam are released on bail, the whole process of 

investigation of this case will be hampered. So, under such 

circumstances, considering the gravity of the offence charged against 

accused persons, namely, Md. Arab Ali, Md. Joban Ali and Md. 

Rabbul Islam and the materials collected by the investigating officer, 

I find that this is not a case where the accused can be relied upon 

and enlarged on bail.  

Accordingly, the bail petition No-1161/2022 filed on behalf of the 

above-named accused persons stands rejected.  

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed.  

 

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-936 of 2022 

GR Case No-1836 of 2022 

U/S-457/380 of Indian Penal Code 

  
 

O  R  D  E  R 
09.09.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-01.09.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sri Anil Kurmi is innocent and he is no way 

connected with the alleged offence. The Ld. Counsel of the accused 

further submitted that the accused person is falsely implicated in this 

case. The Ld. Counsel of the accused also submitted that in the 

event of the release the accused person on bail there is no chance of 

his absconding. Hence, prayed to allow the bail prayer of the 

accused person.   

Also perused the case diary. The prosecution story in brief is as 

follows that complainant Smt. Sonali Das alleging inter-alia that on 

26.08.2022 at about 12:00 AM midnight the accused person, Sri Anil 

Kurmi entered into her house premises and attempted to stole water 

motor pump and on seeing her, the accused fled away from there. 

But again later the said accused pelting stone on her house and out 

of fear she left her house. It is also stated that the above-named 

accused person had stolen rod and colour bucket from her house. 

Hence, the prosecution case.  

From perusal of the case record, it appears that investigation of this 

case is pending at pre-matured stage and the accused person, 

namely, Sri Anil Kurmi is the FIR named accused person. From 

perusal of the case diary, sufficient incriminating materials have been 

found against the accused person. Hence, at this stage, if the 

accused person is released on bail, the whole process of 

investigation of this case will be hampered.  



                                    

 

09.09.2022  

So, under such circumstances and considering the gravity and 

seriousness of offence alleged against accused person and the stage 

of investigation, I find that this is not a case where the accused 

person can be relied upon and enlarged on bail.                                                      

Accordingly, the bail petition No-1146/2022 filed on behalf of the 

accused person stands rejected.  

Return back the case diary to the Investigating Officer in seal cover.  

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-935 of 2022 

GR Case No-1835 of 2022 

U/S-14 of Assam Games and Betting Act 

 
ORDER 

09.09.2022  

Ld. Advocate of accused persons, namely, Sahjahan Ali, Arab Ali and 

Jahidul Islam filed hazira.   

Case diary as called earlier is received today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused persons are innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused persons further 

submitted that the accused persons are falsely implicated in this 

case. The Ld. Counsel of the accused persons also submitted that in 

the event of the release of the accused persons on bail there is no 

chance of their absconding. Hence, prayed to allow the bail prayer of 

the accused persons, namely, Sahjahan Ali, Arab Ali and Jahidul 

Islam.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant SI(P) Tarun Kurmi of Borghat Police 

Outpost under Tezpur PS lodged an ejahar alleging that on 

27.08.2022 at about 05:00 PM an information has been received 

from a reliable source that some persons are engaged in playing 

illegal play card at Bhojkhowa Chapori under a Bamboo plantation 

and accordingly, he along with the PS staff proceeded to the spot 

and apprehended the above-named accused persons. It is also 

alleged that he along recovered some play cards along with money 

from their possession. Hence, the prosecution case.  

On careful perusal of the case diary, it appears that the substantial 

portion of the investigation against the accused persons has already 

been completed and the accused persons have been detained in 

judicial custody since from 28.08.2022 till today. On perusal of the 

case diary, it also appears that the I.O of this case has recovered 



                                    

only some play cards with money and considering the later stage of 

the investigation, further detention of the accused is not necessary.   

09.09.2022  

Hence, at this stage, if the accused persons are released on bail, the 

process of the investigation of the case will be not hampered any 

more.  

Accordingly, considering all the aspect as well as the period of 

detention of accused persons, namely, Sahjahan Ali, Arab Ali and 

Jahidul Islam in judicial custody and the materials available on 

record, the accused persons, namely, Sahjahan Ali, Arab Ali and 

Jahidul Islam are allowed to go on bail of Rs.10,000/- (Rupees Ten 

Thousand) each with one surety of like amount and failing of 

furnishing the surety the accused shall remain in judicial custody as 

fixed earlier.                      

In the event of the release of accused from the judicial custody, the 

accused shall comply with the following conditions:- 

(lxv) The accused persons shall make themselves available before 

the investigating officer as and when required by him for the 

investigation of the case ;  

(lxvi) The accused persons shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted with 

the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating officer 

and  

(lxvii) The accused persons shall not hamper the investigation or 

temper with the evidence of the case. 

(lxviii) The accused persons shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O. 

Accordingly, bail application is disposed.  

Inform all concern. 

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 
               Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No-935 of 2022 

GR Case No-1835 of 2022 

U/S-14 of Assam Games and Betting Act 

 

ORDER 

09.09.2022 

Ld. Advocates of the petitioner have filed hazira. 

Case diary as called earlier is not received today from the I/O 

concerned.   

Heard from the Ld. Advocate of the petitioner. However, I deem it fit 

to call the case diary.  

Issue reminder along with copy of order dated-30.08.2022 & 

31.08.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 13.09.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-958 of 2022 

GR Case No-1858 of 2022 

U/S-420/406 of Indian Penal Code 

 

ORDER 

 

09.09.2022 

Case record put up today along with the bail Petition No-1189/2022 

filed by the petitioner, namely, Must. Tajbina Khatoon praying for 

releasing the accused person, namely, Md. Habibur Rahman on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 17.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-897 of 2022 

GR Case No-1677 of 2022 

U/S-386 of Indian Penal Code 

 
O  R  D  E  R 

08.09.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-30.08.2022 is received 

yesterday from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused persons, namely, Mr. Rizwan, Kalu Raja, Pawan Kumar, 

Deepak Kumar and Kasim are innocent and no way connected with 

the alleged offence. The Ld. Counsel of the accused persons further 

submitted that the accused persons are falsely implicated in this 

case. The Ld. Counsel of the accused persons also submitted that in 

the event of the release of the accused persons on bail there is no 

chance of their absconding. Hence, prayed to allow the bail prayer of 

the accused persons, namely, Mr. Rizwan, Kalu Raja, Pawan Kumar, 

Deepak Kumar and Kasim. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant Sri Brijkishor Verma lodged an ejahar 

before the O/C of Tezpur PS alleging that some unknown persons 

were collecting money inadequate manner near Kaliabhomora bridge 

whereas they are also found speating abusive language and 

threatened driver to beat him if his driver deny to pay the money. 

They collects money by giving some improper slip or documents in 

the name of “Traffic Control Camp” and due to their harassment 

many drivers of their company decided to quit their job. Some of 

those culprits found doing illegal activities like pushing and pulling by 

snatching their collars. One of these incident happened on 15th 

August at 04:30 PM. Hence, the prosecution case. Accordingly, the 

instant case was registered under section-386 of Indian Penal Code 

against the accused persons.  



                                    

On perusal of the case diary, it also appears that the substantial 

portion of the investigation against the accused has already been  

 

08.09.2022 

completed and the accused are in judicial custody since from 

19.08.2022 till today.  

From perusal of the FIR and the statement of the witnesses, it also 

appears that this is an offence under section-385 of IPC ”Putting 

person in fear of injury in order to commit extortion”. So, I have 

found materials under section-385 of IPC against the accused 

persons not under section-386 of IPC. Section-385 of IPC is bailable 

in nature. Hence, at this stage, if the accused persons are released 

on bail, the process of the investigation of this case will not be 

hampered any more. Accordingly, the accused persons, namely, Mr. 

Rizwan, Kalu Raja, Pawan Kumar, Deepak Kumar and Kasim are 

allowed to go on bail of Rs.10,000/- each only with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier. In the event of the release of 

accused from the judicial custody, the accused shall comply with the 

following conditions:- 

(lxix) The accused persons shall make themselves available 

before the investigating officer as and when required by 

him for the investigation of the case;  

(lxx) The accused persons shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(lxxi) The accused persons shall not hamper the 

investigation or temper with the evidence of the case. 

(lxxii) The accused persons shall co-operate with the I/O till 

the I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  



                                    

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Later on, 

07.09.2022 

Case diary received lately.  

Let the case diary be retained with the case record till the disposal of 

the bail application.  

Accordingly, let the instant case be fixed for tomorrow to entertain 

the bail application.   

DA to do the needful.  

Fixing 08.09.2022 for hearing and necessary order.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-931 of 2022 

GR Case No-1711 of 2022 

U/S-392 of Indian Penal Code 

  
 

O  R  D  E  R 
07.09.2022 

Ld. Advocates of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-01.09.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused persons, namely, Md. Dildar Hussain and Md. Nurjamal 

Haque are innocent and they are no way connected with the alleged 

offence. The Ld. Counsel of the accused further submitted that the 

accused persons are falsely implicated in this case. The Ld. Counsel 

of the accused also submitted that in the event of the release the 

accused persons on bail there is no chance of their absconding. 

Hence, prayed to allow the bail prayer of the accused persons.   

Also perused the case diary. The prosecution story in brief is as 

follows that complainant alleging that he is a head constable of 

Indian Rever Police and he came to Tezpur mental hospital to attend 

one of relative who was admitted in that hospital. At that time he 

meet with a person who introduced him as Mona and they 

exchanged their phone numbers with each other and after that they 

talked with each other once in a while. It is also stated that on 

25.08.2022 while he ws travelling from Dimapur to Guwahati he 

called her by 9612443398 mobile number and asked him what he is 

doing and where he is and then told him that he is going to 

Guwahati with Rs.15,00,000/- in cash to buy to cars then he told him 

that he has two vehicles one is vitara Breeza and one is Renault 

Duster and he want to sale those vehicles at a cheap price. After 

having that he thought that he can get those vehicles is a cheap 

price then he told him that he want to buy those vehicles. After 

having that he told him to come to Tezpur by bus and arrived  

01.09.2022  



                                    

at ASTC bus stand Tezpur. They came to Tezpur by two cars bearing 

Regd. No-AS-07/K-9639 and AS-07/D-9755 and took him to a place 

in Tezpur area and they snatched away his leather bag containing 

Rs.15 Lakhs. He scared because they were a group of 5-6 people 

and one of them was Mona and another Nurjamal Haque. Hence, the 

prosecution case.  

From perusal of the case record, it appears that investigation of this 

case is pending at pre-matured stage and the accused persons are 

the FIR named accused persons. From perusal of the case diary, 

sufficient incriminating materials have been found against the 

accused persons. Hence, at this stage, if the accused persons are 

released on bail, the whole process of investigation of this case will 

be hampered. So, under such circumstances and considering the 

gravity and seriousness of offence alleged against accused persons 

and the stage of investigation, I find that this is not a case where the 

accused persons can be relied upon and enlarged on bail.                                                      

Accordingly, the bail petition No-1145/2022 filed on behalf of the 

accused persons stands rejected.  

Return back the case diary to the Investigating Officer in seal cover.  

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-931 of 2022 

GR Case No-1711 of 2022 

U/S-392 of Indian Penal Code 

 

ORDER 

 

07.09.2022 

Case record put up today along with the bail Petition No-1145/2022 

filed by the petitioners, namely, Must. Anwara Begum and Md. 

Gulzar Hussain praying for releasing the accused persons, namely, 

Md. Nurjamal Haque and Md. Dildar Hussain on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 07.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

07.09.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier is not received today from the I/O 

concerned.   

Heard from the Ld. Advocate of the petitioner. However, I deem it 

fot to call the case diary.  

Issue reminder along with copy of order dated-30.08.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 12.09.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

 

 

Tezpur PS Case No-945 of 2022 

GR Case No-1845 of 2022 

 

ORDER 

 

07.09.2022 

Case record put up today along with the bail Petition Nos-1176/2022 

& 1177/2022 filed by the petitioners, Sri Nayan Koch and Azaharul 

Islam praying for releasing the accused persons, namely, Sri Jitu 

Koch, Jahangir Alam on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Also seen the petition bearing No-1179/2022 filed by petitioner, 

namely, Majibur Rahman praying zimma of 10 nos. of cattles which 

was seized in connection with this case. The petitioner claiming 

himself to be the owner of the said cattles as he bought the same 

from Bihiagaon Weekly Market at Sonitpur and in this regard 

Moholdar of the said market issued 07 nos. of receipt to the 

petitioner.  

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Let a report be called for from the concerned IO as to- 

iii) Whether the aforesaid 10 nos. of cattles as mentioned 

above has been seized in this case and who is the owner of 

the said cattle?      

iv) Whether the said seized cattles is required for further 

investigation or not.     

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 14.09.2022.2022 for report of ownership and on 20.09.2022 

for case diary.   

  



                                    

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-933 of 2022 

          GR Case No-1833 of 2022 
         Under Section-341/326 of Indian Penal Code    

  

ORDER 

 

07.09.2022 

Case record put up today along with the bail Petition No-1178/2022 

filed by the petitioner, Sri Anupam Nath praying for releasing the 

accused person, namely, Sri Indreswar Nath on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary along with injury report of victim as the instant case was 

registered under section-341/326 of IPC.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing on 14.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-778 of 2022 

          GR Case No-1510 of 2022 
         Under Section-420/406/34 of Indian Penal Code    

  

ORDER 

 

05.09.2022 

Case record put up today along with the bail Petition No-1169/2022 

filed by the petitioner, Harmuj Ali praying for releasing the accused 

person, namely, Sadek Ali on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing on 09.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-909 of 2022 

GR Case No-1689 of 2022 

U/S-420/392 of Indian Penal Code 

 

ORDER 

 

05.09.2022 

The Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide order dated-26.08.2022 by this court 

is received today from the I/O concerned. However, zimma report is 

not received from the I/O concerned.  

Heard learned counsel of both sides on the instant petition. 

The learned advocate of the petitioner has submitted that the 

accused person is innocent and no way connected with the alleged 

offence. The Ld. Counsel of the accused further submitted that the 

accused person is falsely implicated in this case. The Ld. Counsel of 

the accused also submitted that in the event of the release of the 

accused person on bail there is no chance of his absconding. Hence, 

prayed to allow the bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant Sri Shyam Sundar Sarmah lodged an ejahar 

before the O/C of Tezpur PS alleging that the accused Suraj Jamal 

introducing him as Rajes Das of Tezpur and told him that while 

breaking a house he recovered 03 pieces of gold biscuit and told him 

that he wants to sale the said biscuit. Accordingly, the accused called 

him and his friend Manjit Singh to Tezpur and thereafter, they came 

to Tezpur and the accused came in a bicycle to sale the said biscuits 

to him. It is also stated that by taking a chance of showing them 

those golden biscuit they tried to flee away from there by snatching 

Rs.4,00,000/- from him. But at that time they nabbed the above-

named accused person. Hence, the prosecution case.  

From perusal of the case record, it appears that investigation of this 

case is going on and yet to complete.  On perusal of the case diary it 

also appears that the accused was caught red handed at the time of 

committing the alleged offence. From perusal of the case diary, 

sufficient incriminating materials have been found  

05.09.2022  



                                    

against the accused person as cash amounts and suspected to be 

fake golden biscuits were recovered from his possession. On perusal 

of case diary, it appears that another accused, namely, Md. 

Khairul Islam, who was also involved with the alleged offence yet 

to be apprehended. Hence, at this stage, if the accused is released 

on bail, the whole process of investigation of this case will be 

hampered. So, under such circumstances and considering the gravity 

and seriousness of offence alleged against accused person and the 

stage of investigation, I find that this is not a case where the 

accused person can be relied upon and enlarged on bail.                                                      

Accordingly, the bail petition No-1120/2022 filed on behalf of the 

accused person, namely, Suruj Jamal stands rejected.  

Return back the case diary to the Investigating Officer in seal cover.  

Accordingly, bail application is disposed of. 

Report of ownership of cash amount of Rs.3,98,500/- as called 

earlier is not received yet from the I/O concerned. 

Issue reminder to the I/O concerned along with copy of order dated-

23.08.2022. 

The I/O is directed to submit his report positively on the next date 

fixed.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Inform all the concerned.  

Fixing 08.09.2022.2022 for report of ownership.    

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-888 of 2022 

GR Case No-1668 of 2022 

U/S-326 of Indian Penal Code 

 

ORDER 

 

05.09.2022 

The Ld. Advocate of the petitioner has filed hazira. 

Injury report of the victim as called earlier by this court is received 

today from the I/O concerned. However, case diary was already 

received on 30.08.2022.  

Heard learned counsel of both sides on the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused person is innocent and no way connected with the alleged 

offence. The Ld. Counsel of the accused further submitted that the 

accused person is falsely implicated in this case. The Ld. Counsel of 

the accused also submitted that in the event of the release of the 

accused person on bail there is no chance of his absconding. Hence, 

prayed to allow the bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant Sri babul Sheikh lodged an ejahar before 

the O/C of Tezpur PS through In-charge of Kacharigaon Police 

Outpost alleging that on 15.08.2022 at about 01:30 PM while his 

brother, named, Md. Idul Ali was going towards his workplace after 

taking foods for his labour, then the accused inflicted his brother 

with a sharp weapon on various parts of his body at Saikia Chuburi 

Muslim Gaon and due to that his brother sustained grievous injuries.  

Hence, the prosecution case.  

From perusal of the case record, it appears that investigation of this 

case is going on and yet to complete. From perusal of the case diary, 

sufficient incriminating materials have been found against the 

accused person. On perusal of the medical report of the victim, it 

appears that the injuries sustained by the victim as per medical 

documents grievous in nature and caused by sharp weapon. Hence, 

at this stage, if the accused is released on bail, the whole process of 

investigation of this case will be hampered. So, under such 

circumstances and considering the gravity and seriousness of  



                                    

05.09.2022  

offence alleged against accused person and the stage of 

investigation, I find that this is not a case where the accused person 

can be relied upon and enlarged on bail.                                                      

Accordingly, the bail petition No-1080/2022 filed on behalf of the 

accused person, namely, Riazuddin Ahmed @ Imul stands rejected.  

Return back the case diary along with Injury report of victim to the 

Investigating Officer in seal cover.  

Accordingly, bail application is disposed of.  

Inform all the concerned.  

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-798 of 2022 

GR Case No-1530 of 2022 

U/S-379 of Indian Penal Code 

 
O  R  D  E  R 

03.09.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-24.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused persons, namely, Md. Abul Hussain is innocent and no way 

connected with the alleged offence. The Ld. Counsel of the accused 

further submitted that the accused person is falsely implicated in this 

case and he was arrested only on supicion. The Ld. Counsel of the 

accused also submitted that in the event of the release of the 

accused person on bail there is no chance of his absconding. Hence, 

prayed to allow the bail prayer of the accused person, namely, Abul 

Hussain.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant Sri Dipen Paul lodged an ejahar before the 

O/C of Tezpur PS alleging that on 13.07.2022 at around 02:15 PM, 

some unknown culprit had stolen away his motor cycle bearing Regd. 

No-AS-12/AA-3331 when he was parked infront of Municipal Office, 

Tezpur. Hence, the prosecution case.  

The case record further unveiled that on 26.07.2022 the bail petition 

of the accused person was rejected finding sufficient incriminating 

materials against the above-named accused person after perusal of 

case diary. Further, on perusal of the case diary, it appears that the 

substantial portion of the investigation against the accused is almost 

completed.  On perusal of the case diary, it also appears that the I.O 

of this case has failed to make any further investigation of this case 

since from 05.08.2022 and the above-named accused person has 

been detained in the jail hajot since from 26.07.2022 till today and 

considering the later stage of the investigation, further detention of 

the accused is not necessary.     



                                    

03.09.2022  

Hence, at this stage, if the accused person, namely, Md. Abul 

Hussain is released on bail, the process of the investigation of this 

case will not be hampered any more. Considering all the above 

discussion and the length of detention, I deem it fit and proper to 

allow the bail petition on behalf of accused person. Accordingly, bail 

prayer vide petition No-1111/2022 is allowed.     

Accused person, namely, Md. Abul Hussain is allowed to go on bail of 

Rs.10,000/- (Rupees Ten Thousand) only with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier. In the event of the release of 

accused from the judicial custody, the accused shall comply with the 

following conditions:- 

(lxxiii) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case;  

(lxxiv) The accused person shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(lxxv) The accused person shall not hamper the investigation 

or temper with the evidence of the case. 

(lxxvi) The accused person shall co-operate with the I/O till 

the I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-445 of 2022 

GR Case No-785 of 2022 

U/S-379 of Indian Penal Code 

 
ORDER 

 

03.09.2022 

Ld. Advocate of the accused person, namely, Md. Sahid Ali has filed 

hazira.    

Today the date is fixed for case diary. But the same is not received 

yet. Seen the WT message submitted today regardinf the submission 

of case diary in connection with above-noted case wherein it is 

stated that he has already submitted charge sheet vide charge sheet 

No-729/2022 Dated-31.08.2022 after completion of investigation.   

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsels of the accused further submitted that the I/O of this case 

has already submitted charge sheet and in the event of his release 

on bail there is no chance of his absconding. Hence, prayed to allow 

the bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Md. Nurjahan stating that on 

25.03.2022 some unknown culprits had stolen away his cattles.  

Hence, the prosecution case.  

On perusal of the case record, it appears that the accused person 

was arrested in this case on 16.08.2022 and since then he has been 

detained in the jail hajot till today. Perusal of the report of the I/O 

further shows that the investigation of this case has already been 

completed and the investigating officer of this case has submitted 

charge sheet vide charge-sheet vide charge sheet No-729/2022 

Dated-31.08.2022.                     

As the investigation of this case is completed and further charge-

sheet has been submitted against the accused person by the I.O., I 

find that further custodial detention of accused person, namely,  

03.09.2022  



                                    

Md. Sahid Ali is not required. Accordingly, the bail petition No-

1125/2022 is hereby allowed.     

Hence, the accused person, namely, Md. Sahid Ali is allowed to go 

on bail of Rs.10,000/- (Rupees Ten Thousand) only with one surety 

of like amount i/d to jail hajot on condition that:- (i) He shall not 

leave the local jurisdiction of the Court during the trial without prior 

permission of the concerned court; and (ii) He shall make himself 

available before the Court as per date of appearance fixed by the 

Court.  

Accordingly, bail application stands disposed of.  

Inform all the concerned. 

Fixing 09.09.2022 for production/appearance.   

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-865 of 2022 

GR Case No-1645 of 2022 

U/S-457/380 of IPC  

  

ORDER 

 

21.09.2022 

Case record put up today along with the bail Petitions No-1244/2022 

filed by the petitioner, Smt. Makan Deka praying for releasing the 

accused person, namely, Sri Dipen Deka on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing on 28.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-829 of 2022 

GR Case No-1561 of 2022 

U/S-379 of IPC  

  

ORDER 

 

21.09.2022 

Case record put up today along with the bail Petitions No-1245/2022 

filed by the petitioner, Smt. Rima Hazarika praying for releasing the 

accused person, namely, Sri Pradip Kumar Tamang on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing on 28.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-815 of 2022 

GR Case No-1547 of 2022 

U/S-379 of Indian Penal Code 

 
O  R  D  E  R 

02.09.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-26.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused person, namely, Md. Khaliluddin is innocent and no way 

connected with the alleged offence. The Ld. Counsel of the accused 

further submitted that the accused person is falsely implicated in this 

case. The Ld. Counsel of the accused also submitted that in the 

event of the release of the accused person on bail there is no chance 

of his absconding. Hence, prayed to allow the bail prayer of the 

accused person, namely, Md. Khaliluddin.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Gyana Pratim Tamuli stating 

that his bike got stolen from Mohini Bibah Bhaban in the morning at 

about 7 AM. As he came to Gym located above the Mohini Bhaban, 

Vartak at about 6:15 AM but he was unable to find his bike where it 

was initially parked. Hence, the prosecution case. 

The case record further unveiled that on 01.08.2022 the bail petition 

of the accused person was rejected finding sufficient incriminating 

materials against the above-named accused person after perusal of 

case diary. Further, on perusal of the case diary, it appears that the 

substantial portion of the investigation against the accused is almost 

completed.  On perusal of the case diary, it also appears that the I.O 

of this case has failed to make any further investigation of this case 

since from 25.07.2022 and the above-named accused person has 

been detained in the jail hajot since from 25.07.2022 till today and 

considering the later stage of the investigation, further detention of 

the accused is not necessary.         

02.09.2022  



                                    

Hence, at this stage, if the accused person, namely, Md. Khaliluddin 

is released on bail, the process of the investigation of this case will 

not be hampered any more. Considering all the above discussion and 

the length of detention, I deem it fit and proper to allow the bail 

petition on behalf of accused person. Accordingly, bail prayer vide 

petition No-1124/2022 is allowed.     

Accused person, namely, Md. Khaliluddin is allowed to go on bail of 

Rs.20,000/- (Rupees Twenty Thousand) only with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier. In the event of the release of 

accused from the judicial custody, the accused shall comply with the 

following conditions:- 

(lxxvii) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case;  

(lxxviii) The accused person shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(lxxix) The accused person shall not hamper the investigation 

or temper with the evidence of the case. 

(lxxx) The accused person shall co-operate with the I/O till 

the I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-880 of 2022 

GR Case No-1660 of 2022 

U/S-420 of IPC  

 
ORDER 

 

02.09.2022 

Ld. Advocate of the accused person, namely, Md. Ejajul Haque has 

filed hazira.    

Case diary as called earlier vide Order dated-24.08.2022 is received 

today.  

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsels of the accused further submitted that the I/O of this case 

has already submitted charge sheet and in the event of his release 

on bail there is no chance of his absconding. Hence, prayed to allow 

the bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, SI Chanakya Das of Mahabhairab 

Police Outpost under Tezpur PS lodged an ejahar before the O/C of 

Tezpur PS to the effect that on the basis of secret informantion vide 

Mahabhairab OP GDE No-190 Dated-12.08.2022 he along with O/C 

of Tezpur PS conduct a Naka checking at vitarsuti near Lechu Bagan 

and at that time the checking party stop a bike rider namely, Ejajul 

Haque and from his hand the checking party recovered one boat size 

fake gold and seized the said fake gold. Hence, the case.    

On perusal of the case record, it appears that the accused person 

was arrested in this case on 13.08.2022 and since then he has been 

detained in the jail hajot till today. Perusal of the report of the I/O 

further shows that the investigation of this case has already been 

completed and the investigating officer of this case has submitted 

charge sheet vide charge-sheet No-747/2022 dated-31.08.2022.                     

 

02.09.2022  



                                    

As the investigation of this case is completed and further charge-

sheet has been submitted against the accused person by the I.O., I 

find that further custodial detention of accused person, namely, Md. 

Ejajul Haque is not required. Accordingly, the bail petition No-

1110/2022 is hereby allowed.    

Hence, the accused person, namely, Md. Ejajul Haque is allowed to 

go on bail of Rs.10,000/- (Rupees Ten Thousand) only with one 

surety of like amount i/d to jail hajot on condition that:- (i) He shall 

not leave the local jurisdiction of the Court during the trial without 

prior permission of the concerned court; and (ii) He shall make 

himself available before the Court as per date of appearance fixed by 

the Court.  

Accordingly, bail application stands disposed of.  

Inform all the concerned. 

Fixing 08.08.2022 for production/appearance.   

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

  



                                    

PR Case No-1445 of 2022 

Tezpur PS Case No-833 of 2022 

U/S-341/294/324 of Indian Penal Code 

 
ORDER 

 

02.09.2022 

Case record received on transfer for disposal. Perused the case 

record and case diary.      

The I.O has submitted charge sheet u/s-341/294/324 of IPC against 

the accused person, namely, Sri Uttam Das, who is in judicial 

custody. On perusal of the case record and after going through the 

case diary, I have found sufficient materials for proceeding against 

the above-named accused person u/s-341/294/324 of IPC. 

Accordingly, cognizance is taken against the accused person u/s-

341/294/324 of IPC.  

Accused/UTP, named, Sri Uttam Das is produced today through 

video conferencing.                 

I have perused the case diary as well as the medical report.  

Also perused the case record which reveals that on 23.08.2022 Ld. 

Legal Aid Counsel Mr. Rupjyoti Baruah filed a bail application vide 

No-1101/2022 of the accused/UTP Sri Uttam Das and accordingly, 

same is pending for case diary and necessary order.  

On perusal of the case record, it further reveals that the accused 

person was arrested in this case on 23.07.2022 as the case was 

registered under section-326 of IPC and since then he has been 

detained in the jail hajot till today. Perusal of the case record further 

shows that the investigation of this case has already been completed 

and the investigating officer of this case has submitted charge sheet 

vide charge-sheet No-644/2022 dated-31.07.2022. Further, on 

perusal of medica report of victim Sri Puran Das, it appears that the 

injury sustained by the victim is simple in nature and caused by 

sharp weapon. Accordingly, the Investigating Officer of this case 

after completion of investigation has submitted charge sheet against 

the accused under section-341/294/324 of IPC and the Section-324 

of IPC is bailable in nature. The remaining offences are also bailable 

in nature.  



                                    

02.09.2022  

As the investigation of this case is already completed and further 

charge-sheet has been submitted against the accused person by the 

I.O., I find that further custodial detention of accused person, 

namely, Sri Uttam Das is not required. Accordingly, the bail petition 

No-1101/2022 is hereby allowed.  

Therefore, considering all the aforesaid discussion and the nature of 

the case, this court finds that the accused person, namely, Sri Uttam 

Das is entitled to get the bail as matter of right and accordingly, the 

accused person is allowed to go bail of Rs. 10,000/- with one surety 

of like amount i/d to jail hazot. In the event of release of the 

accused person, he shall comply with the following conditions that:-

(i) He shall not leave the local jurisdiction of the Court during the 

trial without prior permission of the concerned court; and (ii) He shall 

make himself available before the Court as per date of appearance 

fixed by the Court.  

Also inform the Ld. Advocate of the accused person.   

Accordingly, Petition No-1101/2022 is disposed.   

Remand the accused till 16.09.2022. 

Inform all the concerned.  

Fixing 16.09.2022 for production/copy.  

 

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-778 of 2022 

          GR Case No-1510 of 2022 
         Under Section-420/406/34 of Indian Penal Code    

 
O  R  D  E  R 

01.09.2022 

Ld. Advocates of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-22.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocates of the petitioners have submitted that the 

accused person, namely, Sadek Ali is innocent and he is no way 

connected with the alleged offence. The Ld. Counsel of the accused 

further submitted that the accused is falsely implicated in this case 

and and he was arrested only on the basis of suspicion as nothing 

has been seized from his possession. The Ld. Counsel of the accused 

also submitted that in the event of his release on bail there is no 

chance of his absconding. Hence, prayed to allow the bail prayer of 

the accused person Sadek Ali.   

Also perused the case diary. The prosecution story in brief is as 

follows that complainant SI(P) Priyanka Buragohain lodged an ejahar 

before the O/C of Tezpur PS through In-charge of Borghat Police 

Outpost alleging that on 09.07.2022 at around 4 PM an information 

was received that some person is coming to Gutlong Bazzar to sell 

gold which are in totally fake god. Accordingly after endorsement, he 

along with police party put a naka checking at the Gutlong NH-37(A) 

near Bazar and after that able to apprehend a persons, namely, 

Tamiruddin Hussain and Bittu Sheikh and on being searched two 

biscuit size, golden colour fake gold. On being asked they stated that 

they were supplied the said fake gold biscuit by Rusmat Ali, Sirajul 

Hoque, Riajul Hoque who manufactured these fake gold and 

thereafter, cheated the innocent people. Hence, the prosecution 

case.  

From perusal of the case record, it appears that investigation of this 

case is going on and yet to complete. From perusal of the case  

 



                                    

01.09.2022  

diary, sufficient incriminating materials have been found against the 

accused person as the fake gold biscuit had been recovered from the 

possession of accused person. On perusal of the case diary, it also 

appears that the accused caught red handed with fake gold biscuit. 

Hence, at this stage, if the accused is released on bail, the whole 

process of investigation of this case will be hampered. So, under 

such circumstances and considering the gravity and seriousness of 

offence alleged against accused person and the stage of 

investigation, I find that this is not a case where the accused person 

can be relied upon and enlarged on bail.                                                      

Accordingly, the bail petition No-1094/2022 filed on behalf of the 

accused person, namely, Sadek Ali stands rejected.  

Return back the case diary to the Investigating Officer in seal cover.  

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-865 of 2022 

GR Case No-1645 of 2022 

         U/S-457/380 of Indian Penal Code 
 

O  R  D  E  R 
25.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-18.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sri Dipen Deka is innocent and no way 

connected with the alleged offence and is arrested only on suspicion. 

The Ld. Counsel of the accused further submitted that the accused 

person is falsely implicated in this case and in the event of his 

release on bail there is no chance of his absconding. Hence, prayed 

to allow the bail prayer of the above-named accused person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Khanjan Borah stating that on 

02.08.2022 at night, some unknown culprits had stolen away his 

Bullet Motor Cycle bearing Regd. No-AS-12/U-4450 by breaking the 

lock of his house.  Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the above-named 

accused person. It also appears that the stolen motor cycle yet to be 

recovered. It further appears that the above-named accused is an 

FIR named accused person. Hence, at this stage, if the above-named 

accused is released on bail, the whole process of the investigation of 

this case will be hampered. So, under such circumstances, 

considering the gravity and seriousness of offence alleged against 

accused person and the stage of investigation, I find that this is not 

a case where the accused person can be relied upon and enlarged 

on bail.                                                      
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Accordingly, the bail petition No-1069/2022 filed on behalf of the 

above-named accused person stands rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-931 of 2022 

GR Case No-1711 of 2022 

U/S-392 of Indian Penal Code 

 

ORDER 

 

01.09.2022 

Case record put up today along with the bail Petition No-1145/2022 

filed by the petitioners, namely, Must. Anwara Begum and Md. 

Gulzar Hussain praying for releasing the accused persons, namely, 

Md. Nurjamal Haque and Md. Dildar Hussain on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 07.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-936 of 2022 

GR Case No-1836 of 2022 

U/S-457/380 of Indian Penal Code 

 

ORDER 

 

01.09.2022 

Case record put up today along with the bail Petition No-1146/2022 

filed by the petitioner, Sri Parasuram Kurmi praying for releasing the 

accused person, namely, Sri Anil Kurmi on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 09.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-833 of 2022 

GR Case No-1565 of 2022 

U/S-326 of Indian Penal Code 

 
ORDER 

 

02.09.2022 

Case record received on transfer for disposal. Perused the case 

record and case diary.      

The I.O has submitted charge sheet u/s-341/294/324 of IPC against 

the accused person, namely, Sri Uttam Das, who is in judicial 

custody. On perusal of the case record and after going through the 

case diary, I have found sufficient materials for proceeding against 

the above-named accused person u/s-341/294/324 of IPC. 

Accordingly, cognizance is taken against the accused person u/s-

341/294/324 of IPC.  

Accused/UTP, named, Sri Uttam Das is produced today through 

video conferencing.                 

I have perused the case diary as well as the medical report.  

Also perused the case record which reveals that on 23.08.2022 Ld. 

Legal Aid Counsel Mr. Rupjyoti Baruah filed a bail application vide 

No-1101/2022 of the accused/UTP Sri Uttam Das and accordingly, 

same is pending for case diary and necessary order.  

The prosecution story in brief is as follows that the complainant, 

namely, Sri Puran Das lodged an ejahar before the O/C of Tezpur PS 

through In-charge of Lalmati Police Outpost to the effect that on 

17.07.2022 at about 08:30 PM, the above-named accused had an 

altercation with his nephew and when he tried to separate them, the 

the accused inflicted him with a sharp weapon on his stomach and 

due to that he sustained grievous injuries. Hence, the prosecution 

case.    

On perusal of the case record, it appears that the accused person 

was arrested in this case on 23.07.2022 and since then he has been 

detained in the jail hajot till today. Perusal of the case record further 

shows that the investigation of this case has already been completed 

and the investigating officer of this case has submitted charge sheet 

vide charge-sheet No-644/2022 dated-31.07.2022.                    



                                    

Further, on perusal of medica report of victim Sri Puran Das, it 

appears that the injury sustained by the victim appears to be simple 

in nature and accordingly, considering the nature of injuries  

 

02.09.2022  

sustained by the victim, this court not finds anything implicating 

materials upon which it may be presumed that the accused person 

may have committed the offence punishable under section-326 of 

IPC. Although, the instant case was registered under section-326 of 

IPC against the accused person but as per the injury sustiained by 

the victim, the Investigating Officer of this case has submitted 

charge sheet against the accused under section-341/294/324 of IPC 

and the Section-324 of IPC is bailable in nature. The remaining 

offences are also bailable in nature. As the investigation of this case 

is already completed and further charge-sheet has been submitted 

against the accused person by the I.O., I find that further custodial 

detention of accused person, namely, Sri Uttam Das is not required. 

Accordingly, the bail petition No-1101/2022 is hereby allowed.  

Therefore, considering all the aforesaid discussion and the nature of 

the case, this court finds that the accused person, namely, Sri Uttam 

Das is entitled to get the bail as matter of right and accordingly, the 

accused person is allowed to go bail of Rs. 10,000/- with one surety 

of like amount i/d to jail hazot. In the event of release of the 

accused person, he shall comply with the following conditions that:-

(i) He shall not leave the local jurisdiction of the Court during the 

trial without prior permission of the concerned court; and (ii) He shall 

make himself available before the Court as per date of appearance 

fixed by the Court.  

Also inform the Ld. Advocate of the accused person.   

Accordingly, Petition No-1101/2022 is disposed.   

Inform all the concerned.  

Fixing 13.09.2022 for production/appearance.  

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 



                                    

  



                                    

Tezpur PS Case No-892 of 2022 

GR Case No-1672 of 2022 

U/S-379/34 of Indian Penal Code 

  

ORDER 

 

22.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-22.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused persons, namely, Munir Qureshi is innocent and no way 

connected with the alleged offence. The Ld. Counsel of the accused 

further submitted that the accused person is falsely implicated in this 

case. The Ld. Counsel of the accused also submitted that in the 

event of his release on bail there is no chance of his absconding. 

Hence, prayed to allow the bail prayer of the accused person, 

namely, Munir Qureshi.     

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Jayanta Kalita stating that on 

16.08.2022 at about 10 AM two unknown persons were coming in a 

motor cycle bearing Regd. No-AS-12/F-5776 with one goat suspected 

to be the stolen goat and thereafter informed the police. It is also 

stated that on arrival of police at Durigaon village the local people of 

the said village handed over the above-named accused with the said 

goat and on being asked the accused failed to give proper answer to 

them. It is further stated that prior to this incident, many goats went 

missing from their village. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is almost the substantial portion of the investigation against the 

accused and the stolen goat has already been recovered by the I/O.  

On perusal of the case diary, it also appears that the I.O of this case 

has failed to make any further investigation of this case since from 

24.08.2022 and the above-named accused person has  

31.08.2022  



                                    

been detained in the jail hajot since from 17.08.2022 till today and 

considering the later stage of the investigation, further detention of 

the said accused is not necessary.         

Hence, at this stage, if the accused person, namely, Munir Qureshi is 

released on bail, the process of the investigation of this case will not 

be hampered any more. Considering all the above discussion and the 

length of detention, I deem it fit and proper to allow the bail petition 

on behalf of accused person. Accordingly, bail prayer vide petition 

No-1095/2022 is allowed.     

Accused person, namely, Munir Qureshi is allowed to go on bail of 

Rs.10,000/- (Rupees Ten Thousand) only with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier. In the event of the release of 

accused from the judicial custody, the accused shall comply with the 

following conditions:- 

(lxxxi) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case;  

(lxxxii) The accused person shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(lxxxiii) The accused person shall not hamper the investigation 

or temper with the evidence of the case. 

(lxxxiv) The accused person shall co-operate with the I/O till 

the I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

 

 



                                    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

31.08.2022 

Case record put up today along with the bail Petition No-1138/2022 

filed by the petitioner, Md. Jakir Hussain praying for releasing the 

accused person, namely, Arab Ali and Jahidul Islam on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Date as fixed earlier i.e. on 09.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

 

 

 



                                    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

31.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier is not received.  

The I/O of this case has stated that he has forwarded the case diary 

of the instant case before the court of Hon’ble Additional Sessions 

Judge (FTC), Sonitpur at Tezpur vide Memo No-FTC 1801 dated 

20.08.2022.  

Heard from the Ld. Advocate of the petitioner. However, I deem it 

fot to call the case diary.  

Issue reminder.  

Inform Ld. Advocate.   

Fixing 01.09.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-888 of 2022 

GR Case No-1668 of 2022 

U/S-326 of Indian Penal Code 

 

ORDER 

 

30.08.2022 

The Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide order dated-20.08.2022 is received 

today from the I/O concerned. However, the I/O of this case has 

failed to submit the injury report of the victim as called earlier by this 

court.  

Heard learned counsel of both sides on the instant petition.  

Before consideration the bail prayer, I deem it fit to call for the injury 

report of the victim. The I/O is gereby directed to submit the injury 

report as called by this court on or before 05.09.2022.  

Let the case diary be retained with the case record till the disposal of 

the bail application.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 05.09.2022 for Injury Report.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-486 of 2022 

GR Case No-874 of 2022 

U/S-379 of IPC 

 
O  R  D  E  R 

30.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-10.08.2022 & 

20.08.2022 is received today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused persons, namely, Sri Lakash Narzary and Sri Dipen Deka are 

innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused further submitted that the accused persons 

are falsely implicated in this case. The Ld. Counsel of the accused 

also submitted that in the event of their release on bail there is no 

chance of their absconding. Hence, prayed to allow the bail prayer of 

the accused persons, namely, Sri Lakash Narzary and Sri Dipen 

Deka.    

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Ronald Gogoi stating that on 

07.04.2022 his Yamaha R15 bearing Regd. No-AS-12/AD-7816 had 

stolen from his house. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is almost completed and the stolen motor cycle has already been 

recovered by the I/O and later given in zimma to the complainant.  

On perusal of the case diary, it also appears that the I.O of this case 

has failed to make any further investigation of this case since from 

18.08.2022 and the above-named accused persons have been 

detained in the jail hajot since from 26.07.2022 and 17.08.2022 till 

today. On perusal of the case diary, it also appears that the I/O has 

already completed a substantial portion of the investigation against 

the accused, namely, Sri Lakash Narzary and considering the later 

stage of the investigation, further detention of the accused Sri 

Lakash Narzary is not necessary.  
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30.08.2022  

Hence, at this stage, if the accused person, namely, Sri Lakash 

Narzary is released on bail, the process of the investigation of this 

case will not be hampered any more. Considering all the above 

discussion and the length of detention, I deem it fit and proper to 

allow the bail petition on behalf of accused person. Accordingly, bail 

prayer vide petition No-1034/2022 is allowed.     

Accused person, namely, Sri Lakash Narzary is allowed to go on bail 

of Rs.15,000/- (Rupees Fifteen Thousand) only with one surety of 

like amount and failing of furnishing the surety the accused shall 

remain in judicial custody as fixed earlier. In the event of the release 

of accused from the judicial custody, the accused shall comply with 

the following conditions:- 

(lxxxv) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case;  

(lxxxvi) The accused person shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(lxxxvii) The accused person shall not hamper the 

investigation or temper with the evidence of the case. 

(lxxxviii) The accused person shall co-operate with the 

I/O till the I.O concludes his investigation.   

Now, coming to the bail petition filed for the accused person, 

namely, Sri Dipen Deka, this court on meticulous perusal of the case 

diary finds sufficient implicating materials against him upon which 

this court may presume the above-named accused person may have 

involved with the alleged offence and that needs a proper 

investigation. The court further considering the materials available 

against him finds that at this stage his release from the judicial 

custody may hamper and temper the investigation of the I/O.  

 



                                    

30.08.2022  

Hence, at this stage without entering in the merits of the case the 

bail petition filed on behalf of accused person, namely, Sri Dipen 

Deka stands rejected due to devoid of any merits. 

Return back the case diary to the I/O in seal cover. 

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                                            Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-897 of 2022 

GR Case No-1677 of 2022 

U/S-386 of Indian Penal Code 

 

ORDER 

 

30.08.2022 

Case record put up today along with the bail Petition No-1126/2022 

filed by the petitioner, Samshad praying for releasing the accused 

persons, namely, Mr. Rizwan, Kalu Raja, Pawan Kumar, Deepak 

Kumar and Kasim on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 07.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



                                    

 

 

 

 

 

 

 

30.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier is not received.   

Heard from the Ld. Advocate of the petitioner. However, I deem it 

fot to call the case diary.  

Issue reminder along with copy of order dated-23.08.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 05.09.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-935 of 2022 

GR Case No-1835 of 2022 

U/S-14 of Assam Games and Betting Act 

 

ORDER 

 

30.08.2022 

Case record put up today along with the bail Petition No-1132/2022 

filed by the petitioner, Must. Ayesa Khatoon praying for releasing the 

accused person, namely, Sahjahan Ali on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 09.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-938 of 2022 

GR Case No-1838 of 2022 

U/S-386/354(A)(ii) of Indian Penal Code 

 

ORDER 

 

30.08.2022 

Case record put up today along with the bail Petitions No-1128/2022 

filed by the petitioner, Sri Biswajit Gogoi praying for releasing the 

accused person, namely, Ajit Kumar Gogoi on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 03.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-839 of 2022 

GR Case No-1619 of 2022 

U/S-379 of IPC 

 
O  R  D  E  R 

26.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-10.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sri Nijwm Basumatary is innocent and no 

way connected with the alleged offence. The Ld. Counsel of the 

accused further submitted that the accused is falsely implicated in 

this case. The Ld. Counsel of the accused also submitted that in the 

event of his release on bail there is no chance of his absconding. 

Hence, prayed to allow the bail prayer of the accused person, 

namely, Sri Nijwm Basumatary.   

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Sonti Kumar Das stating that 

on 21.07.2022 at about 1400 hrs his motor cycle Yamaha R15 

bearing Regd. No-AS-12/AD-0792 had stolen from Goroimari 

Koibarta Chuburi in front of his residence near NH-15. Hence, the 

prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is almost completed and the stolen motor cycle has already been 

recovered by the I/O and later given in zimma to the complainant.  

On perusal of the case diary, it also appears that the I.O of this case 

has failed to make any further investigation of this case since from 

25.07.2022 and the above-named accused person has been detained 

in the jail hajot since from 26.07.2022 till today. On perusal of the 

case diary, it also appears that the I/O has already completed a 

substantial portion of the investigation and considering the later 

stage of the investigation, further detention of the accused is not 

necessary.  

 



                                    

26.08.2022  

Hence, at this stage, if the accused person, namely, Sri Nijwm 

Basumatary is released on bail, the process of the investigation of 

this case will not be hampered any more. Considering all the above 

discussion and the length of detention, I deem it fit and proper to 

allow the bail petition on behalf of accused person. Accordingly, bail 

prayer vide petition No-1035/2022 is allowed.   

Accused person, namely, Sri Nijwm Basumatary is allowed to go on 

bail of Rs.15,000/- (Rupees Fifteen Thousand) only with one surety 

of like amount and failing of furnishing the surety the accused shall 

remain in judicial custody as fixed earlier. In the event of the release 

of accused from the judicial custody, the accused shall comply with 

the following conditions:- 

(lxxxix) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case;  

(xc) The accused person shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(xci) The accused person shall not hamper the investigation 

or temper with the evidence of the case. 

(xcii) The accused person shall co-operate with the I/O till 

the I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                                            Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-815 of 2022 

GR Case No-1547 of 2022 

U/S-379 of Indian Penal Code 

 

ORDER 

 

26.08.2022 

Case record put up today along with the bail Petitions No-1124/2022 

filed by the petitioner, Must. Ambiya Khatoon praying for releasing 

the accused person, namely, Khaliluddin on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 02.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

 

  



                                    

 

Tezpur PS Case No-909 of 2022 

GR Case No-1689 of 2022 

U/S-420/392 of Indian Penal Code 

 

ORDER 

 

26.08.2022 

Case record put up today along with the bail Petition No-1120/2022 

filed by petitioner, Must. Rabia Khatoon praying for releasing the 

accused person, namely, Suruj Jamal on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Ld. Counsel for the accused has submitted that the above-named 

accused is physical not fit and he is sustained injuries on his. The Ld. 

Counsel for the accused also submitted that the above-named 

accused is also sustained hand broken injury on the date of his 

apprehension vide Order dated-22.08.2022. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

The Superintendent of Central Jail, Tezpur is directed to provide 

adequate treatment to the accused person Suruj Jamal and also 

provides medicine for his relief and further submits report of his 

medical status.  

Let a copy of this order be forwarded to the I/O concerned and the 

Superintendent of Central Jail, Tezpur for informantion and 

necessary action.  

Fixing 05.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-445 of 2022 

GR Case No-785 of 2022 

U/S-379 of Indian Penal Code 

 

ORDER 

 

26.08.2022 

Case record put up today along with the bail Petition No-1125/2022 

filed by petitioner, Must. Hanufa Begum praying for releasing the 

accused person, namely, Sahid Ali on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 03.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-865 of 2022 

GR Case No-1645 of 2022 

         U/S-457/380 of Indian Penal Code 
 

O  R  D  E  R 
25.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-18.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sri Dipen Deka is innocent and no way 

connected with the alleged offence and is arrested only on suspicion. 

The Ld. Counsel of the accused further submitted that the accused 

person is falsely implicated in this case and in the event of his 

release on bail there is no chance of his absconding. Hence, prayed 

to allow the bail prayer of the above-named accused person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Khanjan Borah stating that on 

02.08.2022 at night, some unknown culprits had stolen away his 

Bullet Motor Cycle bearing Regd. No-AS-12/U-4450 by breaking the 

lock of his house.  Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the above-named 

accused person. It also appears that the stolen motor cycle yet to be 

recovered. It further appears that the above-named accused is an 

FIR named accused person. Hence, at this stage, if the above-named 

accused is released on bail, the whole process of the investigation of 

this case will be hampered. So, under such circumstances, 

considering the gravity and seriousness of offence alleged against 

accused person and the stage of investigation, I find that this is not 

a case where the accused person can be relied upon and enlarged 

on bail.                                                      
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Accordingly, the bail petition No-1069/2022 filed on behalf of the 

above-named accused person stands rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-829 of 2022 

GR Case No-1561 of 2022 

         U/S-379 of Indian Penal Code 
 

O  R  D  E  R 
25.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-18.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sri Pradip Kumar Tamang is innocent and 

no way connected with the alleged offence and is arrested only on 

suspicion. The Ld. Counsel of the accused further submitted that the 

accused person is falsely implicated in this case and in the event of 

his release on bail there is no chance of his absconding. Hence, 

prayed to allow the bail prayer of the above-named accused person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Rupjyoti Bordoloi stating that 

on 20.07.2022 at about 07:30 PM, some unknown culprits had stolen 

away his Pulsar 220 DTSI Motor Cycle bearing Regd. No-AS-12/AB-

6017 which was parked infront of Krishna Hyndai.  Hence, the 

prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the above-named 

accused person. It also appears that the stolen motor cycle yet to be 

recovered. Hence, at this stage, if the above-named accused is 

released on bail, the whole process of the investigation of this case 

will be hampered. So, under such circumstances, considering the 

gravity and seriousness of offence alleged against accused person 

and the stage of investigation, I find that this is not a case where the 

accused person can be relied upon and enlarged on bail.                                                      
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Accordingly, the bail petition No-1068/2022 filed on behalf of the 

above-named accused person stands rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-445 of 2022 

GR Case No-785 of 2022 

         U/S-379 of Indian Penal Code 
 

O  R  D  E  R 
24.08.2022 

Case record put up today. 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-17.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Md. Sahid Ali is innocent and no way 

connected with the alleged offence and is arrested only on suspicion. 

The Ld. Counsel of the accused further submitted that the accused 

person is falsely implicated in this case and in the event of his 

release on bail there is no chance of his absconding. Hence, prayed 

to allow the bail prayer of the above-named accused person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Md. Nurjahan stating that on 

25.03.2022 some unknown culprits had stolen away his cattles.  

Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the above-named 

accused person. It also appears that the stole cows yet to be 

recovered. Hence, at this stage, if the above-named accused is 

released on bail, the whole process of the investigation of this case 

will be hampered. So, under such circumstances, considering the 

gravity and seriousness of offence alleged against accused person 

and the stage of investigation, I find that this is not a case where the 

accused person can be relied upon and enlarged on bail.                                                      
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Accordingly, the bail petition No-1060/2022 filed on behalf of the 

above-named accused person stands rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 

                            

  



                                    

                           Tezpur PS Case No-866 of 2022 

GR Case No-1646 of 2022 
Under Section-457/380 of IPC 

 
O  R  D  E  R 

24.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-17.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Md. Noor Ali is innocent and no way 

connected with the alleged offence. The Ld. Counsel of the accused 

further submitted that the accused is falsely implicated in this case. 

The Ld. Counsel of the accused also submitted that in the event of 

his release on bail there is no chance of his absconding. Hence, 

prayed to allow the bail prayer of the accused person, namely, Md. 

Noor Ali.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Md. Faijul Uddin stating that on 

04.08.2022 at about 3 AM the accused Md. Noor Ali caught red 

handed while taking mobile handset after entering into the grocery 

shop of the complainant. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is almost completed and the stolen mobile handset has already been 

recovered by the I/O.  On perusal of the case diary, it also appears 

that the I.O of this case has failed to make any further investigation 

of this case since from 20.08.2022 and the above-named accused 

person has been detained in the jail hajot since from 05.08.2022 till 

today. On perusal of the case diary, it also appears that the I/O has 

already completed a substantial portion of the investigation and 

considering the later stage of the investigation, further detention of 

the accused is not necessary.  

Hence, at this stage, if the accused person, namely, Md. Noor Ali is 

released on bail, the process of the investigation of this case will not 

be hampered any more. Considering all the above discussion  



                                    

24.08.2022  

and the length of detention, I deem it fit and proper to allow the bail 

petition on behalf of accused person. Accordingly, bail prayer vide 

petition No-1063/2022 is allowed.   

Accused person, namely, Md. Noor Ali is allowed to go on bail of 

Rs.10,000/- (Rupees Ten Thousand) only with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier. In the event of the release of 

accused from the judicial custody, the accused shall comply with the 

following conditions:- 

(xciii) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case;  

(xciv) The accused person shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(xcv) The accused person shall not hamper the investigation 

or temper with the evidence of the case. 

(xcvi) The accused person shall co-operate with the I/O till 

the I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                                            Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-798 of 2022 

GR Case No-1530 of 2022 

U/S-379 of Indian Penal Code 

 

ORDER 

 

24.08.2022 

Case record put up today along with the bail Petition No-1111/2022 

filed by the petitioner, Md. Ali Akbar praying for releasing the 

accused person, namely, Abul Hussain on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 03.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-880 of 2022 

GR Case No-1660 of 2022 

U/S-420 of IPC  

  

ORDER 

 

24.08.2022 

Case record put up today along with the bail Petition No-1110/2022 

filed by the petitioner, namely, Md. Ajijul Haque praying for releasing 

the accused person, namely, Md. Ejajul Haque on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing on 02.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 



                                    

  



                                    

Tezpur PS Case No-880 of 2022 

GR Case No-1660 of 2022 

U/S-420 of IPC 

  

ORDER 

 

23.08.2022 

Case record put up at about 04:26 PM before me. 

Seen the petition No-1108/22 filed by the petitioner, Ajijul Haque 

praying to withdraw the bail application vide Petition No-1054/2022 

on 16.08.2022 for the accused Md. Ejajul Haque on bail. It is also 

submitted by the Ld. Counsel that due to urgent purpose she intends 

to withdraw the bail petition for the accused.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Considering all the aspects and the submission made before this 

court by the Ld. Counsel for the petitioner, this Court finds that the 

petitioner himself withdraw the bail petition filed on 16.08.2022. As 

such prayer filed by the above-named petitioner in connection with 

bail of accused Ejajul Hawue stands disposed off.      

Inform all accordingly.  

 

 

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-833 of 2022 

          GR Case No-1565 of 2022 
         Under Section-326 of Indian Penal Code    

  

ORDER 

 

23.08.2022 

Case record put up today along with the bail Petition No-1101/2022 

filed by the Ld. Legal Aid Counsel Sri Rupjyoti Baruah praying for 

releasing the accused person, namely, Sri Uttam Das on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary along with injury report of victim.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing on 30.08.2022 for case diary and injury report of victim.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

  



                                    

Tezpur PS Case No-742 of 2022 

          GR Case No-1282 of 2022 
         Under Section-457/380 of Indian Penal Code    

  

ORDER 

 

23.08.2022 

Case record put up today along with the bail Petition No-1100/2022 

filed by the Ld. Legal Aid Counsel Sri Rupjyoti Baruah praying for 

releasing the accused person, namely, Sri Golar Munda @ Sanju 

Munda on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing on 30.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



                                    

 

 

 

 

 

 

 

 

23.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier is not received.   

Heard from the Ld. Advocate of the petitioner. However, I deem it 

fot to call the case diary.  

Issue reminder along with copy of order dated-16.08.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 31.08.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-831 of 2022 

GR Case No-1563 of 2022 

Under Section-379 of Indian penal Code  

 
O  R  D  E  R 

22.08.2022 

Case record put up today. 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-11.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sri Jitu Das is innocent and no way 

connected with the alleged offence. The Ld. Counsel of the accused 

further submitted that the accused person is falsely implicated in this 

case and in the event of his release on bail there is no chance of his 

absconding. Hence, prayed to allow the bail prayer of the above-

named accused person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Mainul Haque stating that on 

21.07.2022 at about 3 PM some unknown culprits had criminally 

stolen his Pulsar 220 motor cycle bearing Regd. No-AS-12/AA-9905 

near Indian Bank, Tezpur Bazar Branch from the parking spot.  

Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the above-named 

accused person. Hence, at this stage, if the above-named accused is 

released on bail, the whole process of the investigation of this case 

will be hampered. So, under such circumstances, considering the 

gravity and seriousness of offence alleged against accused person 

and the stage of investigation, I find that this is not a case where the 

accused person can be relied upon and enlarged on bail.                                                      
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22.08.2022 

Accordingly, the bail petition No-1043/2022 filed on behalf of the 

above-named accused person stands rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-507 of 2022 

GR Case No-895 of 2022 

U/S-457/380 of IPC  

 
O  R  D  E  R 

22.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-16.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Md. Moijuddin @ Lisu is innocent and no 

way connected with the alleged offence. The Ld. Counsel of the 

accused further submitted that the accused person is falsely 

implicated in this case and in the event of his release on bail there is 

no chance of his absconding. Hence, prayed to allow the bail prayer 

of the above-named accused person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Smt. Rupjyoti Kalita stating that on 

16.04.2022 at night when all the members of the house were not 

present at the house, some unknown culprit had broken the lock of 

the house and entered inside the house and had stolen Rs.10,000/- 

and other gold ornaments along with brass utensils. Hence, the 

prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the above-named 

accused person. It also appears from the case diary that the stolen 

articles yet to be recovered. Hence, at this stage, if the above-named 

accused is released on bail, the whole process of the investigation of 

this case will be hampered. So, under such circumstances, 

considering the gravity and seriousness of offence alleged against 

accused person and the stage of investigation, I find that this is not 

a case where the accused person can be relied upon and enlarged 

on bail.                                                      

 



                                    

22.08.2022 

Accordingly, the bail petition No-1051/2022 filed on behalf of the 

above-named accused person stands rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-778 of 2022 

          GR Case No-1510 of 2022 
         Under Section-420/406/34 of Indian Penal Code    

  

ORDER 

 

22.08.2022 

Case record put up today along with the bail Petition No-1094/2022 

filed by the petitioner, Harmuj Ali praying for releasing the accused 

person, namely, Sader Ali on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing on 31.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-839 of 2022 

 

22.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier is not received.   

Heard from the Ld. Advocate of the petitioner. However, I deem it 

fot to call the case diary.  

Issue reminder along with copy of order dated-10.08.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 26.08.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-879 of 2022 

GR Case No-1659 of 2022 

U/S-380/511/354/325/506/294/34 of Indian Penal Code 

  

ORDER 

 

22.08.2022 

Case record put up today along with the bail Petition No-1092/2022 

filed by the petitioner, Sri Deep Ghosh praying for releasing the 

accused person, namely, Babul Ali @ Sahil Ali on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing on 01.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

  



                                    

Tezpur PS Case No-892 of 2022 

GR Case No-1672 of 2022 

U/S-379/34 of Indian Penal Code 

  

ORDER 

 

22.08.2022 

Case record put up today along with the bail Petition No-1095/2022 

filed by the petitioner, Rahish Qureshi praying for releasing the 

accused person, namely, Munir Qureshi on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing on 31.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    



                                    

                               Tezpur PS Case No-836 of 2022 

GR Case No-7616 of 2022 
Under Section-380 of IPC 

 
O  R  D  E  R 

20.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-25.07.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Md. Soboj Ali @ Apple is innocent and no 

way connected with the alleged offence. The Ld. Counsel of the 

accused further submitted that the accused is falsely implicated in 

this case. The Ld. Counsel of the accused also submitted that in the 

event of his release on bail there is no chance of his absconding. 

Hence, prayed to allow the bail prayer of the accused person, 

namely, Md. Soboj Ali @ Apple. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Ajit Das stating that some 

unknown culprits had stolen away his 08 nos. of mobile from his 

house in absence of him. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is pending at last stage and the above-named accused person has 

been detained in the jail hajot since from 24.07.2022 till today. 

Further, on perusal of the case diary, it appears that the I.O of this 

case has failed to make any further investigation of this case since 

from 07.08.2022. On perusal of the case diary, it also appears that 

the I/O has already completed a substantial portion of the 

investigation and considering the later stage of the investigation, 

further detention of the accused is not necessary. 

Hence, at this stage, if the accused person, namely, Md. Soboj Ali @ 

Apple is released on bail, the process of the investigation of this case 

will not be hampered any more. Considering all the above discussion 

and the length of detention, I deem it fit and proper to  

 



                                    

20.08.2022  

allow the bail petition on behalf of accused person. Accordingly, bail 

prayer vide petition No-1033/2022 is allowed.  

Accused person, namely, Md. Soboj Ali @ Apple is allowed to go on 

bail of Rs.10,000/- (Rupees Ten Thousand) only with one surety of 

like amount and failing of furnishing the surety the accused shall 

remain in judicial custody as fixed earlier. In the event of the release 

of accused from the judicial custody, the accused shall comply with 

the following conditions:- 

(xcvii) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case;  

(xcviii) The accused person shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(xcix) The accused person shall not hamper the investigation 

or temper with the evidence of the case. 

(c) The accused person shall co-operate with the I/O till the 

I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

 

           
  



                                    

Tezpur PS Case No-756 of 2022 

          GR Case No-1296 of 2022 
         Under Section-457/380 of Indian Penal Code    

 
O  R  D  E  R 

20.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-10.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused persons are innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused further submitted 

that the accused persons are falsely implicated in this case and they 

were arrested only on the basis of suspicion. The Ld. Counsel of the 

accused also submitted that in the event of their release on bail 

there is no chance of their absconding. Hence, prayed to allow the 

bail prayer of the accused persons.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant Sri Kulen Bharali lodged an ejahar before 

the O/C of Tezpur PS alleging that on 02.07.2022 at night some 

unknown culprits criminally lurk the house of his neighbour Smt. 

Nibedita Bhattachargjee by breaking the window girl in absence of 

the owner and tenant. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is pending at last stage and the above-named accused persons have 

been detained in the jail hajot since from 07.07.2022 till today. 

Further, on perusal of the case diary, it appears that the I.O of this 

case has already recorded the statements of all the material 

witnesses and failed to make any further investigation of this case 

since from 07.07.2022. On perusal of the case diary, it also appears 

that the I/O has already completed a substantial portion of the 

investigation and considering the later stage of the investigation, 

further detention of the accused is not necessary. 

Hence, at this stage, if the accused persons, namely, Md. Fazar Ali 

and Md. Abed Hussain are released on bail, the process of the  



                                    

20.08.2022  

investigation of this case will not be hampered any more. 

Considering all the above discussion, I deem it fit and proper to allow 

the bail petition on behalf of accused persons. Accordingly, bail 

prayer vide petition Nos-1036/2022 & 1059/2022 is allowed.  

Accused persons, namely, Md. Fazar Ali and Md. Abed Hussain are 

allowed to go on bail of Rs.10,000/- (Rupees Ten Thousand) each 

only with one surety of like amount and failing of furnishing the 

surety the accused shall remain in judicial custody as fixed earlier. In 

the event of the release of accused from the judicial custody, the 

accused shall comply with the following conditions:- 

(ci) The accused persons shall make themselves available 

before the investigating officer as and when required by 

him for the investigation of the case;  

(cii) The accused persons shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(ciii) The accused persons shall not hamper the 

investigation or temper with the evidence of the case. 

(civ) The accused persons shall co-operate with the I/O till 

the I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-756 of 2022 

          GR Case No-1296 of 2022 
         Under Section-457/380 of Indian Penal Code    

 
O  R  D  E  R 

20.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-10.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused persons are innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused further submitted 

that the accused persons are falsely implicated in this case and they 

were arrested only on the basis of suspicion. The Ld. Counsel of the 

accused also submitted that in the event of their release on bail 

there is no chance of their absconding. Hence, prayed to allow the 

bail prayer of the accused persons.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant Sri Kulen Bharali lodged an ejahar before 

the O/C of Tezpur PS alleging that on 02.07.2022 at night some 

unknown culprits criminally lurk the house of his neighbour Smt. 

Nibedita Bhattachargjee by breaking the window girl in absence of 

the owner and tenant. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is pending at last stage and the above-named accused persons have 

been detained in the jail hajot since from 07.07.2022 till today. 

Further, on perusal of the case diary, it appears that the I.O of this 

case has already recorded the statements of all the material 

witnesses and failed to make any further investigation of this case 

since from 07.07.2022. On perusal of the case diary, it also appears 

that the I/O has already completed a substantial portion of the 

investigation and considering the later stage of the investigation, 

further detention of the accused is not necessary. 

Hence, at this stage, if the accused persons, namely, Md. Fazar Ali 

and Md. Abed Hussain are released on bail, the process of the  



                                    

20.08.2022  

investigation of this case will not be hampered any more. 

Considering all the above discussion, I deem it fit and proper to allow 

the bail petition on behalf of accused persons. Accordingly, bail 

prayer vide petition Nos-1036/2022 & 1059/2022 is allowed.  

Accused persons, namely, Md. Fazar Ali and Md. Abed Hussain are 

allowed to go on bail of Rs.10,000/- (Rupees Ten Thousand) each 

only with one surety of like amount and failing of furnishing the 

surety the accused shall remain in judicial custody as fixed earlier. In 

the event of the release of accused from the judicial custody, the 

accused shall comply with the following conditions:- 

(cv) The accused persons shall make themselves available 

before the investigating officer as and when required by 

him for the investigation of the case;  

(cvi) The accused persons shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; 

(cvii) The accused persons shall not hamper the 

investigation or temper with the evidence of the case. 

(cviii) The accused persons shall co-operate with the I/O till 

the I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

   

  



                                    

Tezpur PS Case No-486 of 2022 

GR Case No-874 of 2022 

U/S-379 of IPC  

  

ORDER 

 

08.09.2022 

Case record put up today along with the bail Petitions No-1182/2022 

filed by the petitioner, Smt. Makon Deka praying for releasing the 

accused person, namely, Sri Dipen Deka on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing on 17.09.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-888 of 2022 

GR Case No-1668 of 2022 

U/S-326 of IPC  

  

ORDER 

 

20.08.2022 

Case record put up today along with the bail Petitions No-1080/2022 

filed by the petitioner, Must. Saruja Begum praying for releasing the 

accused person, namely, Riazuddin Ahmed @ Imul on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary along with injury report of the victim.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing on 30.08.2022 for case diary and injury report.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-874 of 2022 

GR Case No-1654 of 2022 

U/S-379/411 of IPC 

  

ORDER 

 

18.08.2022 

Case record put up today. 

The Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide order dated-10.08.2022 is received 

today from the I/O concerned. 

On perusal of the case record, it is seen that vide order dated-

17.08.2022 the accused persons, namely, Md. Mojibur Rahman and 

Sri Roshan Tamang were already released on PR bond as 

recomanded by the members of Under Trial Review committee in 

UTRC meeting held on 12.08.2022.  

Accordingly, bail application No-1032/2022 filed on behalf of above-

named accused persons stands disposed of.  

Return back the case diary accordingly.  

The zimma petitioner has filed hazira. 

Report of ownership as called earlier vide Order dated-11.08.2022 is 

not received from the I/O concerned.   

Issue reminder to the I/O.     

I/O is hereby directed to submit the report as called earlier positively 

on next date.  

Let a copy of this order be transmitted to the I/O concerned for his 

information.   

Fixing 25.08.2022 for report of ownership.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-868 of 2022 
GR Case No-1648 of 2022  

Under Section-379/411/34 of Indian Penal Code R/W Section-11 of 

Prevention of Animal Cruelty Act, 1960, R/W Sec-13(1) of Assam 

Cattle Prevention Act, 2021    

 
ORDER 

18.08.2022 

Ld. Advocate of the accused persons, namely, Md. Arab Ali and Md. 

Rabbul Islam filed hazira.   

Case diary as called earlier vide order dated-08.08.2022 is received 

today.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the above-

named accused persons are innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused further submitted 

that in the event of his release on bail there is no chance of their 

absconding. Hence, prayed to allow the bail prayer of the accused 

persons.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant namely, ASI Golak Das lodged an ejahar 

before the O/C of Tezpur Police Station alleging that on 05.08.2022 

at around 10 AM, an information was received from a reliable source 

that a vehicle bearing Regd. No-AS-12/BC-7550 coming from 

Rajbhoral Tezpur towards Nagaon side via Kaliabhomora bridge 

carrying some stolen cattles and accordingly, he along with his staffs 

put a naka checking duty at Kaliabhomora Bridgeand at around 

10:45 AM the said vehicle coming from Tezpur side was signaled to 

stop at the Naka point and the said vehicle thereafter stopped and 

detained by Naka party as well as driver and one of his companion. 

On being searched they found 12 nos. of cattles inside the vehicle 

and accordingly seized the same. Hence, the case.     

From perusal of the case diary, it appears that investigation of this 

case is pending at pre-matured stage. Further, from perusal of the 

case diary, sufficient incriminating materials have been found  

                   18.08.2022 



                                    

against the accused persons. From perusal of the case record the 

accused persons are the FIR named accused persons and the police 

personnel caught the accused in red handed with cattles at the time 

of Naka Checking. From perusal of the case record as well as case 

diary, it appears that this act of the accused person violated the 

Assam Cattle Prevention Act and Prevention of Animal Cruelty Act. 

Hence, at this stage, if the accused, namely, Md. Arab Ali and Md. 

Rabbul Islam are released on bail, the whole process of investigation 

of this case will be hampered. So, under such circumstances, 

considering the gravity of the offence charged against accused 

persons, namely, Md. Arab Ali and Md. Rabbul Islam and the 

materials collected by the investigating officer, I find that this is not 

a case where the accused can be relied upon and enlarged on bail.  

Accordingly, the bail petition No-1017/2022 filed on behalf of the 

above-named accused persons stands rejected.  

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed.  

Also seen the reports as called earlier vide order dated-08.08.2022 in 

respect of seized 12 nos. of cattles is received from the I/O 

concerned. 

From the report submitted by the I.O SI(P) Tarun Kurmi of Borghat 

Police Outpost under Tezpur PS, it is found that the petitioner, 

namely, Md. Joban Ali is the actual owner of twelve numbers of 

Cattles which were seized in connection with this case and those 

cattles had purchased from Bihiyagaon Weekly Market and in this 

regard the petitioner has submitted the purchase receipts of the said 

cattles before him. It is also reported by the I/O that the seized 

cattles are not required for further investigation. From perusal of the 

case record, it appears that the said seized cattles were kept at 

Trinayan Goushala, Chariduar for safety and protection of 

the cattles. From the report of I/O it is also stated that he has 

verified the cattle purchase receipts of seized cattles produced by 

petitioner wherein it is seen that the above-named  

18.08.2022  



                                    

petitioner had bought the seized cattles from Bihiyagaon Weekly 

Market and he is the acutual owner of the said cattles. Therefore, 

the I/O has prayed to give the zimma of the aforesaid seized cattles 

to the petitioner. Before granting the zimma of the said seized cattles 

to the petitioner, it appears to be reasonable to fix the financial 

liability of bearing cost expenses by Trinayan Goushala, 

Chariduar for providing proper maintenance to the said seized 

cattles. 

Accordingly, the I/O is directed to collect the day to day cost of the 

cattles from the Jurisdictional Officer so that the court may ask the 

petitioner to furnish bond before Trinayan Goushala, Chariduar for its 

future payment in the event of release of the seized cattles in favour 

of the petitioner.  

Let a copy of this be forwarded to I/O concerned for his information 

and necessary action. 

Fixing 26.07.2022 for report of cost with health certificate of the 

cattles. 

 

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

 

 

  



                                    

Tezpur PS Case No-829 of 2022 

GR Case No-1561 of 2022 

U/S-379 of IPC  

  

ORDER 

 

18.08.2022 

Case record put up today along with the bail Petitions No-1068/2022 

filed by the petitioner, Smt. Rima Hazarika praying for releasing the 

accused person, namely, Sri Pradip Kumar Tamang on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing on 25.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-865 of 2022 

GR Case No-1645 of 2022 

U/S-457/380 of IPC  

  

ORDER 

 

18.08.2022 

Case record put up today along with the bail Petitions No-1069/2022 

filed by the petitioner, Smt. Makan Deka praying for releasing the 

accused person, namely, Sri Dipen Deka on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing on 25.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-806 of 2022 

GR Case No-1538 of 2022 

U/S-406/392/34 of IPC 

 
O  R  D  E  R 

17.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Also seen the petition No-1058/2022 filed by the petitioner Mantaz 

Ali praying bail of accused namely, Md. Jalaluddin, Akkas Ali, Md. 

Jaharul Islam, Md. Habijul Islam, Inamul Ali and Kashem Ali stating 

that the above-named accused person is innocent. It is also pleaded 

that the above-named accused is falsely implicated in this case and 

he is nowhere connected with the alleged offence as alleged. It is 

also pleaded that the above-named accused is arrested only on 

suspicion. Petition petition No-1058/22 filed in support with an 

affidavit. 

Case diary as called earlier vide Order dated-10.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Md. Saiful Islam is innocent and no way 

connected with the alleged offence. The Ld. Counsel of the accused 

further submitted that the accused person is falsely implicated in this 

case. The Ld. Counsel of the accused also submitted that in the 

event of his release on bail there is no chance of their absconding. 

Hence, prayed to allow the bail prayer of the above-named accused 

person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Keyiekielie Chase stating that 

some unknown persons used to call him since long from phone 

numbers i.e. 6901645762, 9707004727, 8099302431, 7086495970 

and motivated him to do business with them in the field of medicine. 

It is also stated that later on, they asked him that if he invests 

money he will get double of it. Then, they motivated him such a way 

that he was compelled to pay Rs.2,00,000/- through account transfer 

vide A/C No-40622254010, IFSC-SBIN0009434,  



                                    

17.08.2022  

A/C holder namely, Husnara Begum. Then they again called him and 

asked to bring Rs.7,00,000/- and came to Tezpur. It is further stated 

that while he reached near the Brahmaputra Bridge at around 10:30 

AM some 3-4 persons snatched away the bag containing the money 

of Rs.7,00,000/- forcefully and fled away.   Hence, the prosecution 

case.  

On perusal of the case diary, it appears that investigation of this case 

is almost completed and I/O during investigation recorded almost all 

the material witnesses. On perusal of the case diary, it also appears 

that the I.O of this case failed to make any further investigation of 

this case since from 17.07.2022 and further detention of the accused 

is not necessary. It also appears from the case record that all the 

accused persons have been detained in the jail hajot since from 

16.07.2022 and 18.07.2022 till today and thereafter, the further 

detention of the accused persons are not necessary. At this stage, if 

the accused persons, namely Md. Jalaluddin, Akkas Ali, Md. Jaharul 

Islam, Md. Habijul Islam, Inamul Ali and Kashem Ali and Saiful Islam 

are released on bail, the process of the investigation of this case will 

not be hampered any more.  

Considering the period of detention of the accused persons in judicial 

custody and the materials available on record, the accused persons, 

namely, Md. Jalaluddin, Akkas Ali, Md. Jaharul Islam, Md. Habijul 

Islam, Inamul Ali and Kashem Ali and Saiful Islam are allowed to go 

on bail of Rs.20,000/- (Rupees Twenty Thousand) each with one 

surety of like amount and failing of furnishing the surety the accused 

shall remain in judicial custody as fixed earlier. In the event of the 

release of accused persons from the judicial custody, the accused 

shall comply with the following conditions:- 

(cix) The accused persons shall make themselvesf available before 

the investigating officer as and when required by him for the 

investigation of the case ; 

 

 

17.08.2022 



                                    

(cx) The accused persons shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted with 

the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating officer;  

(cxi) The accused persons shall not hamper the investigation or 

temper with the evidence of the case. 

(cxii) The accused persons shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-848 of 2022 

GR Case No-1628 of 2022 

U/S-457/380 of IPC 

 
O  R  D  E  R 

17.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-01.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sri Debanjan Basumatary is innocent and 

no way connected with the alleged offence. The Ld. Counsel of the 

accused further submitted that the accused is falsely implicated in 

this case. The Ld. Counsel of the accused also submitted that in the 

event of his release on bail there is no chance of his absconding. 

Hence, prayed to allow the bail prayer of the accused person, 

namely, Sri Debanjan Basumatary.   

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Runu Devi stating that on 

29.07.2022 at about 0130 hrs accused Sri Debanjan Basumatary 

entered into the house of the complainant by breaking the window 

and stolen Rs.2170/- from the BAG of the informant which was kept 

under the bed. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to complete. It also appears that I have found 

sufficient incriminating materials against the accused person.  

Hence, at this stage, if the accused person, namely, Sri Debanjan 

Basumatary is released on bail, the whole process of investigation of 

this case will be hampered. So, under such circumstances, 

considering the gravity and seriousness of offence alleged against 

accused person and the stage of investigation, I find that this is not 

a case where the accused person can be relied upon and enlarged 

on bail.                                                       

Accordingly, the bail petition No-978/2022 filed on behalf of the 

accused person, namely, Sri Debanjan Basumatary stands rejected.    



                                    

17.08.2022  

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-788 of 2022 

GR Case No-1520 of 2022 

U/S-420/406 of IPC 

 
O  R  D  E  R 

17.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-02.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sri Ashish Bora Lengdo is innocent and no 

way connected with the alleged offence. The Ld. Counsel of the 

accused further submitted that the accused is falsely implicated in 

this case. The Ld. Counsel of the accused also submitted that in the 

event of his release on bail there is no chance of his absconding. 

Hence, prayed to allow the bail prayer of the accused person, 

namely, Sri Ashish Bora Lengdo.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Md. Anowar Hussain stating that 

around three years back the accused introduced himself as the 

Principal of a Private School at Arunachal Pradesh and accordingly, 

on the basis of an agreement, he provide him a car bearing regd. 

No-AS-12/X-9408 on monthly rental basis on amount of Rs.16,000/-, 

which will be used at the school. It also stated that in the year 2020, 

March the accused took Rs.2,00,000/- in debt and since April, 2020 

no any transaction were done between him and the accused even he 

tried repeatedly to contact him but the accused did not respond and 

did not return back the money as well as the rent of the car and 

cheated him. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to complete. It also appears that I have found 

sufficient incriminating materials against the accused person.  

 

 

17.08.2022  



                                    

Hence, at this stage, if the accused persons, namely, Sri Ashish Bora 

Lengdo is released on bail, the whole process of the investigation of 

this case will be hampered. So, under such circumstances, 

considering the gravity and seriousness of offence alleged against 

accused person and the stage of investigation, I find that this is not 

a case where the accused person can be relied upon and enlarged 

on bail.                                                       

Accordingly, the bail petition No-989/2022 filed on behalf of the 

accused person, namely, Sri Ashish Bora Lengdo stands rejected.    

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-445 of 2022 

GR Case No-785 of 2022 

U/S-379 of IPC  

  

ORDER 

 

17.08.2022 

Case record put up today along with the bail Petitions No-1060/2022 

filed by the petitioner, Must. Samila Khatoon praying for releasing 

the accused person, namely, Md. Sahid Ali on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing on 24.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 



                                    

Tezpur PS Case No-866 of 2022 

GR Case No-1646 of 2022 

U/S-457/380 of IPC  

  

ORDER 

 

17.08.2022 

Case record put up today along with the bail Petitions No-1063/2022 

filed by the petitioner, Must. Khudija Khatoon praying for releasing 

the accused person, namely, Noor Ali on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing on 24.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-866 of 2022 

GR Case No-1646 of 2022 

U/S-457/380 of IPC  

  

ORDER 

 

17.08.2022 

Case record put up today along with the bail Petitions No-1063/2022 

filed by the petitioner, Must. Khudija Khatoon praying for releasing 

the accused person, namely, Noor Ali on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing on 24.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-756 of 2022 

GR Case No-1296 of 2022 

U/S-457/380 of IPC  

  

ORDER 

 

17.08.2022 

Case record put up today along with the bail Petitions No-1059/2022 

filed by the petitioner, Must. Amina Begum praying for releasing the 

accused person, namely, Md. Abed Hussain on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Date as fixed earlier i.e. on 20.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-880 of 2022 

GR Case No-1660 of 2022 

U/S-420 of IPC 

 

ORDER 

 

16.08.2022 

Case record put up today along with the bail Petitions No-1054/2022 

filed by the petitioner, Ajijul Haque praying for releasing the accused 

person, namely, Md. Ejajul Haque on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 23.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 



                                    

  



                                    

Tezpur PS Case No-507 of 2022 

GR Case No-895 of 2022 

U/S-457/380 of IPC 

 

ORDER 

 

16.08.2022 

Case record put up today along with the bail Petitions No-1051/2022 

filed by the petitioner, Samastajan Begum praying for releasing the 

accused person, namely, Md. Maijuddin @ Lisu on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 22.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

         
  



                                    

Tezpur PS Case No-799 of 2022 
      GR Case No-1531 of 2022 

U/S-14 of Assam Games and Betting Act 
 

ORDER 

12.08.2022  

Ld. Advocate of accused persons, namely, namely Amir Hussain, 

Usman Goni and Ohijul Islalm filed hazira.    

Case diary as called earlier vide Order dated-16.07.2022 is received 

today.   

Heard both the sides and perused the case diary meticulously. 

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused persons are 

innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused submitted that they are falsely implicated in 

this case and in the event of their release on bail there is no chance 

of their absconding. 

Also perused the case diary. The prosecution story in brief is as 

follows that on 13.07.2022 complainant lodged an FIR at Tezpur PS 

stating that on the same day on the basis of secret information, 

complainant accompanied with Police personnel had conducted a 

raid at Bihiyagaon, Masjid Ghat, No 1 Spar regarding illegal gambling 

and accordingly recorvered and seized 52 nos of play cards, 06 nos 

of Dice along with cash Rupess 18,850.00 from the possession of 

arrested acused persons involved with the illegal gambling. Hence, 

the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is almost completed and I/O during investigation recorded almost all 

the material witnesses and recovered some play cards along with 

cash amount etc. It also appears from the case record that the 

accused persons, namely, namely Amir Hussain, Usman Goni and 

Ohijul Islalm have been detained in the jail hajot since from 

14.07.2022 till today and thereafter, the further detention of the 

accused persons are not necessary. At this stage, if the accused 

persons, namely, namely Amir Hussain, Usman Goni and 

  



                                    

25.07.2022  

Ohijul Islalm are released on bail, the process of the investigation of 

this case will not be hampered any more.  

Considering the period of detention of the accused persons in judicial 

custody and the materials available on record, the accused persons, 

namely, namely, namely Amir Hussain, Usman Goni and Ohijul are 

allowed to go on bail of Rs.10,000/- (Rupees Ten Thousand) each 

with one surety of like amount and failing of furnishing the surety 

the accused shall remain in judicial custody as fixed earlier. In the 

event of the release of accused persons from the judicial custody, 

the accused shall comply with the following conditions:- 

(cxiii) The accused persons shall make themselvesf available before 

the investigating officer as and when required by him for the 

investigation of the case ;  

(cxiv) The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted with 

the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating officer; 

and  

(cxv) The accused shall not hamper the investigation or temper 

with the evidence of the case. 

(cxvi) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 
               Sonitpur, Tezpur 

     

  



                                    

 

Tezpur PS Case No-849 of 2022 

GR Case No-1629 of 2022 

U/S-45/380 of Indian Penal Code 

 

O  R  D  E  R 
12.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-05.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Sri Paban Das is innocent and no way 

connected with the alleged offence. The Ld. Counsel of the accused 

further submitted that the accused person is falsely implicated in this 

case and in the event of his release on bail there is no chance of his 

absconding. Hence, prayed to allow the bail prayer of the above-

named accused person. 

Also perused the case diary. The prosecution story in brief is as 

follows that on 30.07.2022 complainant, namely, Sri Anishraj Kalita 

lodged an ejahar before O/C of Tezpur PS through I/C of Salonibari 

Police Outpost stating that on the said date at around 07:00 AM, 

accused Sri Paban Dasstolen away the tailoring machine frame 

provided by Deputy Controller, Asstt. Controller and Inspector of 

Legal Metrology from his Godown and he was caught red handed by 

one Sri Mintu Kalita. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to complete. On perusal of the case diary as well 

as case record, it appears that the above-named is a FIR named 

accused and he was caught red handed at the time of committing 

the offence. It also appears that sufficient incriminating materials 

have been found against the above-named accused person. Hence, 

at this stage, if the above-named accused is released on bail, the 

whole process of the investigation of this case will be hampered. So, 

under such circumstances, considering the gravity and seriousness of 

offence alleged against accused person  



                                    

 

12.08.2022  

and the stage of investigation, I find that this is not a case where the 

accused person can be relied upon and enlarged on bail.                                       

Accordingly, the bail petition No-1009/2022 filed on behalf of the 

above-named accused person stands rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-798 of 2022 

GR Case No-1530 of 2022 

U/S-379 of Indian Penal Code 

 
O  R  D  E  R 

12.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-05.08.2022 and 

08.08.2022 is received today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused persons, namely, Md. Abul Hussain is innocent and no way 

connected with the alleged offence. The Ld. Counsel of the accused 

further submitted that the accused person is falsely implicated in this 

case and he was arrested only on supicion. The Ld. Counsel of the 

accused also submitted that in the event of the release of the 

accused person on bail there is no chance of his absconding. Hence, 

prayed to allow the bail prayer of the accused person, namely, Abul 

Hussain.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant Sri Dipen Paul lodged an ejahar before the 

O/C of Tezpur PS alleging that on 13.07.2022 at around 02:15 PM, 

some unknown culprit had stolen away his motor cycle bearing Regd. 

No-AS-12/AA-3331 when he was parked infront of Municipal Office, 

Tezpur. Hence, the prosecution case. 

Further, on perusal of the case diary, it appears that investigation of 

this case is going on and yet to complete. It also appears that the 

stolen motor cycle bearing Regd. No-AS-12/AA-3331 yet to be 

recovered in this case. Hence, at this stage, if the accused person, 

namely, Md. Abul Hussain is released on bail, the whole process of 

the investigation of this case will be hampered. So, under such 

circumstances, considering the gravity and seriousness of offence 

alleged against accused person and the stage of investigation, I find 

that this is not a case where the accused person can be relied upon 

and enlarged on bail.                                           

 



                                    

12.08.2022  

Accordingly, the bail petition No-1008/2022 filed on behalf of the 

accused person, namely, Md. Abul Hussain stands rejected.    

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-815 of 2022 

GR Case No-1547 of 2022 

U/S-379 of Indian Penal Code 

 
O  R  D  E  R 

11.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-04.08.2022 and 

08.08.2022 is received today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused persons, namely, Md. Nur Mahammad @ Jafar and Md. 

Khaliluddin are innocent and no way connected with the alleged 

offence. The Ld. Counsel of the accused further submitted that the 

accused persons are falsely implicated in this case. The Ld. Counsel 

of the accused also submitted that in the event of the release of the 

accused persons on bail there is no chance of their absconding. 

Hence, prayed to allow the bail prayer of the accused persons, 

namely, Md. Nur Mahammad @ Jafar and Md. Khaliluddin.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Gyana Pratim Tamuli stating 

that his bike got stolen from Mohini Bibah Bhaban in the morning at 

about 7 AM. As he came to Gym located above the Mohini Bhaban, 

Vartak at about 6:15 AM but he was unable to find his bike where it 

was initially parked. Hence, the prosecution case. 

The case record further unveiled that on 01.08.2022 the bail 

petitions of the accused persons were rejected finding sufficient 

incriminating materials against the above-named accused persons 

after perusal of case diary. However, the petitioners, namely, Must. 

Bibi Hawa and Must. Ambiya Khatoon again filed bail application 

praying bail of the above-named accused persons pleading same 

grounds upon which in earlier occasion the bail prayer was rejected.   

Further, on perusal of the case diary, it appears that investigation of 

this case is going on and yet to complete. It also appears that the 

stolen Yamaha R15-V3 motor cycle yet to be recovered.  

11.08.2022  



                                    

Therefore, considering the nature and gravity of allegations leveled 

against the accused persons and also considering the fact that the 

stolen motor cycle yet to be recovered, the court not finds anything 

upon which the bail prayer of the accused may be allowed. Hence, at 

this stage, if the accused persons, namely, Md. Nur Mahammad @ 

Jafar and Md. Khaliluddin are released on bail, the whole process of 

the investigation of this case will be hampered. So, under such 

circumstances, considering the gravity and seriousness of offence 

alleged against accused persons and the stage of investigation, I find 

that this is not a case where the accused persons can be relied upon 

and enlarged on bail.                                           

Accordingly, the bail petition No-1006/2022 and petition No-

1015/2022 filed on behalf of the accused persons, namely, Md. Nur 

Mahammad @ Jafar and Md. Khaliluddin stands rejected.    

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

  



                                    

 Tezpur PS Case No-784 of 2022 

GR Case No-1516 of 2022 

U/S-353/392/511/325/34 of IPC 

 
O  R  D  E  R 

11.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-26.07.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Md. Nazir Khan is innocent and no way 

connected with the alleged offence. The Ld. Counsel of the accused 

further submitted that the accused person is falsely implicated in this 

case and in the event of his release on bail there is no chance of his 

absconding. Hence, prayed to allow the bail prayer of the above-

named accused person. 

Also perused the case diary. The prosecution story in brief is as 

follows that on 10.07.2022 complainant, namely, SI Naren Chetia of 

Borghat OP lodged an ejahar at Tezpur PS stating that on the said 

day at around 03:10 PM, an information was received from one Abul 

Hamid @ Hamij of Rajbharal that a law and order situation has been 

arises at Bhumuraguri in between two parties and some persons 

sustain injury to their persons and the situation is out of control. 

Accordingly, SI Naren Chetia along with the staff proceeded to the 

spot i.e. at Bhumuraguri and after reaching the spotthey witnessed a 

large gathering of people who were conflict together. As such to stop 

them, police party tried to make them understand but they did not 

respond and they tried to assault him (Informant) as well as abused 

the police personnel. It is also stated that thry tried to snatch away 

one INSAS rifle arms from one of the Battalion namely, Cn. Lakhiram 

Muchahary, 12th APBN and also assaulted him, who was on Govt. 

duty, as a result of which he sustained injury. They repeatedly 

obstruct him (Informant) and staffs discharging the Govt. duties. 

Later, on being asked the witnsess the persons were identified as 

Nazir Khan, Khusidul Khan,  



                                    

11.08.2022  

Dulal and Abu Sufiyan but somehow the police able to managed and 

controlled the situation and dispersed both the parties and retruned 

back to the outpost. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the above-named 

accused person. Hence, at this stage, if the above-named accused is 

released on bail, the whole process of the investigation of this case 

will be hampered. So, under such circumstances, considering the 

gravity and seriousness of offence alleged against accused person 

and the stage of investigation, I find that this is not a case where the 

accused person can be relied upon and enlarged on bail.                                       

Accordingly, the bail petition No-936/2022 filed on behalf of the 

above-named accused person stands rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-831 of 2022 

GR Case No-1563 of 2022 

Under Section-379 of Indian penal Code  

 

ORDER 

 

11.08.2022 

Case record put up today along with the bail Petition No-1043/2022 

filed by the petitioner, Smt. Sagarika Das praying for releasing the 

accused person, namely, Sri Jitu Das on bail.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 21.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                               Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-874 of 2022 

GR Case No-1654 of 2022 

U/S-379/411 of IPC 

 

ORDER 

 

11.08.2022 

Case record put up today along with the bail Petition No-1041/2022 

filed by the petitioner, Sanu Tammang praying for releasing the 

accused person, namely, Roshan Tamang on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Also seen the petition bearing No-1040/2022 filed by petitioner, 

named, Rabi Rai praying zimma of vehicle bearing Regd. No-AS-

12/BC-0232 (Bolero Pick UP FB 2WD BS IV) which was seized in 

connection with this case. The petitioner claiming himself to be the 

actual owner of the said bike.  

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Let a report be called for from the concerned IO as to- 

v) Whether the aforesaid vehicle as mentioned above 

has been seized in this case and who is the owner of the said 

vehicle?     

vi) Whether the said seized vehicle is required for further 

investigation or not.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action 

Date as fixed earlier i.e. on 18.08.2022 for case diary and report of 

ownership of vehicle.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-877 of 2022 
GR Case No-1657 of 2022 

Under Section-379/411 of Indian penal Code  

 

ORDER 

 

11.08.2022 

Case record put up today along with the bail Petition No-1039/2022 

filed by the petitioner, Smt. Momi Pator praying for releasing the 

accused person, namely, Sri Hari Borah @ Likhan Borah on bail.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 18.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                               Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-836 of 2022 

GR Case No-1616 of 2022 

U/S-380 of IPC  

 

ORDER 

 

10.08.2022 

Case record put up today along with the bail Petition No-1033/2022 

filed by the petitioner, Must. Hafija Begum praying for releasing the 

accused person, namely, Md. Soboj Ali @ Apple on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 20.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                               Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-663 of 2022 

GR Case No-1203 of 2022 

U/S-379 of IPC 

 
ORDER 

 

11.08.2022 

Ld. Advocate of the accused person, namely, Sri Mahesh Rai has 

filed hazira.    

Case diary as called earlier vide Order dated-03.08.2022 is received 

today.  

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsels of the accused further submitted that the I/O of this case 

has already submitted charge sheet and in the event of his release 

on bail there is no chance of his absconding. Hence, prayed to allow 

the bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant, namely, Sabir Alom lodged an ejahar 

before the O/C of Tezpur PS through In-charge of Mahabhairab 

Police Outpost to the effect that on 01.06.2022 during morning time 

when he went to construction side, he found some iron ring was 

missing from his construction side and thereafter, on being enquired 

he came to know that accused Inamul Haque had stolen away the 

Iron rings from his construction side and sold the same to some 

Hardware shop. Hence, the case.    

On perusal of the case record, it appears that the accused person 

was arrested in this case on 02.06.2022 and since then he has been 

detained in the jail hajot till today. Perusal of the case record further 

shows that the investigation of this case has already been completed 

and the investigating officer of this case has submitted charge sheet 

vide charge-sheet No-612/2022 dated-30.07.2022.                     

As the investigation of this case is completed and further charge-

sheet has been submitted against the accused person by the I.O., I 

find that further custodial detention of accused person, namely,  



                                    

11.08.2022  

Sri Mahesh Rai is not required. Accordingly, the bail petition No-

999/2022 is hereby allowed.   

Hence, the accused person, namely, Sri Mahesh Rai is allowed to go 

on bail of Rs.10,000/- (Rupees Ten Thousand) only with one surety 

of like amount i/d to jail hajot on condition that:- (i) He shall not 

leave the local jurisdiction of the Court during the trial without prior 

permission of the concerned court; and (ii) He shall make himself 

available before the Court as per date of appearance fixed by the 

Court.  

Accordingly, bail application stands disposed of.  

Inform all the concerned.  

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-836 of 2022 

GR Case No-1616 of 2022 

U/S-380 of IPC  

 

ORDER 

 

10.08.2022 

Case record put up today along with the bail Petition No-1033/2022 

filed by the petitioner, Must. Hafija Begum praying for releasing the 

accused person, namely, Md. Soboj Ali @ Apple on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 20.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 
                Sonitpur at Tezpur 

                             



                                    

Tezpur PS Case No-756 of 2022 

GR Case No-1296 of 2022 

U/S-457/380 of IPC  

 

ORDER 

 

10.08.2022 

Case record put up today along with the bail Petition No-1036/2022 

filed by the petitioner, Must. Habija Begum praying for releasing the 

accused person, namely, Fazar Ali on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 20.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



                                    

Tezpur PS Case No-806 of 2022 

 

10.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier is not received.   

Heard from the Ld. Advocate of the petitioner. However, I deem it 

fot to call the case diary.  

Issue reminder along with copy of order dated-01.08.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 17.08.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                         Sonitpur at Tezpur 

  



                                    

 

 

Tezpur PS case No-788 of 2022 

 

10.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier is not received.   

Issue reminder.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 17.08.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                         Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-756 of 2022 

GR Case No-1296 of 2022 

U/S-457/380 of IPC  

 

ORDER 

 

10.08.2022 

Case record put up today along with the bail Petition No-1036/2022 

filed by the petitioner, Must. Habija Begum praying for releasing the 

accused person, namely, Fazar Ali on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 20.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-874 of 2022 

GR Case No-1654 of 2022 

U/S-379/411 of IPC 

 

ORDER 

 

10.08.2022 

Case record put up today along with the bail Petition No-1032/2022 

filed by the petitioner, Julekha Begum praying for releasing the 

accused person, namely, Mojibur Rahman on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 18.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-486 of 2022 

GR Case No-874 of 2022 

U/S-379 of IPC 

 

ORDER 

 

10.08.2022 

Ld. Advocate of the petitioner not filed any hazira.  

Report of ownership in respect of seized Motor Cycle bearing 

Regd. No-AS-12/AD-7816 (Yamaha R15) is not received.    

Issue reminder to the I/O along with copy of order dated-

06.08.2022.  

The I/O is hereby directed to submit the report as called earlier by 

this Court positively on or before next date. 

Also seen the bail Petition No-1034/2022 filed by the petitioner, Sri 

Bibungthi Narzary praying for releasing the accused person, namely, 

Sri Lakash Narzary on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 20.08.2022 for case diary and report.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-839 of 2022 

GR Case No-1619 of 2022 

U/S-379 of IPC 

 

ORDER 

 

10.08.2022 

Case record put up today along with the bail Petition No-1035/2022 

filed by the petitioner, Smt. Anjali Basumatary praying for releasing 

the accused person, namely, Sri Nijwm Basumatary on bail.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 19.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS case No-806 of 2022 

 

10.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier is not received.   

Issue reminder.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 17.08.2022 for case diary.   

 

    Chief Judicial Magistrate 
                                         Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-815 of 2022 

GR Case No-1547 of 2022 

U/S-379 of Indian Penal Code 

 

ORDER 

 

08.08.2022 

Case record put up today along with the bail Petitions No-1015/2022 

filed by the petitioner, Must. Ambiya Khatoon praying for releasing 

the accused person, namely, Khaliluddin on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 11.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-840 of 2022 

GR Case No-1620 of 2022 

U/S-380 of IPC 

 
ORDER 

08.08.2022  

Ld. Advocate of the accused persons, namely, Falal Hussain and Md. 

Mainul Haque filed hazira.   

Case diary as called earlier vide order dated-02.08.2022 is received 

today.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the above-

named accused persons are innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused further submitted 

that the accused are falsely implicated in this case. The Ld. Counsel 

of the accused also submitted that in the event of their release on 

bail there is no chance of their absconding. Hence, prayed to allow 

the bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant SI Simanta Pathak, I/C of Borghat Police 

outpost lodged an ejahar before the O/C of Tezpur PS alleging that 

on 25.07.2022 at around 03:30 PM an information was received from 

a reliable source that a vehicle bearing Regd. No-AS-12/AC-1617 

carrying some stolen scrap items of State Feed Godown situated at 

No-1, Dolabari which belongs to Govt. property and accordingly, he 

along with the staffs put a naka checking duty at Dolabari bazaar 

near Jame Masjid and at around 01:30 PM the said vehicle coming 

from No-1 Dolabari side was signaled to stop at the Naka point and 

the said vehicle thereafter stopped and detained by Naka party as 

well as driver and one of his companion. On being asked both the 

person, namely, Md. Falal Hussain and Md. Mainul Hoque were 

unable to produce any valid documents against the said articles and 

could not able to give any satisfactory replies. Hence, the 

prosecution case.  



                                    

 

08.08.2022 

On perusal of the case diary, it appears that investigation of this case 

is pending at last stage and the above-named accused have been 

detained in the jail hajot since from 26.07.2022 till today. Further, on 

perusal of the case diary, it appears that the I.O of this case has 

already recorded the statements of all the material witnesses and 

has recovered the stolen articles on the day of filling the ejahar. On 

perusal of the case diary, it also appears that the I/O of this case has 

already completed a substantial portion of the investigation and 

considering the later stage of the investigation, further detention of 

the accused is not necessary. 

Hence, at this stage, if the accused persons, namely, Falal Hussain 

and Md. Mainul Haque are released on bail, the process of the 

investigation of this case will not be hampered any more. 

Considering all the above discussion, I deem it fit and proper to allow 

the bail petition on behalf of accused persons. Accordingly, bail 

prayer vide petition No-988/2022 is allowed. 

Accused persons, namely, Falal Hussain and Md. Mainul Haque are 

allowed to go on bail of Rs.10,000/- (Rupees Ten Thousand) each 

only with one surety of like amount and failing of furnishing the 

surety the accused shall remain in judicial custody as fixed earlier. In 

the event of the release of accused from the judicial custody, the 

accused shall comply with the following conditions:- 

(cxvii) The accused persons shall make themselves available 

before the investigating officer as and when required by 

him for the investigation of the case ;  

(cxviii) The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating 

officer; 

(cxix) The accused shall not hamper the investigation or 

temper with the evidence of the case. 



                                    

(cxx) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

08.08.2022   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No-507 of 2022 

GR Case No-895 of 2022 

U/S-457/380 of IPC  

 
O  R  D  E  R 

08.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-29.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Md. Moijuddin @ Lisu is innocent and no 

way connected with the alleged offence. The Ld. Counsel of the 

accused further submitted that the accused person is falsely 

implicated in this case and in the event of his release on bail there is 

no chance of his absconding. Hence, prayed to allow the bail prayer 

of the above-named accused person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Smt. Rupjyoti Kalita stating that on 

16.04.2022 at night when all the members of the house were not 

present at the house, some unknown culprit had broken the lock of 

the house and entered inside the house and had stolen Rs.10,000/- 

and other gold ornaments along with brass utensils.  

Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the above-named 

accused person. It also appears from the case diary that the stolen 

articles yet to be recovered. Hence, at this stage, if the above-named 

accused is released on bail, the whole process of the investigation of 

this case will be hampered. So, under such circumstances, 

considering the gravity and seriousness of offence alleged against 

accused person and the stage of investigation, I find that this is not 

a case where the accused person can be relied upon and enlarged 

on bail.                                                      

 



                                    

08.08.2022 

Accordingly, the bail petition No-964/2022 filed on behalf of the 

above-named accused person stands rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

 

  



                                    

Tezpur PS Case No-834 of 2022 

GR Case No-1566 of 2022 

U/S-380 of IPC 

 
O  R  D  E  R 

08.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-04.08.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Md. Ikramul Hussain is innocent and no 

way connected with the alleged offence. The Ld. Counsel of the 

accused further submitted that the accused person is falsely 

implicated in this case and in the event of his release on bail there is 

no chance of his absconding. Hence, prayed to allow the bail prayer 

of the above-named accused person. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Lakhan Nath stating that on 

16.07.2022 while he came back to his house from Guwahati for the 

purpose of his daughter’s NEET examination and at the time of his 

arrival at his house he had seen that unknown culprits stolen away 

some household articles like 02 pairs of gold ear rings, one Air Colar 

(FBI), 02 nos. of brasses gamla, 02 nos. of silver dekshi, 02 pairs of 

bell metal dish, 06 nos. of trophy with shield cup and certificate by 

breaking back side door of his house. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the above-named 

accused person. It also appears from the case diary that some of the 

stolen articles yet to be recovered. Hence, at this stage, if the above-

named accused is released on bail, the whole process of the 

investigation of this case will be hampered. So, under such 

circumstances, considering the gravity and seriousness of offence 

alleged against accused person and the stage of investigation,  

08.08.2022  



                                    

I find that this is not a case where the accused person can be relied 

upon and enlarged on bail.                                                      

Accordingly, the bail petition No-1006/2022 filed on behalf of the 

above-named accused person stands rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

The zimma petitioner has filed hazira. 

Reports as called earlier in respect of seized bicycle and machin 

(Water Pump) is received today from the I/O concerned.   

From the report submitted by the I.O ASI Surjya Saikia of 

Kacharigaon Police Outpost under Tezpur PS, it is found that the 

petitioner, namely, Sulaman Islam is the owner of bicycle and 

machin (Water Pump) which was seized in connection with this case. 

It is also reported by the I/O that the said seized bicycle and machin 

(Water Pump) are not required for the further investigation of this 

case. Accordingly, he has prayed that the aforesaid bicycle and 

machin (Water Pump) may be released, if deem fit.    

Considering all the above aspects and on getting ascertained as to 

the ownership of seized bicycle and machin (Water Pump), the I/O of 

this case is hereby directed to be given in zimma of its owner i.e. the 

above-named petitioner on execution of bond of Rs.6,000/- (Rupees 

Six Thousand) or up to the satisfaction of the I.O. concerned after 

proper verification of the identity of petitioner and the document of 

said seized articles. The petitioner is further directed to produce the 

aforesaid seized articles before the I/O or before Court as and when 

directed. The petitioner is also directed not to dispose of the 

aforesaid seized articles in any manner and also not to change the 

size, nature and shape of the same given in zimma to the petitoner, 

during the trial of this case. The petitioner shall further co-operate 

with the I/O during the investigation. 

 

 

 

08.08.2022  



                                    

Accordingly, the zimma petition No-971/2022 filed by the petitioner, 

namely, Sulaman Islam stands disposed off.  

Let a copy of this order be forwarded to the I/O concerned for his 

information. 

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-806 of 2022 

GR Case No-1538 of 2022 

U/S-406/392/34 of IPC 

 
O  R  D  E  R 

06.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-27.07.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused persons, namely, Md. Jalaluddin, Akkas Ali, Md. Jaharul 

Islam, Md. Habijul Islam, Inamul Ali and Kashem Ali are innocent and 

no way connected with the alleged offence. The Ld. Counsel of the 

accused further submitted that the accused persons are falsely 

implicated in this case. The Ld. Counsel of the accused also 

submitted that in the event of their release on bail there is no chance 

of their absconding. Hence, prayed to allow the bail prayer of the 

above-named accused persons. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Keyiekielie Chase stating that 

some unknown persons used to call him since long from phone 

numbers i.e. 6901645762, 9707004727, 8099302431, 7086495970 

and motivated him to do business with them in the field of medicine. 

It is also stated that later on, they asked him that if he invests 

money he will get double of it. Then, they motivated him such a way 

that he was compelled to pay Rs.2,00,000/- through account transfer 

vide A/C No-40622254010, IFSC-SBIN0009434, A/C holder namely, 

Husnara Begum. Then they again called him and asked to bring 

Rs.7,00,000/- and came to Tezpur. It is further stated that while he 

reached near the Brahmaputra Bridge at around 10:30 AM some 3-4 

persons snatched away the bag containing the money of 

Rs.7,00,000/- forcefully and fled away.   Hence, the prosecution 

case.  

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to complete. It also appears that sufficient  



                                    

06.08.2022  

incriminating materials have been found against the above-named 

accused persons as it is a case of looting of Rs.7,00,000/- from the 

victim at Bhrahmaputra Bridge. Hence, at this stage, if the above-

named accused persons are released on bail, the whole process of 

the investigation of this case will be hampered. So, under such 

circumstances, considering the gravity and seriousness of offence 

alleged against accused persons and the stage of investigation, I find 

that this is not a case where the accused persons can be relied upon 

and enlarged on bail.                                                      

Accordingly, the bail petition No-946/2022 filed on behalf of the 

above-named accused persons stands rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

  



                                    

05.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier is not received.   

Issue reminder.  

The I/O is hereby directed to submit the case diary and injury report 

as called earlier by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 11.08.2022 for case diary and injury report.   

 

    Chief Judicial Magistrate 
                                         Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-798 of 2022 

GR Case No-1530 of 2022 

U/S-379 of Indian Penal Code 

 

ORDER 

 

05.08.2022 

Case record put up today along with the bail Petition No-1008/2022 

filed by the petitioner, Md. Saidul Rahman praying for releasing the 

accused person, namely, Abul Hussain on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 12.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-849 of 2022 

GR Case No-1629 of 2022 

U/S-45/380 of Indian Penal Code 

 

ORDER 

 

05.08.2022 

Case record put up today along with the bail Petition No-1009/2022 

filed by the petitioner, Smt. Astami Das praying for releasing the 

accused person, namely, Sri Paban Das on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 12.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-815 of 2022 

GR Case No-1547 of 2022 

U/S-379 of Indian Penal Code 

 

ORDER 

 

04.08.2022 

Case record put up today along with the bail Petitions No-1006/2022 

filed by the petitioner, Must. Bibi Hawa praying for releasing the 

accused person, namely, Md. Nur Mahmad on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 11.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-834 of 2022 

GR Case No-1566 of 2022 

U/S-380 of IPC 

 

ORDER 

 

04.08.2022 

Case record put up today along with the bail Petitions No-1006/2022 

filed by the petitioner, Must. Hasina Begum praying for releasing the 

accused person, namely, Ikramul Hussain on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 08.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-836 of 2022 
GR Case No-7616 of 2022 
Under Section-380 of IPC 

 
O  R  D  E  R 

03.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-25.07.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.   

The learned advocate of the petitioner has submitted that the 

accused person, namely, Md. Soboj Ali @ Apple is innocent and no 

way connected with the alleged offence. The Ld. Counsel of the 

accused further submitted that the accused is falsely implicated in 

this case. The Ld. Counsel of the accused also submitted that in the 

event of his release on bail there is no chance of his absconding. 

Hence, prayed to allow the bail prayer of the accused person, 

namely, Md. Soboj Ali @ Apple. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Ajit Das stating that some 

unknown culprits had stolen away his 08 nos. of mobile from his 

house in absence of him. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the accused person. 

Hence, at this stage, if the accused person, namely, Md. Soboj Ali @ 

Apple is released on bail, the whole process of the investigation of 

this case will be hampered. So, under such circumstances, 

considering the gravity and seriousness of offence alleged against 

accused person and the stage of investigation, I find that this is not 

a case where the accused person can be relied upon and enlarged 

on bail.                                                      

Accordingly, the bail petition No-927/2022 filed on behalf of the 

accused person, namely, Md. Soboj Ali @ Apple stands rejected.     

 

 



                                    

03.08.2022  

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-663 of 2022 

GR Case No-1203 of 2022 

U/S-379 of IPC 

 

ORDER 

 

03.08.2022 

Case record put up today along with the bail Petitions No-999/2022 

filed by the petitioner, Mrs. Jashoda Rai praying for releasing the 

accused person, namely, Sri Mahesh Rai on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 11.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-840 of 2022 

GR Case No-1620 of 2022 

U/S-380 of IPC 

 

ORDER 

 

02.08.2022 

Case record put up today along with the bail Petitions No-988/2022 

filed by the petitioner, Abdul Jabbar praying for releasing the 

accused persons, namely, Falal Hussain and Md. Mainul Haque on 

bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 08.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-788 of 2022 

GR Case No-1520 of 2022 

U/S-420/406 of IPC 

 

ORDER 

 

02.08.2022 

Case record put up today along with the bail Petitions No-989/2022 

filed by the petitioner, Sri Enel Daimari praying for releasing the 

accused person, namely, Sri Ashish Bora Lengdo on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 10.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-815 of 2022 

GR Case No-1547 of 2022 

U/S-379 of Indian Penal Code 

 
O  R  D  E  R 

01.08.2022 

Ld. Advocate of the petitioner has filed hazira. 

Also seen the petition No-979/2022 filed by the petitioner Must. 

Ambiya Khatoon praying bail of accused namely, Md. Khaliluddin 

stating that the above-named accused person is innocent. It is also 

pleaded that the above-named accused is falsely implicated in this 

case and he is nowhere connected with the alleged offence as 

alleged. It is also pleaded that the above-named accused is arrested 

only on suspicion. Petition petition No-979/22 filed in support with an 

affidavit. 

Case diary as called earlier vide Order dated-25.07.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused person, namely, Md. Nur Mahammad @ Jafar is innocent 

and no way connected with the alleged offence. The Ld. Counsel of 

the accused further submitted that the accused is falsely implicated 

in this case. The Ld. Counsel of the accused also submitted that in 

the event of his release on bail there is no chance of his absconding. 

Hence, prayed to allow the bail prayer of the accused person, 

namely, Md. Nur Mahammad @ Jafar. 

Also perused the case diary. The prosecution story in brief is as 

follows that complainant, namely, Sri Gyana Pratim Tamuli stating 

that his bike got stolen from Mohini Bibah Bhaban in the morning at 

about 7 AM. As he came to Gym located above the Mohini Bhaban, 

Vartak at about 6:15 AM but he was unable to find his bike where it 

was initially parked. Hence, the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to complete. It also appears that the stolen 

Yamaha R15-V3 motor cycle yet to be recovered.  

 



                                    

01.08.2022  

Hence, at this stage, if the accused persons, namely, Md. Nur 

Mahammad @ Jafar and Md. Khaliluddin are released on bail, the 

whole process of the investigation of this case will be hampered. So, 

under such circumstances, considering the gravity and seriousness of 

offence alleged against accused persons and the stage of 

investigation, I find that this is not a case where the accused persons 

can be relied upon and enlarged on bail.                                                      

Accordingly, the bail petition No-926/2022 and petition No-979/2022 

filed on behalf of the accused persons, namely, Md. Nur Mahammad 

@ Jafar and Md. Khaliluddin stands rejected.    

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-848 of 2022 

GR Case No-1628 of 2022 

U/S-457/380 of IPC 

 

ORDER 

 

01.08.2022 

Case record put up today along with the bail Petitions No-978/2022 

filed by the petitioner, Smt. Sima Rekha Koch praying for releasing 

the accused person, namely, Sri Debajan Basumatary on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 10.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-806 of 2022 

GR Case No-1538 of 2022 

U/S-406/392/34 of IPC 

 

ORDER 

 

01.08.2022 

Case record put up today along with the bail Petitions No-920/2022 

filed by the petitioner, Md. Baharul Islam praying for releasing the 

accused person, namely, Md. Saiful Islam on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 10.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-847 of 2022 

GR Case No-1627 of 2022 

U/S-380 of IPC 

 

ORDER 

 

01.08.2022 

Case record put up today along with the bail Petitions No-980/2022 

filed by the petitioner, Johu Ali praying for releasing the accused 

person, namely, Md. Hanif Ali on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 06.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-479 of 2022 
GR Case No-867 of 2022  

          Under Section-457/380 of Indian Penal Code 
 

ORDER 

29.07.2022  

Ld. Advocate of the accused person, namely, Md. Sahabuddin filed 

hazira.   

Case diary as called earlier vide order dated-19.07.2022 is received 

today.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the above-

named accused person is innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused further submitted 

that the accused was arrested only on suspicion. The Ld. Counsel of 

the accused also submitted that in the event of his release on bail 

there is no chance of his absconding. Hence, prayed to allow the bail 

prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that on 06.04.2022 the complainant namely, Sri Hemanta 

Borah lodged an ejahar before the In-charge of kacharigaon Police 

outpost under Tezpur Police Station alleging that on the same day at 

about 6 PM, some unknown culprits entered into the house of his 

sister namely, Juri Borah situated at Chitralekha Nagar by breaking 

window grill of back side in absence of his sister and stolen away 

some house hold articles and some gold ornaments from the said 

house. Hence, the case.     

On perusal of the case diary, it appears that investigation of this case 

is pending at last stage. On perusal of the case diary, it appears that 

the I.O of this case has already recorded the statements of all the 

material witnesses. Further, on perusal of the case record, it appears 

that the above-named accused person was arrested only on mere 

suspicion and nothing has been recovered from his possession. The 



                                    

above-named accused of this case has been detained in the jail hajot 

since from 05.07.2022 till today and  

29.07.2022  

considering the later stage of the investigation, further detention of 

the accused is not necessary. Hence, at this stage, if the accused, 

namely, Md. Sahabuddin is released on bail, the process of the 

investigation of this case will not be hampered any more. 

Considering all the above discussion and the length of detention of 

the accused persons in judicial custody, I deem it fit and proper to 

allow the bail petition on behalf of accused person, namely, Md. 

Sahabuddin. Accordingly, bail prayer vide petition No-893/2022 is 

allowed.   

Accused person, namely, Md. Sahabuddin is allowed to go on bail of 

Rs.10,000/- (Rupees Teen Thousand) only with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier. In the event of the release of 

accused from the judicial custody, the accused shall comply with the 

following conditions:- 

(cxxi) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case ;  

(cxxii) The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating 

officer; 

(cxxiii) The accused shall not hamper the investigation or 

temper with the evidence of the case. 

(cxxiv) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 



                                    

Tezpur PS Case No-507 of 2022 

GR Case No-895 of 2022 

U/S-457/380 of IPC 

 

ORDER 

 

29.07.2022 

Case record put up today along with the bail Petitions No-964/2022 

filed by the petitioner, Samastajan Begum praying for releasing the 

accused person, namely, Md. Maijuddin @ Lisu on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 08.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-777 of 2022 

GR Case No-1509 of 2022 

U/S-468/380/420 of Indian Penal Code 

 
O  R  D  E  R 

29.07.2022 

Ld. Advocate of the petitioner has not filed hazira. 

Case diary as called earlier vide Order dated-12.07.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused person is innocent and no way connected with the alleged 

offence. The Ld. Counsel of the accused further submitted that the 

accused is falsely implicated in this case and and he was arrested 

only on the basis of suspicion. The Ld. Counsel of the accused also 

submitted that in the event of his release on bail there is no chance 

of his absconding. Hence, prayed to allow the bail prayer of the 

accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant N/Sub Adesh Kumar, 70 Engr. Regt. 

Solmara Cantt. Tezpur lodged an ejahar before I/C of Salonibari 

Police Outpost under Tezpur PS alleging that an imposter namely, 

Md. Jiabul Islam was apprehended by Mil. Int. with unauthorized 

items and duering his house serach several items such as Army 

Uniform, Belt, Caps, Ammunition posts, water bottles, a pair of Boot, 

passport size photographs of him wearing Army uniform along with 

nameplate, fake security pass etc were recovered which may used in 

anti-social activities in future. It is also alleged that the military items 

were suspected to be stolen from Army Unit as he could not show 

any valid documents and as per their source he is misused the items 

since long and cheated many persons in the name of Army. Hence, 

the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to complete. It also appears that sufficient 

incriminating materials have been found against the accused person, 

namely, Md. Jiabul Islam.  



                                    

29.07.2022  

Hence, at this stage, if the accused person, namely, Md. Jiabul Islam 

is released on bail, the whole process of the investigation of this case 

will be hampered. So, under such circumstances, considering the 

gravity and seriousness of offence alleged against accused and the 

stage of investigation, I find that this is not a case where the 

accused person can be relied upon and enlarged on bail.                                                      

Accordingly, the bail petition No-856/2022 filed on behalf of the 

accused person, namely, Md. Jiabul Islam stands rejected.   

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-739 of 2022 
GR Case No-909 of 2022 

Under Section-379 of IPC R/W Section- 11 of Prevention of Animal 

Cruelty Act, 1960, R/W Sec-13(1) of Assam Cattle Prevention Act, 

2021.  

 
ORDER 

28.07.2022  

Ld. Advocate of the accused person, namely, Md. Saddam Hussain 

filed hazira.   

Case diary as called earlier vide order dated-21.07.2022 is received 

today.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the above-

named accused person is innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused further submitted 

that the cattles are already handed over to the owner of the said 

cattles. The Ld. Counsel of the accused also submitted that in the 

event of his release on bail there is no chance of his absconding. 

Hence, prayed to allow the bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant namely, SI Naren Chetia lodged an 

ejahar before the Tezpur Police Station alleging that on 26.06.2022 

he along with his staffs had found 08 nos. of cattles which were 

taken away for slaughetaring purpose by the accused. It is also 

stated that accused had badly beaten the cattles to move them 

faster and draggingthem on road. It is further stated that the 

accused does not have any Vety. certificate of the cattles nor has 

produced any permit regarding the carrying of the said cattles. 

Hence, the case.     

On perusal of the case diary, it appears that investigation of this case 

is pending at last stage and the above-named accused of this case 

has been detained in the jail hajot since from 28.06.2022 till today. 

Further, on perusal of the case diary, it appears that the I.O of this 

case has already recorded the statements of all the material  

28.07.2022  



                                    

witnesses. Further, the I/O of this case has already completed a 

substantial portion of the investigation. Further, on perusal of the 

case record, it appears that the above-named accused person is 

languishing in judicial custody around 31 days.  

Hence, at this stage, if the accused, namely, Saddam Hussain is 

released on bail, the process of the investigation of this case will not 

be hampered any more. Considering all the above discussion and the 

length of detention of the accused persons in judicial custody, I 

deem it fit and proper to allow the bail petition on behalf of accused 

person, namely, Saddam Hussain. Accordingly, bail prayer vide 

petition No-913/2022 is allowed.  

Accused person, namely, Saddam Hussain is allowed to go on bail of 

Rs.10,000/- (Rupees Teen Thousand) only with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier. In the event of the release of 

accused from the judicial custody, the accused shall comply with the 

following conditions:- 

(cxxv) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case ;  

(cxxvi) The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating 

officer; 

(cxxvii) The accused shall not hamper the investigation or 

temper with the evidence of the case. 

(cxxviii) The accused shall co-operate with the I/O till 

the I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

Tezpur PS Case No-756 of 2022 



                                    

          GR Case No-1296 of 2022 
         Under Section-457/380 of Indian Penal Code    

 
O  R  D  E  R 

27.07.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-20.07.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused person is innocent and no way connected with the alleged 

offence. The Ld. Counsel of the accused further submitted that the 

accused is falsely implicated in this case and and he was arrested 

only on the basis of suspicion. The Ld. Counsel of the accused also 

submitted that in the event of his release on bail there is no chance 

of his absconding. Hence, prayed to allow the bail prayer of the 

accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant Sri Kulen Bharali lodged an ejahar before 

the O/C of Tezpur PS alleging that on 02.07.2022 at night some 

unknown culprits criminally lurk the house of his neighbour Smt. 

Nibedita Bhattachargjee by breaking the window girl in absence of 

the owner and tenant. Hence, the prosecution case.  

From perusal of the case record, it appears that investigation of this 

case is going on and yet to complete. On perusal of the case diary, it 

also appears that I have found sufficient incriminating materials 

against the accused person. Hence, at this stage, if the accused 

person, namely, Md. Fazar Ali is released on bail, the whole process 

of the investigation of this case will be hampered. So, under such 

circumstances, considering the gravity and seriousness of offence 

alleged against accused and the prematured stage of investigation, I 

find that this is not a case where the accused person can be relied 

upon and enlarged on bail.                                                      

 

 

27.07.2022 



                                    

Accordingly, the bail petition No-906/2022 filed on behalf of the 

accused person, namely, Md. Fazar Ali stands rejected.  

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 

   

  



                                    

Tezpur PS Case No-784 of 2022 

GR Case No-1516 of 2022 

U/S-353/392/511/325/34 of IPC 

 

ORDER 

 

27.07.2022 

Case record put up today along with the bail Petitions No-946/2022 

filed by the petitioner, Md. Mantaz Ali praying for releasing the 

accused persons, namely, Md. Jalaluddin, Akkas Ali, Md. Jaharul 

Islam, Md. Habijul Islam, Inamul Ali and Kashem Ali on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 06.08.2022 for case diary.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

    

  



                                    

Tezpur PS Case No-779 of 2022 

                             GR Case No-1511 of 2022 

                              U/S-447/506/354 of IPC 

 
                                 ORDER 

26.07.2022  

Ld. Advocate of the accused person, namely, Sri Bitu Das @ Bimal 

Das has filed hazira.   

Case diary as called earlier vide Order dated-19.07.2022 is received 

today.   

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused submitted that in the event of his release of 

bail there is no chance of his absconding. Hence, prayed to allow the 

bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant Smt. Janmoni Koch lodged an ejahar before 

the O/C of Tezpur PS through In-charge of Bebejia Police Outpost 

alleging that on 08.07.2022 at about 11 PM, while she closed the 

gate of her house at that moment one unknown person with sharp 

weapon has been tried to entered into her house by breaking 

window and on seeing the said unknown persons, she raised hulla as 

thief the said unknown person threatened her and her son by 

showing the sharp weapon. It is also stated that when the 

neighbouring people abole to apprend the said person, the said 

person attacked her with the said sharp weapon and when her son 

tried to save his mother i.e. complainant thereafter, the said person 

also attacked her son with the sharp weapon. It is further stated that 

when the person tried to flee away from there her daughter Sri 

Dipandita Koch tried to catch the said person, the said person used 

criminal force upon her daughter. Hence, the prosecution case.  
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On perusal of the case diary, it appears that investigation of this case 

is almost completed and I/O during investigation recorded almost all 

the material witnesses including the informant of this case. Further, 

from perusal of the case record, it appears that the instant case was 

registered under section-447/506/354 of IPC and Section-447/506 of 

IPC are bailable in nature and Section-354 of IPC is non-bailable in 

nature. On perusal of the case diary as well as the statement of the 

informant and ther other witnesses, I have not found any sufficient 

incriminating materials against the accused person under section-354 

of IPC. The accused person, namely, Sri Bitu Das @ Bimal Das has 

been detained in the jail hajot since from 11.07.2022 till today and 

considering the later stage of the investigation, further detention of 

the accused is not necessary. At this stage, if the accused namely, 

Sri Bitu Das @ Bimal Das is released on bail, the process of the 

investigation of this case will not be hampered any more.   

Considering the period of detention of the accused person in judicial 

custody and the materials available on record, accused person, 

namely, Sri Bitu Das @ Bimal Das is allowed to go on bail of 

Rs.10,000/- (Rupees Ten Thousand) with one surety of like amount 

and failing of furnishing the surety the accused shall remain in 

judicial custody as fixed earlier. In the event of the release of 

accused from the judicial custody, the accused shall comply with the 

following conditions:-  

(cxxix) The accused person shall make himself 

available before the investigating officer as and when 

required by him for the investigation of the case ;  

(cxxx) The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him/her 

from disclosing such facts to the court or the 

investigating officer; and  

(cxxxi) The accused shall not hamper the investigation 

or temper with the evidence of the case. 
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(cxxxii) The accused shall co-operate with the I/O till 

the I.O concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No-798 of 2022 

          GR Case No-1530 of 2022 
         Under Section-379 of Indian Penal Code    

 
O  R  D  E  R 

26.07.2022 

Ld. Advocates of the petitioner has filed hazira. 

Case diary as called earlier vide Order dated-19.07.2022 is received 

today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused person is innocent and no way connected with the alleged 

offence. The Ld. Counsel of the accused further submitted that the 

accused is falsely implicated in this case and and he was arrested 

only on the basis of suspicion. The Ld. Counsel of the accused also 

submitted that in the event of his release on bail there is no chance 

of his absconding. Hence, prayed to allow the bail prayer of the 

accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant Sri Dipen Paul lodged an ejahar before the 

O/C of Tezpur PS alleging that on 13.07.2022 at around 02:15 PM, 

some unknown culprit had stolen away his motor cycle bearing Regd. 

No-AS-12/AA-3331 when he was parked infront of Municipal Office, 

Tezpur. Hence, the prosecution case.  

From perusal of the case record, it appears that investigation of this 

case is pending at premature stage and yet to complete. From 

perusal of the case diary, it also appears that the stolen motor cycle 

of the complainant is yet to be recovered. Hence, at this stage, if the 

accused person is released on bail, the whole process of the 

investigation of this case will be hampered. So, under such 

circumstances, considering the gravity and seriousness of offence 

alleged against accused and the prematured stage of investigation, I 

find that this is not a case where the accused person can be relied 

upon and enlarged on bail.                                                      

 

 



                                    

26.07.2022 

Accordingly, the bail petition Nos-894/2022 filed on behalf of the 

accused person, namely, Md. Abul Hussain stands rejected.  

Return back the case diary to the Investigating Officer in seal cover.  

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                     Sonitpur at Tezpur 
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Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier is not received.   

Issue reminder.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 30.07.2022 for case diary.  

 

    Chief Judicial Magistrate 
                                         Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-784 of 2022 

GR Case No-1516 of 2022 

U/S-353/392/511/325/34 of IPC 

 

ORDER 

 

26.07.2022 

Case record put up today along with the bail Petitions No-936/2022 

filed by the petitioner, Must. Khudeja Begum praying for releasing 

the accused person, namely Md. Nazir Khan on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary along with the injury report of the victim.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action.  

Fixing 05.08.2022 for case diary and injury report of victim.   

  

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

25.07.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier is not received.   

Issue reminder.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 29.07.2022 for case diary.  

 

    Chief Judicial Magistrate 
                                         Sonitpur at Tezpur 

  



                                    

25.07.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier is not received.   

Issue reminder.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 29.07.2022 for case diary.  

 

    Chief Judicial Magistrate 
                                         Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-836 of 2022 
GR Case No-7616 of 2022 
Under Section-380 of IPC 

 

ORDER 

 

25.07.2022 

Case record put up today along with the bail Petitions No-927/2022 

filed by the petitioner, Must. Habija Begum praying for releasing the 

accused person, namely Md. Soboj Ali @ Apple on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 03.08.2022 for case diary.    

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

        Tezpur PS Case No-799 of 2022 
      GR Case No-1531 of 2022 

U/S-14 of Assam Games and Betting Act 
 

ORDER 

25.07.2022  

Ld. Advocate of accused persons, namely, namely Amir Hussain, 

Usman Goni and Ohijul Islalm filed hazira.    

Case diary as called earlier vide Order dated-16.07.2022 is received 

today.   

Heard both the sides and perused the case diary meticulously. 

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused persons are 

innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused submitted that they are falsely implicated in 

this case and in the event of their release on bail there is no chance 

of their absconding. 

Also perused the case diary. The prosecution story in brief is as 

follows that on 13.07.2022 complainant lodged an FIR at Tezpur PS 

stating that on the same day on the basis of secret information, 

complainant accompanied with Police personnel had conducted a 

raid at Bihiyagaon, Masjid Ghat, No 1 Spar regarding illegal gambling 

and accordingly recorvered and seized 52 nos of play cards, 06 nos 

of Dice along with cash Rupess 18,850.00 from the possession of 

arrested acused persons involved with the illegal gambling. Hence, 

the prosecution case.  

On perusal of the case diary, it appears that investigation of this case 

is almost completed and I/O during investigation recorded almost all 

the material witnesses and recovered some play cards along with 

cash amount etc. It also appears from the case record that the 

accused persons, namely, namely Amir Hussain, Usman Goni and 

Ohijul Islalm have been detained in the jail hajot since from 

14.07.2022 till today and thereafter, the further detention of the 

accused persons are not necessary. At this stage, if the accused 

persons, namely, namely Amir Hussain, Usman Goni and  



                                    

25.07.2022  

Ohijul Islalm are released on bail, the process of the investigation of 

this case will not be hampered any more.  

Considering the period of detention of the accused persons in judicial 

custody and the materials available on record, the accused persons, 

namely, namely, namely Amir Hussain, Usman Goni and Ohijul are 

allowed to go on bail of Rs.10,000/- (Rupees Ten Thousand) each 

with one surety of like amount and failing of furnishing the surety 

the accused shall remain in judicial custody as fixed earlier. In the 

event of the release of accused persons from the judicial custody, 

the accused shall comply with the following conditions:- 

(cxxxiii) The accused persons shall make themselvesf available 

before the investigating officer as and when required by him 

for the investigation of the case ;  

(cxxxiv) The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted with 

the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating officer; 

and  

(cxxxv) The accused shall not hamper the investigation or temper 

with the evidence of the case. 

(cxxxvi) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 
               Sonitpur, Tezpur 

  



                                    



                                    

Tezpur PS Case No-598 of 2022 
GR Case No-1098 of 2022 

U/S-379 of IPC 
 

                                 ORDER 

06.07.2022  

Ld. Advocate of the accused person, namely, Md. Inamul Haque has 

filed hazira.   

Case diary as called earlier vide Order dated-01.07.2022 is received 

today.   

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused submitted that in the event of his release of 

bail there is no chance of his absconding. Hence, prayed to allow the 

bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant namely, Sri Juman Das lodged an 

ejahar before the In-charge of Bebjia Police Outpost alleging that on 

13.05.2022 some unknown culprit had stolen away his articles like 03 

nos. of mobile phones, watter bottles, mustard oil and cash amount 

etc. from his house by breaking the doors. Hence, the case.  

On perusal of the case diary, it appears that investigation of this case 

is almost completed and the accused was arrested only on the basis 

of suspicion. It also appears from the case record that nothing 

implicating materials has been found against the accused and the 

accused person, namely, Md. Nayan Ali has been detained in the jail 

hajot since from 09.06.2022 till today and thereafter, the further 

detention of the accused is not necessary. At this stage, if the 

accused namely, Md. Nayan Ali is released on bail, the process of the 

investigation of this case will not be hampered any more.  

Considering the period of detention of the accused person in judicial 

custody and the materials available on record, accused person, 

namely, Md. Nayan Ali is allowed to go on bail of  
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Rs.10,000/- (Rupees Ten Thousand) with one surety of like amount 

and failing of furnishing the surety the accused shall remain in 

judicial custody as fixed earlier. In the event of the release of 

accused from the judicial custody, the accused shall comply with the 

following conditions:- 

(cxxxvii) The accused person shall make himself available 

before the investigating officer as and when required by him 

for the investigation of the case ;  

(cxxxviii) The accused shall not directly or indirectly 

make any inducement, threat or promise to any person 

acquainted with the facts of the case so as to dissuade 

him/her from disclosing such facts to the court or the 

investigating officer; and  

(cxxxix) The accused shall not hamper the investigation 

or temper with the evidence of the case. 

(cxl) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

 

 

Tezpur PS Case No-683 of 2022 

          GR Case No-1223 of 2022 
         Under Section-379 of Indian Penal Code 

 

ORDER 

 

22.07.2022 

Case record put up today along with the bail Petitions No-919/2022 

filed by Ld. Legal Aid Counsel Mr. Biren Borah praying for releasing 

the accused person, namely Sri Ajay Teli on bail. 



                                    

Heard learned counsel of both sides on the instant petitions. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 27.07.2022 for case diary.    

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-766 of 2022 

          GR Case No-1498 of 2022 
         Under Section-380 of Indian Penal Code 

 

ORDER 

 

22.07.2022 

Case record put up today along with the bail Petitions No-923/2022 

filed by the petitioner, Jiyabur Rahman contending that accused 

Mamata Begum is his wife, who is languishing in judicial custody 

since from 06.07.2022 is suffering from serious illness. Therefore, he 

prayed to call a medical status of the said accused.  

Heard both the petitioner’s side and perused the petition along with 

case record.  

Considering the contention raised in the petition filed by the 

petitioner, this court finds sufficient reason to call for a medical 

status report of the accused to ascertain whether she is suffering 

from any illness and if she is suffering from any illness then the Jail 

Authority is directed to provide medical treatment to the said 

accused.  

Accordingly, Superintendent of Central Jail, Sonitpur at Tezpur is 

hereby directed to submit the medical status report of accused, 

named, Mamata Begum within 03 days. 

Let a copy of this order be transmitted to Superintendent of Central 

Jail, Sonitpur at Tezpur.  

Fixing 26.07.2022 for medical status report of accused Mamata 

Begum.      

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-778 of 2022 

          GR Case No-1510 of 2022 
         Under Section-420/406/34 of Indian Penal Code    

 
O  R  D  E  R 

22.07.2022 

Ld. Advocates of the petitioners have filed hazira. 

Case diary as called earlier vide Order dated-13.07.2022 & 

19.07.2022 is received today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocates of the petitioners have submitted that the 

accused persons are innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused further submitted 

that the accuseds are falsely implicated in this case and and they 

were arrested only on the basis of suspicion. The Ld. Counsel of the 

accused also submitted that in the event of their release on bail 

there is no chance of their absconding. Hence, prayed to allow the 

bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant SI(P) Priyanka Buragohain lodged an ejahar 

before the O/C of Tezpur PS through In-charge of Borghat Police 

Outpost alleging that on 09.07.2022 at around 4 PM an information 

was received that some person is coming to Gutlong Bazzar to sell 

gold which are in totally fake god. Accordingly after endorsement, he 

along with police party put a naka checking at the Gutlong NH-37(A) 

near Bazar and after that able to apprehend a persons, namely, 

Tamiruddin Hussain and Bittu Sheikh and on being searched two 

biscuit size, golden colour fake gold. On being asked they stated that 

they were supplied the said fake gold biscuit by Rusmat Ali, Sirajul 

Hoque, Riajul Hoque who manufactured these fake gold and cheat 

the innocent people. Hence, the prosecution case.  

From perusal of the case record, it appears that investigation of this 

case is going on and yet to complete. From perusal of the case diary, 

sufficient incriminating materials have been found against the 

accused persons as the fake gold biscuit had been recovered  
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from the possession of accused persons. From perusal of the case 

diary, it also appears that the accused caught red handed with fake 

gold biscuit. Hence, at this stage, if the accused persons are released 

on bail, the whole process of the investigation of this case will be 

hampered. So, under such circumstances, considering the gravity 

and seriousness of offence alleged against accused persons and the 

initial stage of investigation, I find that this is not a case where the 

accused persons can be relied upon and enlarged on bail.                                                      

Accordingly, the bail petition Nos-861/2022 & 899/2022 filed on 

behalf of the accused persons, namely, Md. Tamiruddin and Bittu 

Sheikh and Md. Sadek Ali stands rejected.  

Return back the case diary to the Investigating Officer in seal cover.  

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-739 of 2022 
GR Case No-909 of 2022 

Under Section-379 of IPC R/W Section- 11 of Prevention of Animal 

Cruelty Act, 1960, R/W Sec-13(1) of Assam Cattle Prevention Act, 

2021.  

 

ORDER 

 

21.07.2022 

Case record put up today along with the bail Petitions No-913/2022 

filed by the petitioner, Md. Tale Hussain praying for releasing the 

accused person, namely Md. Saddam Hussain on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 28.07.2022 for case diary.    

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-769 of 2022 
GR Case No-1500 of 2022 
Under Section-379 of IPC 

 

ORDER 

 

21.07.2022 

Case record put up today along with the bail Petitions No-912/2022 

filed by the petitioner, Mr. Emel Doimari praying for releasing the 

accused person, namely Sri Asish Bora Lyngdho on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 28.07.2022 for case diary.    

Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

 

 

  



                                    

 

Tezpur PS Case No-749 of 2022 
GR Case No-1289 of 2022  

Under Section-420/406/341 of Indian Penal Code    
 

O  R  D  E  R 
20.07.2022 

Ld. Advocate of the petitioner has filed hazira. 

Also seen the petition No-903/2022 filed by the petitioner Abdul 

Hussain praying bail of accused namely, Md. Din Islam stating that 

the above-named accused person is innocent. It is also pleaded that 

the above-named accused is falsely implicated in this case and he is 

nowhere connected with the alleged offence as alleged. It is also 

pleaded that the above-named accused is arrested only on suspicion. 

Petition petition No-903/22 filed in support with an affidavit. 

Case diary as called earlier vide Order dated-16.07.2022 is received 

today. Also perused the Petition No-889/2022 filed on behalf of the 

accused person, namely, Md. Safiqul Islam.  

Heard learned counsel of both sides on the both petitions.  

In the Petition No-889/2022 the learned advocate for the accused 

Md. Safiqul Islam has submitted that the above-named accused 

person is innocent and no way connected with the alleged offence. 

The Ld. Counsel further submitted that the accused person, namely, 

Md. Safiqul Islam is falsely implicated in this case and the I/O failed 

to comply the direction of Hon’ble Apex Court in the judgment of 

“Satender Kumar Antil vs Central Bureau of Investigation & Anr” 

wherein the Hon’ble Apex Court has observed that “The investigating 

agencies and their officers are duty-bound to comply with the 

mandate of Section 41 and 41A of the Code issued by Arnesh Kumar 

(Supra), any dereliction on their part has to be brought to the notice 

of the higher authorities by the court” and “The courts will have to 

satisfy themselves on the compliance of Section 41 and 41A of the 

Code, any non-compliance would entitle the accused for grant of 

bail.” The Ld. Counsel of the accused also submitted that the I/O of 

this case has failed to comply with the mandate of Section-41 and 
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41(A) of CrPC. Hence, accused Md. Safiqul Islam is entitled for bail 

as per the said guidelines of the Hon’ble Supreme Court of India.  

Also perused the case diary. The prosecution story in brief is as 

follows that on 01.07.2022 the complainant namely, ASI Golok Das 

lodged an ejahar before the In-charge of Borghat Police outpost 

under Tezpur Police Station alleging that on the same day at about 2 

PM, he has received an information that one person is coming to 

mansiri Bazaar to sell gold which are totally fake gold. Thereafter, 

police party put a naka checking at Mansiri road and apprehended a 

person namely, Sofiqul Islam and Din Islam. Accordingly, after some 

time two persons were detained at the Mansiri road and on being 

searched they found (i) 01 Boat size, golden colour fake gold weight 

of 1.892 kgs; (ii) 01 Jesus statue, golden colour fake gold weight 

1.850 Kgs; and (iii) 01 Knief made of iron fitted with wooden block, 

length 23.5 cms from their possession. It is also stated that they 

have selling this kind of gold in the said localities since long and 

cheated many people of Assam and illegally earn money for their 

benefit and misuse the said money for illegal act. Hence, the 

prosecution case.    

In the light of observation given by the Hon’ble Apex Court in the 

case of “Satender Kumar Antil vs Central Bureau of 

Investigation & Anr”  

Section-41 of CrPC Says that When police may arrest without 

warrant.—(1) Any police officer may without an order from a 

Magistrate and without a warrant, arrest any person— 

(a) Who commits, in the presence of a police officer, a 

cognizable offence; 

(b) against whom a reasonable complaint has been made, or 

credible information has been received, or a reasonable 

suspicion exists that he has committed a cognizable offence 

punishable with imprisonment for a term which may be less 

than seven years or which may extend to seven years 

whether with or without fine, if the following conditions are 

satisfied, namely:— 
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(i) the police officer has reason to believe on the basis of 

such complaint, information, or suspicion that such person 

has committed the said offence; 

Section-41(A) of CrPC says that “Notice of appearance before police 

officer.—(1) [The police officer shall], in all cases where the arrest of 

a person is not required under the provisions of sub-section (1) of 

section 41, issue a notice directing the person against whom a 

reasonable complaint has been made, or credible information has 

been received, or a reasonable suspicion exists that he has 

committed a cognizable offence, to appear before him or at such 

other place as may be specified in the notice.”  

(2) Where such a notice is issued to any person, it shall be the duty 

of that person to comply with the terms of the notice. 

(3) Where such person complies and continues to comply with the 

notice, he shall not be arrested in respect of the offence referred to 

in the notice unless, for reasons to be recorded, the police officer is 

of the opinion that he ought to be arrested.  

(4) Where such person, at any time, fails to comply with the terms of 

the notice or is unwilling to identify himself, the police officer may, 

subject to such orders as may have been passed by a competent 

Court in this behalf, arrest him for the offence mentioned in the 

notice.  

60A. Arrest to be made strictly according to the Code.—No arrest 

shall be made except in accordance with the provisions of this Code 

or any other law for the time being in force providing for arrest.” 

Section 41 under Chapter V of the Code deals with the arrest of 

persons. Even for a cognizable offense, an arrest is not mandatory as 

can be seen from the mandate of this provision. If the officer is 

satisfied that a person has committed a cognizable offense, 

punishable with imprisonment for a term which may be less than 

seven years, or which may extend to the said period, with or without 

fine, an arrest could only follow when he is satisfied that there is a 

reason to believe or suspect, that the said person has  
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committed an offense, and there is a necessity for an arrest. Such 

necessity is drawn to prevent the committing of any further offense, 

for a proper investigation, and to prevent him/her from either 

disappearing or tampering with the evidence. He/she can also be 

arrested to prevent such person from making any inducement, 

threat, or promise to any person according to the facts, so as to 

dissuade him from disclosing said facts either to the court or to the 

police officer. One more ground on which an arrest may be 

necessary is when his/her presence is required after arrest for 

production before the Court and the same cannot be assured. 

This provision mandates the police officer to record his reasons in 

writing while making the arrest. Thus, a police officer is duty-bound 

to record the reasons for arrest in writing. Similarly, the police officer 

shall record reasons when he/she chooses not to arrest. There is no 

requirement of the aforesaid procedure when the offense alleged is 

more than seven years, among other reasons.  

The consequence of non-compliance with Section 41 shall certainly 

inure to the benefit of the person suspected of the offense. 

Resultantly, while considering the application for enlargement on 

bail, courts will have to satisfy themselves on the due compliance of 

this provision. Any non-compliance would entitle the accused to a 

grant of bail. 

On perusal of Section-41(A) of CrPC Notice issued to accused Md. 

Safiqul Islam, it appears that the I/O had committed some mistakes 

but it cannot be treated as non-compliance of Section-41(A) of CrPC. 

Moreover, he mentioned the name of accused Md. Safiqul Islam and 

the case number correctly as Tezpur PS Case No-749 of 2022 under 

section-420/406/34 of IPC and accordingly said notice issued to 

accused Safiqul Islam. So, it cannot be held that it is the violation of 

judgment passed by Hon’ble Apex Court. Further the I/O has 

mentioned the necessity of arrest of the accused in the Check List 

u/s-41(1)(b)(ii) of CrPC i.e. to prevent the committing of any further 

offence, for a proper  

20.07.2022  



                                    

investigation, and to prevent them from either disappearing or 

tampering with the evidence, they can also be arrested to prevent 

such person from making any inducement, threat, or promise to any 

person according to the facts, so as to dissuade him from disclosing 

said facts either to the court or to the police officer. 

On perusal of the case record, it appears that both the above-named 

accused persons are the FIR named accused persons and the police 

personnel apprehended the accused persons in red handed with fake 

gold at the time of Naka Checking. Further, on perusal of the case 

diary, it appears that the investigation of this case is still going on 

and yet to complete. Further, from perusal of the case diary, 

sufficient incriminating materials have been found against the 

accused persons. Furthermore, the investigating officer has 

submitted that the release of the accused shall hamper and temper 

the investigation of the I/O and he prayed to reject the bail prayer of 

the accused persons for the sake of proper investigation.  Hence, at 

this stage, if the accused persons are released on bail, the whole 

process of the investigation of this case will be hampered. So, under 

such circumstances, considering the gravity and seriousness of 

offence alleged against accused persons and the initial stage of 

investigation, I find that this is not a case where the accused person 

can be relied upon and enlarged on bail.                                                      

Accordingly, the bail petition No-889/2022 and Petition No-903/2022 

filed on behalf of the above-named accused persons namely, Md. Din 

Islam and Md. Safiqul Islam stands rejected.  

Return back the case diary to the Investigating Officer in seal cover.  

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-756 of 2022 

GR Case No-1296 of 2022 

U/S-457/380 of IPC 

 

ORDER 

 

20.07.2022 

Case record put up today along with the bail Petitions No-906/2022 

filed by the petitioner, Must. Habija Begum praying for releasing the 

accused person, namely Md. Fazar Ali on bail. 

Heard learned counsel of both sides on the instant petitions. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 27.07.2022 for case diary.    

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

20.07.2022 

Ld. Advocate of the petitioner has not filed hazira. 

Case diary as called earlier is not received.   

Issue reminder.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 25.07.2022 for case diary.  

 

    Chief Judicial Magistrate 
                                         Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-711 of 2022 

GR Case No-1251 of 2022 

U/S-380 of IPC 

 

ORDER 

 

20.07.2022 

Case record put up today along with the bail Petitions No-905/2022 

filed by the petitioner, Sri Chandra Prabha Borah praying for 

releasing the accused person, namely Sri Tilak Borah on bail. 

Heard learned counsel of both sides on the instant petitions. Also 

perused the instant petition. 

Before consideration the bail prayers, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 26.07.2022 for case diary.    

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-732 of 2022 
GR Case No-1272 of 2022 

U/S-379 of IPC 
 
ORDER 

20.07.2022  

Ld. Advocate of the accused person, namely, Sri Ashok Chubba has 

filed hazira.   

Case diary as called earlier is received today.   

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused submitted that in the event of his release of 

bail there is no chance of his absconding. Hence, prayed to allow the 

bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that on 25.06.2022 complainant, namely, Sri Jagat Chandra 

Nath  lodged the ejahar before the I/C of Kacharigaon Police Outpost 

under Tezpur PS to the effect that on 23.06.2022 at about 04:00 AM, 

the above-named accused person had stolen away his ladies cycle 

from Mission medical Pharmacy. Hence the case.  

On perusal of the case diary, it appears that investigation of this case 

is pending at last stage and the above-named accused of this case 

have been detained in the jail hajot since from 26.06.2022 till today. 

Further, on perusal of the case diary, it appears that the I.O of this 

case has already recorded the statements of all the material 

witnesses and has already completed a substantial portion of the 

investigation. Moreover, the stolen ladies cycle as claimed by the 

complainant has been already recovered.   

Hence, at this stage, if the accused person, namely, Sri Ashok 

Chubba is released on bail, the process of the investigation of this 

case will not be hampered any more. Considering all the above 

discussion and the length of detention of the accused person in 

judicial custody, I deem it fit and proper to allow the bail petition  

 



                                    

                   20.07.2022 

on behalf of accused person, named, Sri Ashok Chubba. Accordingly, 

bail prayer vide petition No-845/22 is allowed. 

Accused person, named, Sri Ashok Chubba is allowed to go on bail of 

Rs.10,000/- (Rupees Ten Thousand) only with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier. In the event of the release of 

accused from the judicial custody, the accused shall comply with the 

following conditions:- 

(i) The accused person shall make himself available before 

the investigating officer as and when required by him for 

the investigation of the case ;  

(ii) The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating 

officer; 

(iii) The accused shall not hamper the investigation or temper 

with the evidence of the case. 

(iv) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

  



                                    

 

 

Tezpur PS Case No-799 of 2022 

GR Case No-1531 of 2022 

U/S-14 of A.G.& B Act 

 

ORDER 

 

16.07.2022 

Case record put up today along with the bail Petitions No-890/2022  

and 892/22, filed by the petitioners, Nurul Islam and Sultana Begum 

praying for releasing the accused persons, namely Amir Hussain, 

Usman Goni and Ohijul Islalm on bail. 

Heard learned counsel of both sides on the instant petitions. Also 

perused the instant petitions. 

Before consideration the bail prayers, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 25.07.2022 for case diary.    

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-749 of 2022 

GR Case No-1289 of 2022 

U/S-420/406/34 of IPC 

 

ORDER 

 

16.07.2022 

Case record put up today along with the bail Petition No-889/22, 

filed by the petitioner, Md. Siddique Ali praying for releasing the 

accused person, named Md. Safiqul Islam on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 20.07.2022 for case diary.    

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-735 of 2022 
GR Case No-1275 of 2022 

U/S-379 of IPC 
 
ORDER 

16.07.2022  

Ld. Advocate of the accused person, namely, Md. Abdul Haque has 

filed hazira.   

Case diary as called earlier is received today.   

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused submitted that in the event of his release of 

bail there is no chance of his absconding. Hence, prayed to allow the 

bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that on 25.06.2022 complainant, namely, Sri Sirazul Islam  

lodged the ejahar before the I/C of Mahabhairob Police Outpost 

under Tezpur PS to the effect that on the same day at about 1:30 

PM, the above mentioned accused person try to steal the 

complainant motor cycle bearing registration no. AS-12-AE-4892 at 

Parowa (Royal Awas) and caught red handed the above mentioned 

accused person by the complainant and public of Parowa. Hence the 

case.  

On perusal of the case diary, it appears that investigation of this case 

is pending at last stage and the above-named accused of this case 

have been detained in the jail hajot since from 26.06.2022 till today. 

Further, on perusal of the case diary, it appears that the I.O of this 

case has already recorded the statements of all the material 

witnesses and has already completed a substantial portion of the 

investigation. Moreover, the stolen bike of the complainant has been 

already recovered.  

           Contd.



                                    

   

16.07.2022 

Hence, at this stage, if the accused person, namely, Md. Abdul 

Haque is released on bail, the process of the investigation of this 

case will not be hampered any more. Considering all the above 

discussion and the length of detention of the accused person in 

judicial custody, I deem it fit and proper to allow the bail petition on 

behalf of accused person, named, Md. Abdul Haque. Accordingly, bail 

prayer vide petition No-772/22 is allowed. 

Accused person, named, Md. Abdul Haque is allowed to go on bail of 

Rs.10,000/- (Rupees Ten Thousand) only with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier. In the event of the release of 

accused from the judicial custody, the accused shall comply with the 

following conditions:- 

(v) The accused person shall make himself available before 

the investigating officer as and when required by him for 

the investigation of the case ;  

(vi) The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating 

officer; 

(vii) The accused shall not hamper the investigation or 

temper with the evidence of the case. 

(viii) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

 



                                    

Tezpur PS Case No-778 of 2022 

GR Case No-1510 of 2022 

U/S-420/406/34 of IPC 

 

ORDER 

 

13.07.2022 

Case record put up today along with the bail Petition No-861/2022 

filed by the petitioner, Md. Harmuj Ali praying for releasing the 

accused person, Md. Sadek Ali on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 22.07.2022 for case diary.    

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-603 of 2022 
GR Case No-1103 of 2022 

Under Section-379/411/34 of IPC, R/W Sec-13(1) of Assam Cattle 

Prevention Act, 2021, R/W Section- 11 of Prevention of Animal 

Cruelty Act, 1960,  

 
ORDER 

12.07.2022  

Ld. Advocate of the accused persons, namely, Ashraful Islam and 

Muksidul Haque @ Islam filed hazira.   

Case diary as called earlier vide order dated-27.06.2022 is received 

today.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the above-

named accused persons are innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused further submitted 

that the accused are falsely implicated in this case. The Ld. Counsel 

of the accused also submitted that in the event of their release on 

bail there is no chance of their absconding. Hence, prayed to allow 

the bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant H/C Mohan Kumar Domai of Mahabhairab 

Police outpost lodged an ejahar before the O/C of Tezpur PS through 

In-charge of Mahabhairab Police Outpost alleging that on 15.05.2022 

at about 04:30 PM, an information was received from the reliable 

source that one vehicle bearing Regd. No-HR-38/R-7855 coming 

towards Tezpur side carrying some stolen cattles and accordingly, he 

along with his staffs put a naka checking duty at Paruwa Chariali at 

04:40 PM, the said vehicle coming from Mission Chariali side was 

signaled to stop at the naka point and thereafter, the vehicle had 

stoped and detained along with driver and another one. It is also 

stated that soon after that searched the vehicle and found total 24 

nos. of cattles inside the said vehicle and accordingly, he seized the 

same and on interrogation it was come to know that those cattles 

were supposed to use for smuggling.  Hence, the prosecution case.  

12.07.2022 



                                    

On perusal of the case diary, it appears that investigation of this case 

is pending at last stage and the above-named accused of this case 

have been detained in the jail hajot since from 16.05.2022 till today. 

Further, on perusal of the case diary, it appears that the I.O of this 

case has already recorded the statements of all the material 

witnesses and has already completed a substantial portion of the 

investigation. Further, on perusal of the case record, it appears that 

the above-named accused persons are languishing in judicial custody 

since from around 58 days. 

Hence, at this stage, if the accused persons, namely, Ashraful Islam 

and Muksidul Haque @ Islam are released on bail, the process of the 

investigation of this case will not be hampered             any more. 

Considering all the above discussion and the length of detention of 

the accused persons in judicial custody, I deem it fit and proper to 

allow the bail petition on behalf of accused persons, namely, Ashraful 

Islam and Muksidul Haque @ Islam. Accordingly, bail prayer vide 

petition No-757/2022 is allowed. 

Accused persons, namely, Ashraful Islam and Muksidul Haque @ 

Islam are allowed to go on bail of Rs.15,000/- (Rupees Fifteen 

Thousand) each only with one surety of like amount and failing of 

furnishing the surety the accused shall remain in judicial custody as 

fixed earlier. In the event of the release of accused from the judicial 

custody, the accused shall comply with the following conditions:- 

(cxli) The accused persons shall make themselves available 

before the investigating officer as and when required by 

him for the investigation of the case ;  

(cxlii) The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating 

officer; 

 

 

12.07.2022   



                                    

(cxliii) The accused shall not hamper the investigation or 

temper with the evidence of the case. 

(cxliv) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

 

 

 

 

 

 

 

  



                                    

Tezpur PS Case No-777 of 2022 

GR Case No-1509 of 2022 

U/S-468/380/420 of IPC 

 

ORDER 

 

12.07.2022 

Case record put up today along with the bail Petition No-856/2022 

filed by the petitioner, Must. Hasina Begum praying for releasing the 

accused person, Md. Jiabul Islam on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 20.07.2022 for case diary.    

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-766 of 2022 

          GR Case No-1498 of 2022 
         Under Section-380 of Indian Penal Code    

 
O  R  D  E  R 

12.07.2022 

Ld. Advocates of the petitioners have filed hazira. 

Case diary as called earlier vide Order dated-08.07.2022 is received 

today.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the 

accused person, namely, Must. Mamata Begum is innocent and no 

way connected with the alleged offence. The Ld. Counsel of the 

accused further submitted that the accused is falsely implicated in 

this case and and she was arrested only on the basis of suspicion. 

The Ld. Counsel of the accused also submitted that in the event of 

their release on bail there is no chance of their absconding. Hence, 

prayed to allow the bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant Sri Sumit Jyoti Medhi lodged an ejahar 

before the O/C of Tezpur PS through In-charge of Kacharigaon Police 

Outpost alleging that on the night of 29.06.2022 some unknown 

culprits had stolen away 04 nos. of mobile handsets from the house 

of rented holders by entering into their house. Hence, the 

prosecution case.  

From perusal of the case record, it appears that investigation of this 

case is pending at pre-matured stage and the accused person, 

namely, Must. Mamata Begum was arrested on 06.07.2022. On 

perusal of the case diary, it appears that investigation of this case is 

still going on and yet to complete. Further, from perusal of the case 

diary, sufficient incriminating materials have been found against the 

accused person as stolen mobile handset has recovered from her 

posssession. From perusal of the case diary, it also appears that the 

accused caught while she was using the stolen mobile handset. 

Hence, at this stage, if the accused person is released on bail, the 

whole process of the investigation of this case  



                                    

12.07.2022  

will be hampered. So, under such circumstances, considering the 

gravity and seriousness of offence alleged against accused person 

and the initial stage of investigation, I find that this is not a case 

where the accused person can be relied upon and enlarged on bail.                                                      

Accordingly, the bail petition No-848/2022 filed on behalf of the 

accused person, namely, Must. Mamata Begum stands rejected.  

Return back the case diary to the Investigating Officer in seal cover.  

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-749 of 2022 
GR Case No-1289 of 2022  

Under Section-420/406/341 of Indian Penal Code    
 

ORDER 

12.07.2022 

Case record put up today along with petition No-749/22 filed by the 

petitioner Ali Akbar praying bail of accused namely, Md. Sabdul Ali, 

Md. Rafiqul Islam, Md. Saiful Islam and Md. Suruj Ali stating that the 

above-named accused persons are innocent. It is also pleaded that 

the accused persons are falsely implicated in this case and they are 

nowhere connected with the alleged offence as alleged. It is also 

pleaded that the accused persons are arrested only on suspicion. 

Petition petition No-749/22 filed in support with an affidavit. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  On perusal of the case record, it 

appears that the above-named accused persons have been 

languishing in judicial custody since from 04.07.2022 in connection 

with the instant case registered u/s-406/420/341 of the IPC. The 

prosecution story in brief is as follows that on 01.07.2022 the 

complainant namely, ASI Golok Das lodged an ejahar before the In-

charge of Borghat Police outpost under Tezpur Police Station alleging 

that on the same day at about 2 PM, he has received an information 

that one person is coming to mansiri Bazaar to sell gold which are 

totally fake gold. Thereafter, police party put a naka checking at 

Mansiri road and apprehended a person namely, Sofiqul Islam and 

Din Islam. Accordingly, after some time two persons were detained 

at the Mansiri road and on being searched they found (i) 01 Boat 

size, golden colour fake gold weight of 1.892 kgs; (ii) 01 Jesus 

statue, golden colour fake gold weight 1.850 Kgs; and (iii) 01 Knief 

made of iron fitted with wooden block, length 23.5 cms from their 

possession. It is also stated that they have selling this kind of gold in 

the said localities since long and cheated many people of Assam and 

illegally earn money for their benefit and misuse the said money for 

illegal act. Hence, the case.    



                                    

12.07.2022 

The case record further reveals that on 08.07.2022 the bail petition 

filed for the above-named accused persons was rejected after careful 

perusal of case diary having found sufficient incriminating materials 

against the accused persons. Today, petitioner Ali Akbar again filed 

bail application praying bail of accused persons pleading same 

grounds upon which in earlier occasion the bail prayer was rejected.  

Therefore, considering the nature and gravity of allegations leveled 

against the accused persons and also considering the fact that there 

is no change in circumstances since from 08.07.2022, the court not 

finds anything upon which the bail prayer of the accused persons 

may be consider. Furthermore, the court not finds any necessity to 

peruse the case diary before the deciding the bail petition as the 

court on 08.07.2022 already perused the case diary and rejected bail 

prayer of the above-named accused persons. 

Therefore, considering all the aspects and gravity and seriousness of 

offence alleged against accused persons and the initial stage of 

investigation, I find that this is not a case where the accused persons 

can be relied upon and enlarged on bail.                                           

Hence, the bail prayer of the accused filed today is stand rejected.  

Accordingly, bail application is disposed of.  

Inform all the concerned. 

     

           Chief Judicial Magistrate 
                         Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-749 of 2022 
GR Case No-1289 of 2022  

Under Section-420/406/341 of Indian Penal Code    
 

O  R  D  E  R 
11.07.2022 

Ld. Advocates of the petitioners have filed hazira. 

Case diary as called earlier vide Order dated-06.07.2022 is received 

today.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocates of the petitioners have submitted that the 

above-named accused persons are innocent and no way connected 

with the alleged offence. The Ld. Counsel of the accused further 

submitted that the accused persons are falsely implicated in this case 

and and they were arrested only on the basis of suspicion. The Ld. 

Counsel of the accused also submitted that in the event of their 

release on bail there is no chance of their absconding. Hence, prayed 

to allow the bail prayer of the accused persons.  

Also perused the case diary. The prosecution story in brief is as 

follows that on 01.07.2022 the complainant namely, ASI Golok Das 

lodged an ejahar before the In-charge of Borghat Police outpost 

under Tezpur Police Station alleging that on the same day at about 2 

PM, he has received an information that one person is coming to 

mansiri Bazaar to sell gold which are totally fake gold. Thereafter, 

police party put a naka checking at Mansiri road and apprehended a 

person namely, Sofiqul Islam and Din Islam. Accordingly, after some 

time two persons were detained at the Mansiri road and on being 

searched they found (i) 01 Boat size, golden colour fake gold weight 

of 1.892 kgs; (ii) 01 Jesus statue, golden colour fake gold weight 

1.850 Kgs; and (iii) 01 Knief made of iron fitted with wooden block, 

length 23.5 cms from their possession. It is also stated that they 

have selling this kind of gold in the said localities since long and 

cheated many people of Assam and illegally earn money for their 

benefit and misuse the said money for illegal act. Hence, the case.    

 

11.07.2022 



                                    

From perusal of the case record, it appears that investigation of this 

case is pending at pre-matured stage and the accused persons, 

namely, Md. Din Islam and Md. Safiqul Islam were arrested on 

02.07.2022. On perusal of the case diary, it appears that 

investigation of this case is still going on and yet to complete. 

Further, from perusal of the case diary, sufficient incriminating 

materials have been found against the accused persons. From 

perusal of the case record the accused persons are the FIR named 

accused persons and the police personnel caught the accused in red 

handed with fake gold at the time of Naka Checking. Hence, at this 

stage, if the accused persons are released on bail, the whole process 

of the investigation of this case will be hampered. So, under such 

circumstances, considering the gravity and seriousness of offence 

alleged against accused persons and the initial stage of investigation, 

I find that this is not a case where the accused person can be relied 

upon and enlarged on bail.                                                      

Accordingly, the bail petition No-827/2022 and Petition No-831/2022 

filed on behalf of the above-named accused persons namely, Md. Din 

Islam and Md. Safiqul Islam stands rejected.  

Return back the case diary to the Investigating Officer in seal cover.  

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur 

 

 

 

 

 

 

 

 

 

 



                                    

 

 

 

 

 

 

 

 

08.07.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier is not received.   

Issue reminder.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 12.07.2022 for case diary.  

 

    Chief Judicial Magistrate 
                             Sonitpur at Tezpur



                                    

Tezpur PS Case No-735 of 2022 
 

07.07.2022 

Ld. Advocate of the petitioners have filed hazira. 

Case diary along with report of ownership as called earlier vide Order 

dated-28.06.2022 is not received.   

Issue reminder along with copy of order dated-28.06.2022.  

The I/O is hereby directed to submit the case diary and zimma 

report as called earlier by this Court positively on or before next 

date. 

Inform Ld. Advocate.   

Fixing 12.07.2022 for case diary and report.  

 

    Chief Judicial Magistrate 
        Sonitpur at Tezpur 

 

Tezpur PS Case No-733 of 2022 

GR Case No-1272 of 2022 

U/S-379 of IPC 

 

ORDER 

 

08.07.2022 

Case record put up today along with the bail Petition No-845/2022 

filed by the petitioner, Smt. Rina Borah praying for releasing the 

accused person, Sri Ashok Chubba on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 15.07.2022 for case diary.    

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-766 of 2022 

GR Case No-1498 of 2022 

U/S-380 of IPC 

 

ORDER 

 

08.07.2022 

Case record put up today along with the bail Petition No-848/2022 

filed by the petitioner, Najrul Haque praying for releasing the 

accused person, Must. Mamata Begum on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 12.07.2022 for case diary.    

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-727 of 2022 
GR Case No-1267 of 2022 

U/S-379 of IPC 
 
ORDER 

08.07.2022  

Ld. Advocate of the accused person, namely, Md. Mirajul Islam has 

filed hazira.   

Case diary as called earlier vide Order dated-04.07.2022 is received 

today.   

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused submitted that in the event of his release of 

bail there is no chance of his absconding. Hence, prayed to allow the 

bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that on 23.06.2022 complainant, namely, Sri Ranjit Borah 

lodged the ejahar before the I/C of Kacharigaon Police Outpost 

under Tezpur PS to the effect that on the same day at about 3 PM, 

while he parked his Scooty bearing Regd. No-AS-12/X7046 near 

Rupam Patrol Pump, some unknown culprit had stolen away his 

Scooty from there while he was busy in marketing. Hence the case.  

On perusal of the case diary, it appears that investigation of this case 

is pending at last stage and the accused of this case and the accused 

Md. Mirajul Islam has been detained in the jail hajot since 

26.06.2022 till today. Further, on perusal of the case diary, I have 

not found any incriminating materials against the accused Md. 

Mirajul Islam. Further, on perusal of the case diary, it appears that 

the I/O has arrested the accused person only on suspicion. At this 

stage, if the accused Md. Mirajul Islam is released on bail, the 

process of the investigation of this case will not be hampered             

any more. Considering all these, I deem it fit and proper to allow the 

bail petition on behalf of accused person, namely, Md. Mirajul  



                                    

 

08.07.2022  

Islam. Accordingly, bail prayer vide petition No-817/2022 is allowed. 

Accused Md. Mirajul Islam is allowed to go on bail of Rs.10,000/- 

(Rupees Ten Thousand) only with one surety of like amount and 

failing of furnishing the surety the accused shall remain in judicial 

custody as fixed earlier. In the event of the release of accused from 

the judicial custody, the accused shall comply with the following 

conditions:- 

(cxlv) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case ;  

(cxlvi) The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating 

officer and  

(cxlvii) The accused shall not hamper the investigation or 

temper with the evidence of the case. 

(cxlviii) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No-749 of 2022 
GR Case No-1289 of 2022  

Under Section-420/406/341 of Indian Penal Code    
 

O  R  D  E  R 
08.07.2022 

Case record put up today along with the bail Petition No-849/2022 

filed by the petitioner, namely, Ali Akbar stating that the instant case 

was fixed for case diary on 11.07.2022. But the petitioner comes to 

know that the police has already sent the case diary to the Hon’ble 

Court today. Hence, he prayed to put the case record today and pass 

an necessary order.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the above-

named accused persons are innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused further submitted 

that the accused persons are falsely implicated in this case and and 

they were arrested only on the basis of suspicion. The Ld. Counsel of 

the accused also submitted that in the event of their release on bail 

there is no chance of their absconding. Hence, prayed to allow the 

bail prayer of the accused persons.  

Also perused the case diary. The prosecution story in brief is as 

follows that on 01.07.2022 the complainant namely, ASI Golok Das 

lodged an ejahar before the In-charge of Borghat Police outpost 

under Tezpur Police Station alleging that on the same day at about 2 

PM, he has received an information that one person is coming to 

mansiri Bazaar to sell gold which are totally fake gold. Thereafter, 

police party put a naka checking at Mansiri road and apprehended a 

person namely, Sofiqul Islam and Din Islam. Accordingly, after some 

time two persons were detained at the Mansiri road and on being 

searched they found (i) 01 Boat size, golden colour fake gold weight 

of 1.892 kgs; (ii) 01 Jesus statue, golden colour fake gold weight 

1.850 Kgs; and (iii) 01 Knief made of iron fitted with wooden block, 

length 23.5 cms from their possession. It is also stated that they 

have selling this kind of gold in the said localities  
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since long and cheated many people of Assam and illegally earn 

money for their benefit and misuse the said money for illegal act. 

Hence, the case.    

From perusal of the case record, it appears that investigation of this 

case is pending at pre-matured stage and the accused persons, 

namely, Md. Sabdul Ali, Md. Rafiqul Islam, Md. Saiful Islam and Md. 

Suruj Ali were arrested on 04.07.2022. Hence, at this stage, if the 

accused persons are released on bail, the whole process of the 

investigation of this case will be hampered. So, under such 

circumstances, considering the gravity and seriousness of offence 

alleged against accused persons and the initial stage of investigation, 

I find that this is not a case where the accused person can be relied 

upon and enlarged on bail.                                                      

Accordingly, the bail petition No-817/2022 filed on behalf of the 

above-named accused persons stands rejected.  

It is pertinent to mention herein that as the instant case was fixed 

for case diary on 11.07.2022 and also pending for hearing on 

Petition No-827/2022 & Petition No-831/2022. Hence, let the instant 

case be fixed on 11.07.2022.     

Case diary may be retained with case record till the hearing of the 

same.  

Accordingly, inform the Ld. Advocate concerned for appearing before 

this on next date for hearing.  

Fixing on 11.07.2022 for hearing/N.O.   

  

          Sri N. Bhatta 
            Chief Judicial Magistrate 
                 Sonitpur at Tezpur 

                                                   



                                    

Tezpur PS Case No-739 of 2022 
GR Case No-909 of 2022 

Under Section-379 of IPC R/W Section- 11 of Prevention of Animal 

Cruelty Act, 1960, R/W Sec-13(1) of Assam Cattle Prevention Act, 

2021.  

 
O  R  D  E  R 

07.07.2022 

Ld. Advocate of accused person, namely, Md. Saddam Hussain is 

present.   

Case diary as called earlier vide Order dated-02.07.2022 is received 

today.  

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsels of the accused further submitted that they are falsely 

implicated in this case and in the event of his release on bail there is 

no chance of their absconding. Hence, prayed to allow the bail 

prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant namely, SI Naren Chetia lodged an 

ejahar before the Tezpur Police Station alleging that on 26.06.2022 

he along with his staffs had found 08 nos. of cattles which were 

taken away for slaughetaring purpose by the accused. It is also 

stated that accused had badly beaten the cattles to move them 

faster and draggingthem on road. It is further stated that the 

accused does not have any Vety. Certificate of the cattles nor has 

produced any permit regarding the carrying of the said cattles. 

Hence, the case.     

From perusal of the case diary, it appears that investigation of this 

case is pending at pre-matured stage. Further, from perusal of the 

case diary, sufficient incriminating materials have been found against 

the accused person. From perusal of the case record the accused 

persons are the FIR named accused person and the police personnel 

caught the accused in red handed with cattles at the time of Naka 

Checking. From perusal of the case record as well as case diary, it 

appears that this act of the accused person violated  
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the Assam Cattle Prevention Act and Prevention of Animal Cruelty 

Act. Hence, at this stage, if the accused, namely, Md. Saddam 

Hussain is released on bail, the whole process of investigation of this 

case will be hampered. So, under such circumstances, considering 

the gravity of the offence charged against accused person, namely, 

Md. Saddam Hussain and the materials collected by the investigating 

officer, I find that this is not a case where the accused can be relied 

upon and enlarged on bail.  

Accordingly, the bail petition No-813/2022 filed on behalf of the 

above-named accused person stands rejected.  

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed.  

Inform all the concerned. 

        

       Sri N. Bhatta 
           Chief Judicial Magistrate 

                                           Sonitpur at Tezpur 
  



                                    

Tezpur PS Case No-733 of 2022 
GR Case No-1273 of 2022 

U/S-420 of IPC  
 
ORDER 

 

08.07.2022 

Ld. Advocate of the accused persons, namely, Md. Sirajul Islam and 

Md. Jamirul Haque is present and filed hazira.    

Case diary as called earlier vide Order dated-01.07.2022 & 

04.07.2022 respectively is received today.  

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused persons are 

innocent and no way connected with the alleged offence. The Ld. 

Counsels of the accused further submitted that they are falsely 

implicated in this case and in the event of their release on bail there 

is no chance of his absconding. Hence, prayed to allow the bail 

prayer of the accused persons.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant namely, ASI Muzamil Hazarika of 

Borghat Police Outpost lodged an ejahar before the In-charge of 

Borghat Police outpost under Tezpur Police Station alleging that on 

25.06.2022 after receiving an secret information he along with his 

staffs went to Napam Centre and caught one Md. Sirajul Islam along 

with accused Jamirul Haque and found 03 pieces of gold suspected 

to be fake and the other two persons managed to escape from the 

place of occurrence. It also alleged that the said persons prior to this 

incident had cheated many people by selling the fake gold. Hence, 

the case.    

From perusal of the case record, it appears that the accused persons 

were arrested in this case on 26.06.2022 and since then the said 

accused persons have been detained in the jail hajot till today. 

Perusal of the case record further shows that the investigation of this 

case has already been completed and the investigating officer of this 

case has submitted charge sheet vide charge-sheet No-554/2022 

dated-30.06.2022. 
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As the investigation of this case is completed and further the charge-

sheet has been submitted against the accused persons, I find that 

further custodial detention of the accused persons, namely, Md. 

Sirajul Islam and Md. Jamirul Haque are not required. Accordingly, 

the bail petition No-786/2022 & petition No-818/2022 are hereby 

allowed.   

Hence, the accused persons, namely, Md. Sirajul Islam and Md. 

Jamirul Haque are allowed to go on bail of Rs.10,000/- (Rupees Ten 

Thousand) each only with one surety of like amount i/d to jail hajot 

on condition that:- (i) They shall not leave the local jurisdiction of the 

Court during the trial without prior permission of the concerned 

court; and (ii) They shall make themselves available before the Court 

as per date of appearance fixed by the Court.  

Accordingly, bail application stands disposed of.  

Inform all the concerned.  

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

     
  



                                    

Tezpur PS Case No-532 of 2022 
      GR Case No-920 of 2022 

                                 U/S-457/380 of IPC 
 
ORDER 

 

08.07.2022 

Ld. Advocate of the accused person, namely, Md. Amiruddin is 

present and filed hazira.   

Case diary as called earlier vide Order dated-28.06.2022 is received 

today.  

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsels of the accused further submitted that he is falsely 

implicated in this case and in the event of his release on bail there is 

no chance of his absconding. Hence, prayed to allow the bail prayer 

of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that on 25.04.2022 the complainant Sri Raju Baruah lodged 

the ejahar before the I/C of Mahabhairab Police Out Post to the 

effect that on the said day at about 04:00 AM, some unknown 

persons tried to entered into his house by breaking door and on 

seeing the same, he raised hue and cry and then saw three persons 

flee away from there but he somehow caught one person namely 

Suraj Ali (Who is the co-accused person of this case) who confessed 

that accused Laden along with one other had stolen 02 nos. of 

mobile handset from Gouri Mala Das. Hence, the case.    

From perusal of the case record, it appears that the accused person 

was arrested in this case on 12.05.2022 and since then the said 

accused person has been detained in the jail hajot till today. Perusal 

of the case record further shows that the investigation of this case 

has already been completed and the investigating officer of this case 

has submitted charge sheet vide charge-sheet No-441/2022 dated-

19.06.2022. 
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As the investigation of this case is completed and further the charge-

sheet has been submitted against the accused person, I find that 

further custodial detention of the accused person, namely, Amiruddin 

not required. Accordingly, the bail petition No-775/2022 is hereby 

allowed.   

Hence, the accused persons, namely, Amiruddin is allowed to go on 

bail of Rs.10,000/- (Rupees Ten Thousand) only with one surety of 

like amount i/d to jail hajot on condition that:- (i) He shall not leave 

the local jurisdiction of the Court during the trial without prior 

permission of the concerned court; and (ii) He shall make themselves 

available before the Court as per date of appearance fixed by the 

Court.  

Accordingly, bail application stands disposed of.  

The zimma petitioner has filed hazira. 

Reports as called earlier vide order dated-02.07.2022 in respect of 

seized VIVO mobile handset is received from the I/O concerned. 

From the report submitted by the I.O SI Jafir Hussain of 

Mahabhairab Police Outpost under Tezpur PS, it is found that the 

petitioner, namely, Smt. Rashmi Rekha Devi is the actual owner of 

VIVO mobile handset, model V2029 which was seized in connection 

with this case. It is also reported by the I/O that the said seized 

VIVO mobile handset, model V2029 is not required for the further 

investigation of this case. Accordingly, he has prayed that the 

aforesaid vehicles may be released, if deem fit.  

Considering all the above aspects and on getting ascertained as to 

the ownership of seized VIVO mobile handset, model V2029 is 

hereby directed to be given in zimma of its registered owner i.e. the 

above-named petitioner on execution of bond of Rs.15,000/- 

(Rupees Fifteen Thousand) or up to the satisfaction of I.O concerned 

after proper verification of the identity of petitioner and the 

documents of said seized mobile handset. The petitioner is further 

directed to produce the aforesaid mobile handset before the I/O or 

before Court as and when directed. The petitioner is also directed 

not to dispose of the aforesaid mobile in any manner  
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and also not to change the size, nature and shape of the same given 

in zimma to the petitoner, during the trial of this case. The petitioner 

shall further co-operate with the I/O during the investigation.    

Accordingly, the zimma petition filed by petitioner mentioned above 

stands disposed off.  

Inform all the concerned. 

  

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-769 of 2022 

GR Case No-1500 of 2022 

U/S-379 of IPC 

 

ORDER 

 

08.07.2022 

Case record put up today along with the bail Petition No-844/2022 

filed by the petitioner, Smt. Pranita Das praying for releasing the 

accused person, Md. Safiqul Islam on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Date as fixed earlier i.e. on 11.07.2022 for case diary.    

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

 

 

Tezpur PS Case No-735 of 2022 
 

07.07.2022 

Ld. Advocate of the petitioners have filed hazira. 

Case diary along with report of ownership as called earlier vide Order 

dated-28.06.2022 is not received.   

Issue reminder along with copy of order dated-28.06.2022.  

The I/O is hereby directed to submit the case diary and zimma 

report as called earlier by this Court positively on or before next 

date. 

Inform Ld. Advocate.   

Fixing 12.07.2022 for case diary and report.  

 

    Chief Judicial Magistrate 
        Sonitpur at Tezpur 

  



                                    

 
 

Tezpur PS Case No-603 of 2022 
 

07.07.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier is not received.   

Issue reminder.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 08.07.2022 for case diary.  

 

    Chief Judicial Magistrate 
        Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-739 of 2022 
GR Case No-909 of 2022 

Under Section-379 of IPC R/W Section- 11 of Prevention of Animal 

Cruelty Act, 1960, R/W Sec-13(1) of Assam Cattle Prevention Act, 

2021.  

 
O  R  D  E  R 

07.07.2022 

Ld. Advocate of accused person, namely, Md. Saddam Hussain is 

present.   

Case diary as called earlier vide Order dated-02.07.2022 is received 

today.  

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsels of the accused further submitted that they are falsely 

implicated in this case and in the event of his release on bail there is 

no chance of their absconding. Hence, prayed to allow the bail 

prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant namely, SI Naren Chetia lodged an 

ejahar before the Tezpur Police Station alleging that on 26.06.2022 

he along with his staffs had found 08 nos. of cattles which were 

taken away for slaughetaring purpose by the accused. It is also 

stated that accused had badly beaten the cattles to move them 

faster and draggingthem on road. It is further stated that the 

accused does not have any Vety. Certificate of the cattles nor has 

produced any permit regarding the carrying of the said cattles. 

Hence, the case.     

From perusal of the case diary, it appears that investigation of this 

case is pending at pre-matured stage. Further, from perusal of the 

case diary, sufficient incriminating materials have been found against 

the accused person. From perusal of the case record the accused 

persons are the FIR named accused person and the police personnel 

caught the accused in red handed with cattles at the time of Naka 

Checking. From perusal of the case record as well as case diary, it 

appears that this act of the accused person violated  
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the Assam Cattle Prevention Act and Prevention of Animal Cruelty 

Act. Hence, at this stage, if the accused, namely, Md. Saddam 

Hussain is released on bail, the whole process of investigation of this 

case will be hampered. So, under such circumstances, considering 

the gravity of the offence charged against accused person, namely, 

Md. Saddam Hussain and the materials collected by the investigating 

officer, I find that this is not a case where the accused can be relied 

upon and enlarged on bail.  

Accordingly, the bail petition No-813/2022 filed on behalf of the 

above-named accused person stands rejected.  

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed.  

Inform all the concerned. 

        

      Sri N. Bhatta 
           Chief Judicial Magistrate 

                                           Sonitpur at Tezpur 
  



                                    

 
 

Tezpur PS Case No-598 of 2022 
GR Case No-1098 of 2022 

U/S-379 of IPC 
 

                                 ORDER 

06.07.2022  

Ld. Advocate of the accused person, namely, Md. Inamul Haque has 

filed hazira.   

Case diary as called earlier vide Order dated-01.07.2022 is received 

today.   

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused submitted that in the event of his release of 

bail there is no chance of his absconding. Hence, prayed to allow the 

bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant namely, Sri Juman Das lodged an 

ejahar before the In-charge of Bebjia Police Outpost alleging that on 

13.05.2022 some unknown culprit had stolen away his articles like 03 

nos. of mobile phones, watter bottles, mustard oil and cash amount 

etc. from his house by breaking the doors. Hence, the case.  

On perusal of the case diary, it appears that investigation of this case 

is almost completed and the accused was arrested only on the basis 

of suspicion. It also appears from the case record that nothing 

implicating materials has been found against the accused and the 

accused person, namely, Md. Nayan Ali has been detained in the jail 

hajot since from 09.06.2022 till today and thereafter, the further 

detention of the accused is not necessary. At this stage, if the 

accused namely, Md. Nayan Ali is released on bail, the process of the 

investigation of this case will not be hampered any more.  

Considering the period of detention of the accused person in judicial 

custody and the materials available on record, accused person, 

namely, Md. Nayan Ali is allowed to go on bail of  
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Rs.10,000/- (Rupees Ten Thousand) with one surety of like amount 

and failing of furnishing the surety the accused shall remain in 

judicial custody as fixed earlier. In the event of the release of 

accused from the judicial custody, the accused shall comply with the 

following conditions:- 

(cxlix) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case ;  

(cl) The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating 

officer; and  

(cli) The accused shall not hamper the investigation or 

temper with the evidence of the case. 

(clii) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No-2033 of 2021 
GR Case No-3295 of 2021  

U/S-120(B)/420/406/468/471 of IPC 
 

ORDER 

06.07.2022  

Ld. Advocate of the accused/petitioner filed hazira.  

Case diary as called earlier vide order dated-29.06.2022 is received 

today.   

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsels of the accused further submitted that the accused is falsely 

implicated in this case and in the event of his release on bail there is 

no chance of their absconding. Hence, prayed to allow the bail 

prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant Ld. Deputy Commissioner, Sonitpur at 

Tezpur lodged an ejahar before Superintendent of Police, Sonitpur at 

Tezpur alleging inter-alia that the Revenue Circle Offices are the 

most important field level government offices which maintain records 

of lands belonging to the government and private pattadars and 

provides various citizen centric services like mutation, partition of 

land, issuing land holding certificate, land pattas, processing of NOC 

for land. These services are very essential for general public without 

which their land transactions will be heldup. It is also reported that 

in order to strengthen the Revenue administration in the State of 

Assam, the Government had taken several initiative, while 

addressing in the conference of ADC (Rev.), Circle Officers and 

attached Circle officers Hon’ble Chief Minister of Assam strictly 

warned against any sort of irregularities and corrupt practices in the 

Revenue Circles. It is also reported that regular complaints, media 

reports and source information have been received from time to time 



                                    

regarding large scale irregularities and corrupt practices in the 

Revenue Circle Offices. It is further  

06.07.2022 

alleged that several middlemen and unauthorized intermediaries are 

operating in the circle offices, demanding bribes from innocent public 

in order to get the services delivered and to unduly influence the 

public servants by exercising of personal influence. It is further 

alleged that the officials working in the Circle Officers are actively 

promoting such activities and encouraging the middlemen to collect 

the bribes on their behalf for performing public duty. It is also 

pleaded that in several Circle of the district the corrupt officials 

themselves are engaging such undesirable middlemen to collect the 

undue advantage (bribes) and such practices are hampering the 

delivery system of the Revenue Administration and causing severe 

inconvenience to the general public. It is also alleged that some 

incidents of bribery, fraud, forgery, intimidation etc have been 

reported from time to time. Similar irregularities are reported from 

different Revenue Circle offices of the District and there appears to 

be a large scale nexux and deep rooted conspiracy amongst such 

middlemen as well as the public servants which needs to be 

unearthed and culprits brought to book as per provisions of Law. 

Hence, the case.    

On perusal of the case diary, it appears that investigation of this case 

is almost completed. It also appears from the case record that the 

accused person, namely, Sri Manoranjan Debnath is not an FIR 

named accused in this case and he has been detained in the jail 

hajot since from 16.06.2022 till today. It also appears from the case 

record that the offence as alleged is purely in civil nature. So, this 

court not finds any reason for further detention of the accused in 

judicial custody. Hence, at this stage, if the accused person namely, 

Sri Manoranjan Debnath is released on bail, the process of the 

investigation of this case will not be hampered any more. 

Considering the period of detention of the accused person in judicial 

custody and the materials available on record, accused person, 

namely, Sri Manoranjan Debnath is allowed to go on bail of 



                                    

Rs.10,000/- (Rupees Ten Thousand) with one surety of like amount 

and failing of furnishing the surety the accused shall remain in  

06.07.2022  

judicial custody as fixed earlier. In the event of the release of 

accused from the judicial custody, the accused shall comply with the 

following conditions:- 

(cliii) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case ;  

(cliv) The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating 

officer; and  

(clv) The accused shall not hamper the investigation or 

temper with the evidence of the case. 

(clvi) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

    Sri Nabajit Bhatta 
       Chief Judicial Magistrate 
             Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-749 of 2022 

 

ORDER 

 

Later on, 

(06.07.2022) 

Case record put up today along with the bail Petition No-827/2022 

filed by the petitioner, Md. Siddique Ali praying for releasing the 

accused person, Md. Safiqul Islam on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Date as fixed earlier i.e. on 11.07.2022 for case diary.    

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-562 of 2022 
GR Case No-998 of 2022 

U/S-454/380 of IPC  
 
ORDER 

 

06.07.2022 

Ld. Advocate of accused person, namely, Md. Nayan Ali is present 

and filed hazira.   

Case diary as called earlier vide Order dated-28.06.2022 is received 

today.  

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsels of the accused further submitted that the accused is falsely 

implicated in this case and in the event of his release on bail there is 

no chance of their absconding. Hence, prayed to allow the bail 

prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant Sri Sanjay Karmakar lodged the ejahar 

before the I/C of Mahabhairab Police Out Post to the effect that on 

30.04.2022 at around 2 PM, robbers had broken his house and 

committed theft and looted various valuable items i.e. jwellery worth 

of Rs.5,00,000/-; cash amount of Rs.3000/-; electronic items worth 

of Rs.10,000/- etc.  Hence, the case.    

From perusal of the case record, it appears that the accused person 

was arrested on 04.06.2022 and since then he has been detained in 

jail hajot till today. Perusal of the case record further shows that 

investigation of this case has already been completed and the 

investigating officer of this case has submitted charge sheet vide 

charge-sheet No-447/22 dated-22.06.2022 under section-454/380 of 

Indian penal Code. 

As the investigation of the case is completed and further the charge-

sheet has been submitted against the accused person, I find that 

further custodial detention of the accused, namely, Md.  

 



                                    

06.07.2022  

Nayan Ali is not required. Accordingly, the bail petition No-769/2022 

is hereby allowed.   

Hence, the accused person, namely, Md. Nayan Ali is allowed to go 

on bail of Rs.10,000/- (Rupees Ten Thousand) only with one surety 

of like amount i/d to jail hajot on condition that:- (i) He shall not 

leave the local jurisdiction of the Court during the trial without prior 

permission of the concerned court; and (ii) He shall make himself 

available before the Court as per date of appearance fixed by the 

Court.  

Accordingly, bail application stands disposed of.  

Inform all the concerned.  

   

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

  



                                    

Tezpur PS Case No-663 of 2022 
GR Case No-1203 of 2022 

U/S-379 of IPC 
 

                                 ORDER 

06.07.2022  

Ld. Advocate of the accused person, namely, Md. Inamul Haque has 

filed hazira.   

Case diary as called earlier vide Order dated-01.07.2022 is received 

today.   

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused submitted that in the event of his release of 

bail there is no chance of his absconding. Hence, prayed to allow the 

bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant, namely, Sabir Alom lodged an ejahar 

before the O/C of Tezpur PS through In-charge of Mahabhairab 

Police Outpost to the effect that on 01.06.2022 during morning time 

when he went to construction side, he found some iron ring was 

missing from his construction side and thereafter, on being enquired 

he came to know that accused Inamul Haque had stolen away the 

Iron rings from his construction side and sold the same to some 

Hardware shop. Hence, the case.    

On perusal of the case diary, it appears that investigation of this case 

is almost completed and the stolen articles of this case have already 

been recovered. It also appears from the case record that the 

accused person, namely, Md. Inamul Haque has been detained in the 

jail hajot since from 02.06.2022 till today and thereafter, the further 

detention of the accused is not necessary. At this stage, if the 

accused namely, Md. Inamul Haque is released on bail, the process 

of the investigation of this case will not be hampered any more. 

  

06.07.2022  



                                    

Considering the period of detention of the accused person in judicial 

custody and the materials available on record, accused person, 

namely, Md. Inamul Haque is allowed to go on bail of Rs.10,000/- 

(Rupees Ten Thousand) with one surety of like amount and failing of 

furnishing the surety the accused shall remain in judicial custody as 

fixed earlier. In the event of the release of accused from the judicial 

custody, the accused shall comply with the following conditions:- 

(clvii) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case ;  

(clviii) The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating 

officer; and  

(clix) The accused shall not hamper the investigation or 

temper with the evidence of the case. 

(clx) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

 

 

 

 

 

 

 

 

 

 

 

 



                                    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

06.07.2022 

Case record put up today along with the bail Petition No-827/2022 

filed by the petitioner, namely, Abdul Hussain praying for releasing 

the accused person, Md. Din Islam on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Date as fixed earlier i.e. on 11.07.2022 for case diary.    

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-479 of 2022 
GR Case No-867 of 2022  

Under Section-457/380 of Indian Penal Code 
 

O  R  D  E  R 
05.07.2022 

Case record put up today along with the bail Petition No-825/2022 

filed by the petitioner, namely, Must. Hazera Khatoon praying for 

releasing the accused person, namely, Md. Sahabuddin on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the above-

named accused person is innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused further submitted 

that he is falsely implicated in this case and and he was arrested only 

on the basis of suspicion. The Ld. Counsel of the accused also 

submitted that in the event of his release on bail there is no chance 

of his absconding. Hence, prayed to allow the bail prayer of the 

accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that on 06.04.2022 the complainant namely, Sri Hemanta 

Borah lodged an ejahar before the In-charge of kacharigaon Police 

outpost under Tezpur Police Station alleging that on the same day at 

about 6 PM, some unknown culprits entered into the house of his 

sister namely, Juri Borah situated at Chitralekha Nagar by breaking 

window grill of back side in absence of his sister and stolen away 

some house hold articles and some gold ornaments from the said 

house. Hence, the case.    

From perusal of the case record, it appears that investigation of this 

case is pending at pre-matured stage and the accused was arrested 

today. Hence, at this stage, if the accused is released on bail, the 

whole process of the investigation of this case will be hampered. So, 

under such circumstances, considering the gravity and seriousness of 

offence alleged against accused and the initial stage of investigation, 

I find that this is not a case where the accused person can be relied 

upon and enlarged on bail.                                                      

 



                                    

05.07.2022  

Accordingly, the bail petition No-825/2022 filed on behalf of the 

above-named accused person stands rejected.   

Inform all the concerned.    

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                                       Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-749 of 2022 

 

O   R   D   E   R 

05.07.2022 

Case record put up today along with the bail Petition No-817/2022 

filed by the petitioner, namely, Ali Akbar praying for releasing the 

accused persons, Md. Sabdul Ali, Md. Rafiqul Islam, Md. Saiful Islam 

and Md. Suruj Ali on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 11.07.2022 for case diary.    

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

 

 

Tezpur PS Case No-727 of 2022 

 

O   R   D   E   R 

04.07.2022 

Case record put up today along with the bail Petition No-817/2022 

filed by the petitioner, namely, Must. Akhtara Begum praying for 

releasing the accused person, Md. Mirajul Islam on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 08.07.2022 for case diary.    

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



                                    

 

 

 

 

 

 

04.07.2022 

Case record put up today along with the bail Petition No-818/2022 

filed by the petitioner, namely, Tara Banu praying for releasing the 

accused person, Md. Sirajul Islam on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Date as fixed earlier i.e. on 08.07.2022 for case diary.    

 

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-696 of 2022 
GR Case No-1236 of 2022 

U/S-379 of IPC 
 

                                 ORDER 

04.07.2022  

Ld. Advocate of the accused persons, namely, Sri Prabin Munda and 

Sri Lajrus Kheria has filed hazira.   

Case diary as called earlier vide Order dated-22.06.2022 is received 

today.   

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused persons are 

innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused submitted that in the event of their release of 

bail there is no chance of their absconding. Hence, prayed to allow 

the bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant, namely, Sri Dip Jyoti Gogoi of Sessa 

Tea Estate lodged an ejahar before the O/C of Tezpur PS through In-

charge of Salonibari Police Outpost to the effect that on 11.06.2022 

accused Prabin Munda, Lajrus Kheria, Carlosh Induar and Kishan Paik 

had stolen Iron Mesh/Bars from GAM Bunglow of Sessa T.E. and 

during the incident, he along with other officials able to caught 

Prabin Munda but 3 others managed to escape frpm the place of 

occurrence. Hence, the case.    

On perusal of the case diary, it appears that investigation of this case 

is almost completed and the stolen articles of this case have already 

been recovered. It also appears from the case record that the 

accused persons, namely, Sri Prabin Munda and Sri Lajrus Kheria of 

this case have been detained in the jail hajot since 12.06.2022 and 

13.06.2022 respectively till today and thereafter, the further 

detention of the accused is not necessary. At this stage, if the 

accused namely, Sri Prabin Munda and Sri Lajrus Kheria are released 

on bail, the process of the investigation of this case will not be 

hampered any more.  



                                    

04.07.2022  

Considering the period of detention of the accused persons in judicial 

custody and the materials available on record, accused persons, 

namely, Sri Prabin Munda and Sri Lajrus Kheria are allowed to go on 

bail of Rs.10,000/- (Rupees Ten Thousand) each with one surety of 

like amount and failing of furnishing the surety the accused shall 

remain in judicial custody as fixed earlier. In the event of the release 

of accused from the judicial custody, the accused shall comply with 

the following conditions:- 

(clxi) The accused persons shall make themselves available 

before the investigating officer as and when required by 

him for the investigation of the case ;  

(clxii) The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating 

officer; and  

(clxiii) The accused shall not hamper the investigation or 

temper with the evidence of the case. 

(clxiv) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No-739 of 2022 
GR Case No-909 of 2022 

Under Section-379 of IPC R/W Section- 11 of Prevention of Animal 

Cruelty Act, 1960, R/W Sec-13(1) of Assam Cattle Prevention Act, 

2021.  

 
O  R  D  E  R 

02.07.2022 

Case record put up today along with the bail Petition No-813/2022 

filed by the petitioner, namely, Tale Hussain praying for releasing the 

accused person, Saddam Hussain, on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 07.07.2022 for case diary.    

 

       Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-733 of 2022 
GR Case No-1273 of 2022 

U/S-420 of IPC  
 

O  R  D  E  R 
01.07.2022 

Case record put up today along with the bail Petition No-786/2022 

filed by the petitioner, namely, Rafiqul Islam praying for releasing 

the accused person, Jamirul Haque namely, on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 08.07.2022 for case diary.    

 

       Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-663 of 2022 
GR Case No-1203 of 2022  

U/S-379 of IPC 
 
ORDER 

 

01.07.2022 

Case record put up today. 

Seen the Petition No-806/2022 filed by the petitioner, namely, Abdul 

Rasid praying for releasing the accused person, namely, Imanul 

Haque on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 06.07.2022 for case diary.   

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

 

 Tezpur PS Case No-2033 of 2021 
GR Case No-3295 of 2021  

U/S-120(B)/420/406/468/471 of IPC 
 
ORDER 

 

29.06.2022 

Case record put up today. 

Seen the Petition No-785/2022 filed by the petitioner, namely, Sri 

Chandra Mohan Debnath praying for releasing the accused person, 

namely, Sri Manoranjan Debnath on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 06.07.2022 for case diary.   

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur  



                                    

29.06.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier is not received.   

Issue reminder.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 04.07.2022 for case diary.  

 

    Chief Judicial Magistrate 
        Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-733 of 2022 
GR Case No-1273 of 2022 

U/S-420 of IPC  
 

O  R  D  E  R 
29.06.2022 

Case record put up today along with the bail Petition No-786/2022 

filed by the petitioner, namely, Rafiqul Islam praying for releasing 

the accused person, Jamirul Haque namely, on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocate of the petitioner has submitted that the above-

named accused person is innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused further submitted 

that he is falsely implicated in this case and and he was arrested only 

on the basis of suspicion. The Ld. Counsel of the accused also 

submitted that in the event of his release on bail there is no chance 

of his absconding. Hence, prayed to allow the bail prayer of the 

accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant namely, ASI Muzamil Hazarika of 

Borghat Police Outpost lodged an ejahar before the In-charge of 

Borghat Police outpost under Tezpur Police Station alleging that on 

25.06.2022 after receiving an secret information he along with his 

staffs went to Napam Centre and caught one Md. Sirajul Islam along 

with accused Jamirul Haque and found 03 pieces of gold suspected 

to be fake and the other two persons managed to escape from the 

place of occurrence. It also alleged that the said persons prior to this 

incident had cheated many people by selling the fake gold. Hence, 

the case.    

From perusal of the case record, it appears that investigation of this 

case is pending at pre-matured stage. At this stage, if the accused 

person is released on bail, the whole process of investigation of this 

case will be hampered. So, under such circumstances, considering 

the gravity and seriousness of offence alleged against accused and 

the initial stage of investigation, I find  

 



                                    

29.06.2022 

that this is not a case where the accused person can be relied upon 

and enlarged on bail.                                                      

Accordingly, the bail petition No-786/2022 filed on behalf of the 

above-named accused person stands rejected.   

Inform all the concerned.    

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                                       Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-641 of 2022 
GR Case No-1150 of 2022 
U/S-420/406/408 of IPC 

 
                                 ORDER 

28.06.2022  

Ld. Advocate of the accused person, namely, Md. Altaf Hussain @ 

Sajib has filed hazira.   

Case diary as called earlier vide Order dated-21.06.2022 is received 

today.   

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused submitted that in the event of his release of 

bail there is no chance of his absconding. Hence, prayed to allow the 

bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that on 24.05.2022 the complainant, namely, Sri Sunil Kumar 

Jalan lodged an ejahar before the O/C of Tezpur PS to the effect that 

he is one of the partners of SS Marketing situated at C.K. Das Road, 

Tezpur and his firm deals in FMCG (First Moving Consumer Goods) of 

various companies and the accused was working in his firm since last 

13 years as a sales-cum-collecting agent. It is alleged that the 

accused used to collect orders from various outlets in an around 

Sonitpur district. It is also alleged that in the year 2021-2022 taking 

advantage of COVID situation he started misappropriating money 

and used to provide a wrong picture. It is further alleged that during 

covid situation, because of lots of restrictions in the movement and 

because of change in business timings, he could commit all sorts of 

mischief and his fraud and mischief could be detected while 

reconciling the account credit and cash collection when we could 

notice that a huge amount of Rs.14,06,641/- only was shown to be 

due against the 23 nos of shops/business establishment.                   



                                    

That they could learn from respective shops/outlets informed that 

accused Altaf Hussain has collected most of the amount from time to 

time and there was not much dues pending. Hence, the case.    

On perusal of the case diary, it appears that investigation of this case 

is almost completed and the accused of this case has been detained 

in the jail  

                   28.06.2022 

hajot since 25.05.2022 till today. The accused person, namely, Md. 

Altaf Hussain @ Sajib is languishing in judicial custody since from 

around 35 days and further detention of the accused is not 

necessary. At this stage, if the accused namely, Md. Altaf Hussain @ 

Sajib is released on bail, the process of the investigation of this case 

will not be hampered any more.  

Considering the period of detention of the accused person in judicial 

custody and the materials available on record, accused person, 

namely, Md. Altaf Hussain @ Sajib is allowed to go on bail of 

Rs.20,000/- (Rupees Twenty Thousand) with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier. In the event of the release of 

accused from the judicial custody, the accused shall comply with the 

following conditions:- 

(clxv) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case ;  

(clxvi) The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating 

officer; and  

(clxvii) The accused shall not hamper the investigation or 

temper with the evidence of the case. 

(clxviii) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed of.  



                                    

Inform all the concerned.  

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

         
  



                                    

Tezpur PS Case No-532 of 2022 
      GR Case No-920 of 2022 

U/S-457/380 of IPC 
 

ORDER 

 

28.06.2022 

Case record put up today. 

Seen the Petition No-775/2022 filed by the petitioner, namely, 

Samastajan Begum praying for releasing the accused person, 

namely, Amiruddin on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 08.07.2022 for case diary.   

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

 

  



                                    

Tezpur PS Case No-735 of 2022 
GR Case No-1275 of 2022 

U/S-379 of IPC  
 
ORDER 

 

28.06.2022 

Case record put up today. 

Seen the Petition No-772/2022 filed by the petitioner, namely, Rezia 

Khatoon praying for releasing accused person, namely, Md. Abdul 

Haque on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Also seen petition No-771/2022 filed by petitioner Sirajul Islam 

praying zimma of TVS Apache RTR 160 motor cycle bearing regd. 

No-AS-12/AE-4892 vide Chassis No-MD634AE85N2C03222 & Engine 

No-AEBCN2203144. The petitioner claiming himself to be the 

registered owner of the said notor cycle.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Let a report be called for from the concerned IO as to- 

(i) Whether the aforesaid seized motor cycle as mentioned 

above has been seized in this case and who is the owner of 

the said motor cycle?   

(ii) Whether the said seized motor cycle is required for further 

investigation or not. 

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 07.07.2022 for case diary and report of ownership.   

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-562 of 2022 
GR Case No-998 of 2022 

U/S-454/380 of IPC  
 
ORDER 

 

28.06.2022 

Case record put up today. 

Seen the Petition No-769/2022 filed by the petitioner, namely, 

Anowara Begum praying for releasing the accused person, namely, 

Nayan Ali on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 06.07.2022 for case diary.   

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-598 of 2022 
       GR Case No-1098 of 2022 
     Under Section-457/380 of IPC  

 
ORDER 

 

28.06.2022 

Case record put up today. 

Seen the Petition No-770/2022 filed by the petitioner, namely, 

Anuwara Begum for releasing the accused person, namely, Nayan Ali 

on bail. 

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Fixing 06.07.2022 for case diary.   

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                            Sonitpur at Tezpur 

 

  



                                    

  



                                    

 

Tezpur PS Case No-603 of 2022 
GR Case No-1103 of 2022 

Under Section-379/411/34 of IPC, R/W Sec-13(1) of Assam Cattle 

Prevention Act, 2021, R/W Section- 11 of Prevention of Animal 

Cruelty Act, 1960,  

 
ORDER 

 

27.06.2022 

Case record put up today. 

Seen the Petition No-757/2022 filed by the petitioner, namely, 

Amiruddin praying for releasing the accused persons, namely, 

Ashraful Islam and Muksidul Haque @ Islam on bail. 

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Fixing 07.07.2022 for case diary.   

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                            Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-175 of 2022 
GR Case No-347 of 2022 
U/S-454/380/427 of IPC  

 
ORDER 

 

22.06.2022 

Ld. Advocate of the accused persons, namely, Ikramul Hussain and 

Chandmiya Hussain are present and filed hazira.   

Case diary as called earlier vide Order dated-13.06.2022 is received 

today.  

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused persons are 

innocent and no way connected with the alleged offence. The Ld. 

Counsels of the accused further submitted that they are falsely 

implicated in this case and in the event of his release on bail there is 

no chance of their absconding. Hence, prayed to allow the bail 

prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant namely, Sri Pradip Kumar Choudhury lodged 

an ejahar before O/C of Tezpur Police Station alleging that on 

25.01.2022 at around 02:10 PM while he was returning from his 

shop situated at Tezpur Town and reached his room, he noticed that 

some unknown culprits had broken the back side of his window net 

fencing and entered into his room. It is also alleged that the culprits 

had opened all the almirah and stolen away valuable things and 

some cash amount and also damaged the house hold articles. Hence, 

the case.    

From perusal of the case record, it appears that the accused persons 

have shown to be the arrested persons in this case on 18.05.2022 

and since then the said accused persons have been detained in the 

jail hajot till today. Perusal of the case record further shows that the 

investigation of this case has already been completed and the 

investigating officer of this case has  

 

                   22.06.2022 



                                    

submitted charge sheet vide charge-sheet No-427/22 dated-

31.05.2022 under section-454/380/427 of Indian penal Code. 

As the investigation of the case is completed and further the charge-

sheet has been submitted against the accused persons, I find that 

further custodial detention of the accused persons, namely, Ikramul 

Hussain and Chandmiya Hussain are not required. Accordingly, the 

bail petition No-689/2022 is hereby allowed.   

Hence, the accused persons, namely, Ikramul Hussain and 

Chandmiya Hussain are allowed to go on bail of Rs.10,000/- (Rupees 

Ten Thousand) each only with one surety of like amount i/d to jail 

hajot on condition that:- (i) They shall not leave the local jurisdiction 

of the Court during the trial without prior permission of the 

concerned court; and (ii) They shall make themselves available 

before the Court as per date of appearance fixed by the Court.  

Accordingly, bail application stands disposed of.  

Inform all the concerned.  

   

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-696 of 2022 
GR Case No-1236 of 2022 

U/S-379 of IPC  
 
ORDER 

 

22.06.2022 

Case record put up today. 

Seen the Petition No-737/2022 filed by the petitioner, namely, Sri 

Arjun Sahani praying for releasing the accused persons, namely, Sri 

Prabin Munda and Lajrus Kheria on bail. 

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Fixing 29.06.2022 for case diary.   

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                            Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-641 of 2022 
GR Case No-1150 of 2022 
U/S-420/406/408 of IPC  

 
ORDER 

 

21.06.2022 

Case record put up today. 

Seen the Petition No-734/2022 filed by the petitioner, namely, 

Amzad Hussain praying for releasing the accused person, namely, 

Altaf Hussain @ Sajib on bail. 

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Fixing 28.06.2022 for case diary.   

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                            Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-704 of 2022 

GR Case No-1244 of 2022 

U/S-419/420/34 of Indian Penal Code 

R/W Sec-66(D) of I.T. Act  

 
ORDER 

20.06.2022  

Case record put up today before me along with bail petition bearing 

No-729/2022 filed for the accused persons, namely, Sri Mandip Kalita 

and Sri Udit Saikia praying for their bail. Bail petition filed in support 

with an affidavit.    

Heard learned counsels of both sides on the instant petition along 

with medical document submitted by the petitioner.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused persons are 

innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused further submitted that the complainant Sri 

Biswajit Das himself admitted by submitting Notary Affidavit the 

accused persons had not deceived him nor cheated him for opening 

of online bank account and he due to misconception lodged the case 

against the accused persons and in the event of their release of bail 

there is no chance of their absconding. Hence, prayed to allow the 

bail prayer of the accused persons.  

Also perused the case case record. The prosecution story in brief is 

as follows that complainant namely, Sri Biswajit Das lodged the 

ejahar before the O/C of Tezpur PS to the effect that the above-

named accused persons introduced themselves to be the Manager of 

Axis Bank and told them to open account at the said bank. It is also 

stated that at the time of opening the bank account the accused 

persons took Pan Card, Aadhar Card and phone numbers but he has 

not received any documents regarding the opening of the bank 

account. Later, he came to know that the accused persons cheated 

him in order to open bank account. Hence, the case.    

 

 

                   20.06.2022 



                                    

After lodging the ejahar, the O/C of Tezpur PS registered a case vide 

Tezpur PS Case No-704 of 2022 under section-419/420/34 of IPC 

R/W Sec-66(D) of IT Act. After registering the case police 

investigated the case and arrested accused persons and produced 

before the court for sending the accused to judicial custody and also 

recorded statement of the complainant before the court under 

section-164 of CRPC.       

On persusal of the affidavit submitted today by the complainant, it is 

seen that he has come to know that actually the accused persons 

had not deceived him nor cheated him for opening of online bank 

account but for the cpmputer system of weak internet network and 

not updating the computer system he could not receiv the required 

information about opening of online bank account timely. Hence, he 

due to misconception wrongly been lodged the FIR against the 

accused persons.  

Firther, on perusal of the statement of the complainant record before 

the court under section-164 of CrPC, it appears that due to fear of 

misused of his documents he has lodged the ejahar against the 

accused persons and if the accused persons promised him that the 

said documents would not be used intentionally to deceit him he 

would not proceed the case against the accused persons.  

Considering all the above discussion and also the fact of submission 

of affidavit regarding the bail application filed by the complainant 

against the bail prayer of the accused persons and considering the 

contention of the statement recorded under section-164 of CrPC, I 

find that I have not found sufficient incriminating materials against 

the accused persons, namely, Sri Mandip Kalita and Sri Udit Saikia 

and further custodial detention of the accused persons is not 

required. Hence, at this stage, if the accused persons are released 

on bail, the whole process of investigation of this case will not be 

hampered. Accordingly, the accused persons, namely, Sri Mandip 

Kalita and Sri Udit Saikia are allowed to go on bail of Rs. 10,000/- 

(Rupees Ten Thousand) each with one surety of like amount i/d to 

go to the judicial custody.  

 



                                    

 

                  20.06.2022 

In the event of their release, the accused persons shall comply with 

the following conditions:- (i) He shall not leave the local jurisdiction 

of the Court during the trial without prior permission of the 

concerned court; and (ii) He shall make himself available before the 

Court as per date of appearance fixed by the Court; (iii) They shall 

not hamper or temper the investigation of the I.O. and (iv) They 

shall not induced any of witnesses after their release and they shall 

co-operate with the I/O till the I.O concludes his investigation. 

Return back the case diary to the I/O in seal cover. 

Inform all the concerened.   

       

                         Chief Judicial Magistrate                                    

                            Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No-683 of 2022 
GR Case No-1223 of 2022 

U/S-379 of IPC  
 

O  R  D  E  R 
20.06.2022 

Ld. Advocate of accused persons, namely, Magbul Hussain, Nadim 

Hussain and Ajay Teli are present.   

Case diary as called earlier vide Order dated-13.06.2022 & 

16.06.2022 is received today.  

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsels of the accused further submitted that they are falsely 

implicated in this case and in the event of his release on bail there is 

no chance of their absconding. Hence, prayed to allow the bail 

prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant namely, Sri Mridul Sarmah lodged an 

ejahar before the Tezpur Police Station alleging that on 07.06.2022, 

the accused persons, namely, Magbul Hussain and Nadim Hussain 

had stolen away iron Cattle Bridge from their Tezpur District Sports 

Association situated at Polo Field, Tezpur loaded in a E-Rickshaw. 

Hence, the case.    

From perusal of the case diary, it appears that investigation of this 

case is going on and yet to be completed. Further, from perusal of 

the case diary, sufficient incriminating materials have been found 

against the accused persons. From perusal of the case record the 

accused persons are the FIR named accused persons and the police 

personnel caught the accused persons in red handed with E-

Rickshaw wherein the accused persons loaded the stolen articles. It 

also appears from the case record that the stolen Cattle Bridge 

recovered from the possession of the accused persons. Hence, at 

this stage, if the accused persons are released on bail, the whole 

process of investigation of this case will be hampered. So, under 

such circumstances,  



                                    

                   20.06.2022 

considering the gravity of the offence charged against accused 

persons and the materials collected by the investigating officer, I find 

that this is not a case where the accused can be relied upon and 

enlarged on bail. Accordingly, the bail petition No-690/2022 and 

Petition No-714/2022 filed on behalf of above-named accused 

persons stands rejected.    

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed.  

From the report submitted by the I.O SI(P) Rahul Gogoi of Tezpur 

PS, it is found that the petitioner, namely, Md. Rajab Uddin Ahmed, 

son of Ajijur Rahman of Jahaj Duba, Khanamukh under Tezpur PS is 

the registered owner of vehicle bearing Regd. No-AS-12/ER-1615 (E-

Rickshaw) which was seized in connection with this case. It is further 

reported by the I.O concerned that the seized aforesaid vehicle is no 

longer required for the further investigation of this case. Photocopies 

of insurance policy and Tax invoice found enclosed with the report 

I/O submitted today wherein it is seen the petitioner, Md. Rajab 

Uddin Ahmed is the owner of said seized vehicle bearing Regd. No-

AS-12/ER-1615 (E-Rickshaw).  

Considering all aspects and on getting ascertained as to the 

ownership of the said seized vehicle, the said vehicle is hereby 

directed to be given in zimma of its registered owner i.e. petitioner, 

namely, Md. Rajab Uddin Ahmed on execution of a bond of 

Rs.1,00,000/- (Rupees One Lakh) or up to the satisfaction of I.O 

concerned after proper verification of the identity of the petitioner 

and the proper documents of said seized vehicle. The petitioner is 

further directed to produce the aforesaid vehicle before the I/O or 

before Court as and when directed. The petitioner is also directed 

not to dispose of or sale the aforesaid vehicle in any manner and 

also not to change the size, nature and shape of the aforesaid 

vehicle given in zimma to him, during the trial of this case.  
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The petitioner shall further co-operate with the I/O during the 

investigation of this case.    

Accordingly, the zimma petition is disposed off. 

Inform all the concerned. 

        

          Sri N. Bhatta 
           Chief Judicial Magistrate 

                                           Sonitpur at Tezpur 
  



                                    

Tezpur PS Case No-562 of 2022 
       GR Case No-998 of 2022 
     Under Section-454/380 of IPC  

 
O  R  D  E  R 

20.06.2022 

Ld. Advocate of accused person, namely, Md. Nayan Ali is present.   

Case diary as called earlier vide Order dated-13.06.2022 is received 

today.  

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsels of the accused further submitted that nothing has been 

seized from the possession of the accused and in the event of his 

release on bail there is no chance of his absconding. Hence, prayed 

to allow the bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant namely, Sri Sanjay Karmakar lodged an 

ejahar before the In-charge of Mahabhairab Police Outpost alleging 

that on 30.04.2022 at around 2 PM, some unknown culprit had 

stolen away his household articles including jwelleries, electricikal 

articles from his house by breaking the doors. Hence, the case.    

From perusal of the case diary, it appears that investigation of this 

case is going on and yet to be completed. Further, from perusal of 

the case diary, sufficient incriminating materials have been found 

against the accused and till then the stolen articles yet to be 

recovered. Hence, at this stage, if the accused is released on bail, 

the whole process of investigation of this case will be hampered. So, 

under such circumstances, considering the gravity of the offence 

charged against accused, namely, Md. Nayan Ali and the materials 

collected by the investigating officer, I find that this is not a case 

where the accused can be relied upon and enlarged on bail. 

Accordingly,  
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the bail petition No-692/2022 filed on behalf of above-named 

accused person stands rejected.    

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed.  

Inform all the concerned. 

        

          Sri N. Bhatta 
           Chief Judicial Magistrate 

                                           Sonitpur at Tezpur 
  



                                    

Tezpur PS Case No-598 of 2022 
       GR Case No-1098 of 2022 
     Under Section-457/380 of IPC  

 
O  R  D  E  R 

20.06.2022 

Ld. Advocate of accused person, namely, Md. Nayan Ali is present.   

Case diary as called earlier vide Order dated-13.06.2022 is received 

today.  

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsels of the accused further submitted that nothing has been 

seized from the possession of the accused and the police arrested 

the accused only on suspicion and in the event of his release on bail 

there is no chance of his absconding. Hence, prayed to allow the bail 

prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant namely, Sri Juman Das lodged an 

ejahar before the In-charge of Bebjia Police Outpost alleging that on 

13.05.2022 some unknown culprit had stolen away his articles like 03 

nos. of mobile phones, watter bottles, mustard oil and cash amount 

etc. from his house by breaking the doors. Hence, the case.    

From perusal of the case diary, it appears that investigation of this 

case is going on and yet to be completed. Further, from perusal of 

the case diary, sufficient incriminating materials have been found 

against the accused. Hence, at this stage, if the accused is released 

on bail, the whole process of investigation of this case will be 

hampered. So, under such circumstances, considering the gravity of 

the offence charged against accused, namely, Md. Nayan Ali and the 

materials collected by the investigating officer, I find that this is not 

a case where the accused can be relied upon and enlarged on bail. 

Accordingly,  
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the bail petition No-691/2022 filed on behalf of above-named 

accused person stands rejected.    

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed.  

Inform all the concerned. 

        

          Sri N. Bhatta 
           Chief Judicial Magistrate 

                                           Sonitpur at Tezpur 
  



                                    

Tezpur PS Case No-269 of 2022 
       GR Case No-441 of 2022 
     Under Section-365 of IPC  

 
O  R  D  E  R 

16.06.2022 

Ld. Advocate of accused persons, namely, Md. Dildar Hussain and Sri 

Kamlesh Kumar filed hazira.   

Case diary as called earlier vide Order dated-07.06.2022 & 

10.06.2022 is received today.  

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocates of the 

petitioners have submitted that the above-named accused persons 

are innocent and no way connected with the alleged offence. The Ld. 

Counsels of the accused further submitted that in the event of their 

release on bail there is no chance of their absconding. Hence, prayed 

to allow the bail prayer of the accused persons.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant namely, Nur Islam lodged an ejahar 

before the O/C of Tezpur PS alleging that his son namely, Md. 

Rashidul Hoque went to outside of Assam for working at Andhra 

Pradesh and other place and did not return to his house after a long 

time w.e.f. 05.01.2021. Later on, a male person, namely, Hydor Ali 

called them over phone vide no-9043133834 and informed them that 

his son, namely, Rashidul Hoque is suffering from severe ailment and 

then demanded money for his treatment. Accordingly, said Hydor Ali 

gave a SBI Account No-31750788449 and told them to send 

Rs.6000/- for the treatment of his son to the said account number. 

After that, he did not communicate with said Hydor Ali in the above 

mobile number. He also stated that his son does not have any mobile 

phone. Hence, the case.    

From perusal of the case diary, it appears that investigation of this 

case is going on and yet to be completed. Further, from perusal of 

case diary, sufficient incriminating materials have been found against 

the above-named accused persons.  

                   16.06.2022 



                                    

Hence, at this stage, if the accused persons are released on bail, the 

whole process of investigation of this case will be hampered. So, 

under such circumstances, considering the gravity of the offence 

charged against accused persons, namely, Md. Dildar Hussain and Sri 

Kamlesh Kumar are and the materials collected by the investigating 

officer, I find that this is not a case where the accused person can be 

relied upon and enlarged on bail. Accordingly, the bail petition Nos-

668/2022 & 685/2022 filed on behalf of the above-named accused 

persons stands rejected.    

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed.  

Inform all the concerned. 

        

         Sri N. Bhatta 
           Chief Judicial Magistrate 

                                           Sonitpur at Tezpur 
  



                                    

Tezpur PS Case No-683 of 2022 
GR Case No-1223 of 2022 

U/S-379 of IPC  
 
ORDER 

 

16.06.2022 

Case record put up today. 

Seen the Petition No-714/2022 filed by the petitioner, namely, Abdul 

Khaleque praying for releasing the accused person, namely, Magbul 

Hussain on bail. 

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Dated as fixed earlier i.e. on 20.06.2022 for case diary.   

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 
              Sonitpur at Tezpur       

                                                                     
  



                                    

Tezpur PS Case No-575 of 2022 
      PR Case No-1099 of 2022 

U/S-498(A)/494/325/34 of IPC 
 

ORDER 

16.06.2022  

Case record put up before me. 

Ld. Advocate of the accused person, namely, Md. Dildar Hussain is 

present.  

Today the date is fixed for case diary as called earlier vide order 

dated-03.06.2022.   

Heard learned counsels of both sides on the instant petition. 

Also perused the case record. The learned advocate of the petitioner 

has submitted that the above-named accused person is in judicial 

custody since long and the investigation of this case has already 

been completed. The Ld. Counsel of the accused also submitted that 

the investigating officer of this case has submitted charge sheet 

against the accused after completion of his investigation. Hence, 

prayed to allow the bail application filed for the above-named 

accused person.  

On perusal of the case record, it is seen that on 13.06.2022 the 

complainant who is the wife of the accused as well as the victim of 

this case submitted no objection petition vide No-686/2022 against 

the bail prayer filed for the accused and has prayed to allow his bail 

prayer.  

The prosecution story in brief is as follows that on 08.05.2022 

complainant Halima begum lodged the ejahar before the O/C of 

Tezpur PS to the effect that she got married with the accused around 

12 years back and out of said wedlock two children were born to 

them. But the accused again married with another woman and 

started torturing her physically and mentally and also assaulted her 

causing her injury. It is also alleged that on 07.05.2022 at night the 

accused against assaulted her and trying to kill her and then she 

started shouting for which accused fled away from the house.   

 

                 16.06.2022 



                                    

From perusal of the case record, it appears that the accused was 

arrested and produced before the court on 14.05.2022 and since 

then the said accused has been detained in the jail hajot till today. 

Perusal of the case record further shows that the investigation of the 

instant case has already completed and the investigating officer of 

this case has submitted charge sheet vide charge-sheet No-436/22 

dated-08.06.2022 under section-498(A)/494 of Indian penal Code. 

As the investigation of the case is completed and further the charge-

sheet has been submitted against the accused Md. Dildar Hussain 

and also the fact of submission of no objection petition regarding the 

bail application filed by the complainant-cum-victim against the bail 

prayer of the accused, I find that further custodial detention of the 

accused, namely, Md. Dildar Hussain is not required. Accordingly, the 

bail petition No-634/2022 is hereby allowed.   

Hence, the accused, namely, Md. Dildar Hussain is allowed to go on 

bail of Rs.10,000/- (Rupees Ten Thousand) only with one surety of 

like amount i/d to jail hajot on condition that:- (i) He shall not leave 

the local jurisdiction of the Court during the trial without prior 

permission of the concerned court; and (ii)             He shall make 

himself available before the Court as per date of appearance fixed by 

the Court.  

Accordingly, both the petitions stands disposed of.  

Inform all the concerned.  

Date as filed earlier.  

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 
              Sonitput at Tezpur 

  



                                    

 

Tezpur PS Case No-624 of 2022 
GR Case No-1133 of 2022 

U/S-454/380/354/294/506/500/34 of IPC  
 
ORDER 

 

15.06.2022 

Case record put up today. 

Seen the Petition No-701/2022 filed by the petitioner, namely, Smt. 

Dulumoni Sinha prayed to monitor the investigation done by the 

concerning police.  

Heard learned counsel of the petitioner and the learned Public 

Prosecutor on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the petitioner/informant had filed a FIR 

on 21.05.2022 at Tezpur Police Station and the said FIR was 

registered as Tezpur PS case No-624/2022, under section-

454/380/354/294/506/500/34 of IPC. The Ld. Counsel of the 

petitioner also submitted that after registering the case, the 

investigating officer has recorded the statement of the 

petitioner/informant along with 03 nos of other witnesses and 

though the case was registered under Non-bailable offence but no 

action has yet been taken by the concerning police in spite of 

repeated request by petitioner/informant. The Ld. Counsel of the 

petitioner/informant further submitted that the accused persons 

openly moving around the place and illegally locked 03 nos. of rooms 

and forcibly attempted to grab the said rooms of petitioner/informant 

and also encroach some portion of land of the petitioner/informant 

by giving closed fencing. Hence, the petitioner/informant has prayed 

before the court to monitor the investigation.         

Before consideration the prayer filed by the petitioner/informant, I 

deem it fit to call for the case diary of this case. As such, the 

investigating officer of this case is directed to submit the progress 

report of the investigation along with case diary positively on or 

before next date.    

   



                                    

15.06.2022  

Let a copy of this order be forwarded to the I/O concerned and the 

O/C of Tezpur PS for informantion and necessary action. 

Fixing 20.06.2022 for case diary.   

 

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-521 of 2022 
GR Case No-909 of 2022 

Under Section-379/411/34 of IPC R/W Section- 11 of Prevention of 

Animal Cruelty Act, 1960, R/W Sec-13(1) of Assam Cattle Prevention 

Act, 2021, R/W Sec-192(A) of M.V. Act.  

 
O  R  D  E  R 

14.06.2022 

Case record put up today. 

Ld. Advocate of accused persons, namely, Md. Azmal Haque, 

Ashahak Mulla, Salam Ali and Rahmat Ali filed hazira.   

Case diary as called earlier vide Order dated-07.06.2022 & 

10.06.2022 is received today.  

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocates of the 

petitioners have submitted that the above-named accused persons 

are innocent and no way connected with the alleged offence and 

nothing has been seized from the possession of the accused. The Ld. 

Counsels of the accused further submitted that the accused persons 

are in judicial custody since long and in the event of their release on 

bail there is no chance of their absconding. Hence, prayed to allow 

the bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant namely, ASI Muzamil Hazarika of 

Borghat Police Outpost lodged an ejahar before the O/C of Tezpur PS 

alleging that on 21.04.2022 at around 8 AM, he has received an 

information from a reliable source that two LP truck bearing Redg. 

No-AS-25/DC-1697 and another vehicle bearing Regd. No-AS-01/GC-

9388 coming from Silapathar, Dhemaji towards Tezpur side carrying 

some stolen cattles. Accordingly, he along with the staff put a naka 

checking duty at Napam Main Road and on that day at around 09:45 

AM, the said vehicles coming from Khonamukh side were signaled to 

stop at Naka point wherein he found the above-named accused 

persons along with 57 nos. of cattles in their vehicles. Among the 

said 57 nos. of cattles one cattle has found dead inside the vehicle. 

It is also alleged that as per the reliable sources both the vehicle 

have   
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been using for cattle smuggling since long and when he asked the 

accused to produce valid documentary evidence regarding the same 

but the accused persons failed to produce the same to him.  

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to be completed. Further, on perusal of the case 

diary, I found sufficient incriminating materials against the accused 

persons, namely, Md. Azmal Haque, Ashahak Mulla, Salam Ali and 

Rahmat Ali. Although, the accused persons were in judicial custody 

since 22.04.2022 but perusal of the case diary as well as case 

record, it is seen that the seized cattles were found in possession of 

the accused persons at the time of Naka Checking. From perusal of 

the case record as well as case diary, it appears that this act of the 

accused persons violated the Assam Cattle Prevention Act and 

Prevention of Animal Cruelty Act as due to their said acts one cattles 

found dead inside the vehicle which will be not considered by the 

court. Hence, at this stage, if the accused persons, namely, Md. 

Azmal Haque, Ashahak Mulla, Salam Ali and Rahmat Ali are released 

on bail, the whole process of investigation of this case will be 

hampered. So, under such circumstances, considering the gravity of 

the offence charged against accused persons, namely, Md. Azmal 

Haque, Ashahak Mulla, Salam Ali and Rahmat Ali are and the 

materials collected by the investigating officer, I find that this is not 

a case where the accused person can be relied upon and enlarged 

on bail. Accordingly, the bail petition Nos-651/2022 & 673/2022 filed 

on behalf of the above-named accused persons stands rejected.    

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed.  

Inform all the concerned. 

      

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                           Sonitpur at Tezpur       
    
         

  



                                    

Tezpur PS Case No-550 of 2022 
      GR Case No-983 of 2022 

U/S-379 of IPC 
 

ORDER 

14.06.2022  

Ld. Advocate of accused person, namely, Md. Sohidul Islam filed 

hazira.   

Case diary as called earlier vide Order dated-07.06.2022 is received 

today.  

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence and nothing 

has been seized from the possession of the accused. The Ld. Counsel 

of the accused submitted that in the event of his release of bail there 

is no chance of his absconding. Hence, prayed to allow the bail 

prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant Sri Bhaskar Baruah lodged an ejahar before 

the O/C of Tezpur PS alleging that on 29.04.2022 at about 02:30 PM, 

while he was parked his motor cycle bearing Regd. No-AS-12/G-1410 

near Tezpur Civil Hospital, some unknown culprit had stolen away his 

motor cycle from the said place.   

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to be completed. On perusal of the case diary, I 

found sufficient incriminating materials against the accused person, 

namely, Md. Sohidul Islam. At this stage, if the accused Md. Sohidul 

Islam is released on bail, the whole process of investigation of this 

case will be hampered. So, under such circumstances, considering 

the gravity of the offence charged against accused Md. Sohidul Islam 

and materials collected by the investigating officer, I find that this is 

not a case where the accused person can be relied  

                                                              Page Cntd………….  

                    14.06.2022 



                                    

upon and enlarged on bail. Accordingly, the bail petition No-

650/2022 filed on behalf of the accused person, namely, Md. Sohidul 

Islam is rejected.    

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed.  

Inform all the concerned. 

  

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No-575/2022 

 

O  R  D  E  R 

 

13.06.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier not received.   

Issue reminder along with copy of order dated-03.06.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Also seen Petition No-686/2022 filed by the petitioner-cum-informant 

stating that she has no objection if the bail application filed for the 

above-named accused is allowed. Also perused the petition. The 

instant petition filed by informant-cum-petitioner will be entertained 

at the time of deciding the bail application filed for the above- named 

accused after perusal of the case diary. Accordingly, let the same be 

kept with the case record.  

Inform Ld. Advocate.   

Fixing 16.06.2022 for case diary.  

 

    Chief Judicial Magistrate 
                      Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-175 of 2022 
GR Case No-347 of 2022 
U/S-454/380/427 of IPC  

 
ORDER 

 

13.06.2022 

Case record put up today. 

Seen the Petition No-689/2022 filed by the petitioner, namely, Must. 

Hashina Begum praying for releasing the accused persons, namely, 

Ikramul Hussain and Chandmiya Hussain on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 22.06.2022 for case diary.   

 

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-562 of 2022 
GR Case No-998 of 2022 

U/S-454/380 of IPC  
 
ORDER 

 

13.06.2022 

Case record put up today. 

Seen the Petition No-692/2022 filed by the petitioner, namely, 

Anowara Begum praying for releasing the accused person, namely, 

Nayan Ali @ Saddam on bail. 

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 20.06.2022 for case diary.   

 

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-683 of 2022 
GR Case No-1223 of 2022 

U/S-379 of IPC  
 
ORDER 

 

13.06.2022 

Case record put up today. 

Seen the Petition No-690/2022 filed by the petitioner, namely, Md. 

Akhter Hussain praying for releasing the accused person, namely, 

Nadim Hussain on bail. 

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Also seen petition No-687/2022 filed by petitioner Rajab Uddin 

Ahmed praying zimma of E-Rickshaw bearing Regd. No-AS-12/ER-

1615. The petitioner claiming himself to be the registered owner of 

the said vehicle.  

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition. 

Let a report be called for from the concerned IO as to- 

vii) Whether the aforesaid seized E-Rickshaw as 

mentioned above has been seized in this case and who is the 

owner of the said vehicle?   

viii) Whether the said seized vehicle is required for further 

investigation or not. 

Let a copy of this order be forwarded to the I/O concerned for his 

informantion and necessary action. 

Fixing 20.06.2022 for report of ownership and case diary.   

 

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

 

 



                                    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

13.06.2022 

Case record put up today. 

Seen the Petition No-685/2022 filed by the petitioner, namely, Sonab 

Ali praying for releasing the accused person, namely, Kamlesh Kumar 

on bail. 

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Date as fixed earlier 16.06.2022 for case diary.  

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-598 of 2022 
GR Case No-1098 of 2022 

Under Section-457/380 of IPC  

 
O  R  D  E  R 

13.06.2022 

Case record put up today. 

Seen the Petition No-691/2022 filed by the petitioner, namely, Must. 

Anowara Begum praying for releasing the accused person, namely, 

Nayan Ali @ Saddam on bail. 

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Fixing on 20.06.2022 for case diary.  

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-633 of 2022 
GR Case No-1142 of 2022 

U/S-454/380 of IPC  
 
ORDER 

10.06.2022  

Ld. Advocate of accused person, namely, Md. Taibul Islam has not 

filed hazira.   

Case diary as called earlier vide Order dated-02.06.2022 is received 

today.   

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence and nothing 

has been seized from the possession of the accused. The Ld. Counsel 

of the accused submitted that in the event of his release of bail there 

is no chance of his absconding. Hence, prayed to allow the bail 

prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that complainant Sri Dhanti Goswami lodged an ejahar before 

the O/C of Tezpur PS through In-charge of bebejia Police Outpost 

alleging that on 20.05.2022 at night an unknown culprit had broken 

the locked door of his factory Dee Bee Factory and had stolen away 

few equipment like transformer, testing equipment, C.T.P.T., 

C.T.Chariali, Core, PT Core, Silicon stripts, Iron etc.    

On perusal of the case diary, it appears that investigation of this case 

is going on and yet to complete. On perusal of the case diary, I 

found sufficient incriminating materials against the accused Md. 

Taibul Islam and some of the stolen articles yet to be recovered. At 

this stage, if the accused Md. Taibul Islam is released on bail, the 

whole process of investigation of this case will be hampered. So, 

under such circumstances, considering the gravity of the offence 

charged against accused Md. Taibul Islam and materials collected by 

the investigating officer, I find that this is not a case where the 

accused person can be relied  
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upon and enlarged on bail. Accordingly, the bail petition No-

630/2022 filed on behalf of accused Md. Taibul Islam is rejected.    

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed.  

Inform all concern. 

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No-521 of 2022 
GR Case No-909 of 2022 

Under Section-379/411/34 of IPC R/W Section- 11 of Prevention of 

Animal Cruelty Act, 1960, R/W Sec-13(1) of Assam Cattle Prevention 

Act, 2021, R/W Sec-192(A) of M.V. Act.  

 
O  R  D  E  R 

10.06.2022 

Case record put up today. 

Seen the Petition No-673/2022 filed by the petitioner, namely, Md. 

Raju Ali praying for releasing the accused persons, namely, Ashahak 

Mulla, Salam Ali and Rahmat Ali on bail. 

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Date as fixed earlier i.e. on 14.06.2022 for case diary.  

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-1099 of 2021 
GR Case No-1797 of 2021 
Under Section-379 of IPC  

 
O  R  D  E  R 

10.06.2022 

Case record put up today. 

Seen the Petition No-674/2022 filed by the petitioner, namely, Sri 

Sabkar Sensowa praying for releasing the accused person, namely, 

Sri Suramoni Sensowa on bail. 

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Fixing 17.06.2022 for case diary.  

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                           Sonitpur at Tezpur 
  



                                    

 

Tezpur PS Case No-269 of 2022 
GR Case No-441 of 2022 
Under Section-365 of IPC  

 
O  R  D  E  R 

09.06.2022 

Case record put up today. 

Seen the Petition No-668/2022 filed by the petitioner, namely, Md. 

Mainul Haque praying for releasing the accused person, namely, Md. 

Dildar Hussain on bail. 

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Fixing 17.06.2022 for case diary.  

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                           Sonitpur at Tezpur 
  



                                    

Tezpur PS Case No-521 of 2022 
GR Case No-909 of 2022 

Under Section-379/411/34 of IPC R/W Section- 11 of Prevention of 

Animal Cruelty Act, 1960, R/W Sec-13(1) of Assam Cattle Prevention 

Act, 2021, R/W Sec-192(A) of M.V. Act.  

 
O  R  D  E  R 

07.06.2022 

Case record put up today. 

Seen the Petition No-651/2022 filed by the petitioner, namely, Md. 

Sayed Ali praying for releasing the accused person, namely, Md. 

Azmal Haque on bail. 

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Fixing 14.06.2022 for case diary.  

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                           Sonitpur at Tezpur       
  



                                    

Tezpur PS Case No-550 of 2022 
      GR Case No-938 of 2022 

U/S-379 of IPC 
 

O  R  D  E  R 
07.06.2022 

Case record put up today. 

Seen the Petition No-650/2022 filed by the petitioner, namely, Must. 

Fulbanu Khatoon praying for releasing the accused person, namely, 

Md. Sohidul Islam on bail. 

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Fixing 14.06.2022 for case diary.  

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                                         Sonitpur at Tezpur 

       
  



                                    

Tezpur PS Case No-575 of 2022 
      GR Case No-1011 of 2022 

U/S-498(A)/494/325/34 of IPC 
 

O  R  D  E  R 
03.06.2022 

Case record put up today. 

Seen the Petition No-634/2022 filed by the petitioner, namely, Md. 

Abdul Kuddush praying for releasing the accused person, namely, 

Md. Dildar Hussain on bail. 

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Fixing 13.06.2022 for case diary.  

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                                         Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-633 of 2022 
GR Case No-1142 of 2022 

U/S-454/380 of IPC 
 

O  R  D  E  R 
02.06.2022 

Case record put up today. 

Seen the Petition No-630/2022 filed by the petitioner, namely, Abdul 

Wahab praying for releasing the accused persons, namely, Taibul 

Islam on bail. 

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Ld. Counsel of the petitioner stated that the accused person are 

innocent and he has been falsely implicated in this case and in the 

event of his release of bail, there is no chance of his absconding or 

fleeing away from justice. Hence, he prayed for releasing the 

accused person on bail which in consideration that may be imposed 

upon him. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Fixing 10.06.2022 for case diary.  

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                                         Sonitpur at Tezpur 

  



                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-1631 of 2018 

PR Case No-1363 of 2018 

U/S-448/376 of IPC 

 
ORDER 

10.01.2022 

Accused/UTP named, Md. Moinul Haque is produced today 

through video conferencing. 

See the bail petition bearing No-353/22 filed by petitioner, 

named Marufa Khatun praying bail of accused person named 

Md. Moinul Haque.  

Heard both the sides and perused the petition with the case 

record.  

On perusal of the case record it unveiled before this court 

that criminal law sets in motion closely lodging an ejahar by 

the informant named Must. Jamila Khatoon alleging inert-alia 

that on 31.07.2018 at about 4 PM, her daughter named Miss 

“X” (name withheld) was missing from her house. It is also 

alleged that on vigorous search, they could not trace out the 

victim. It is also disclosed that I/O after completion of 

investigation has submitted charge sheet against the accused 

person u/s-448/376 of IPC and Section-376 of IPC not triable 

by this court and being pending at the stage of the 

production of accused and copy. Hence, prayer submitted by 

the petitioner stands rejected.  

Copy is ready to furnish. Accordingly, the copy in view of 

Section-207 of CrPC furnished to the accused person. 

The alleged offence of section-376 of Indian Penal Code is 

exclusively triable by Hon’ble Court of Sessions and as the 

section-376 of IPC being exclusively triable by Hon’ble Court 

of Sessions, the case is committed to the Hon’ble Court of 

Sessions, Sonitpur.    

As the accused/UTP, namely, Md. Moinul Haque is in judicial 

custody, the Superintendent of Central Jail, Tezpur is directed 



                                    

to produce the accused before the Hon’ble Court of Sessions 

positively on 12.01.2022.   

Send the original case record along with all the relevant 

documents and case diary to the Hon’ble Court of Sessions. 

Inform the Learned Public Prosecutor accordingly.  

Fixed on 12.01.2022 for appearance before the Hon’ble Court 

of Sessions, Sonitpur.   

   

 

       Sri N. J. Haque 
          Chief Judicial Magistrate 
              Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-472 of 2022 
GR Case No-860 of 2022 

U/S-457/380 of IPC 
 
ORDER 

31.05.2022  

Ld. Advocate of the accused person, namely, Md. Nayan Ali @ 

Saddam has not filed hazira.   

Case diary as called earlier vide Order dated-23.05.2022 is received 

today.   

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused submitted that in the event of his release of 

bail there is no chance of his absconding. Hence, prayed to allow the 

bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that on 02.04.2022 complainant, namely, Smt. Ranjana 

Basumatary lodged the ejahar before the I/C of Salonibari Police 

Outpost under Tezpur PS to the effect that she had a cloth store at 

Bathow Centre, Dhekidal, Ghoramari and on the said date at around 

2:30 PM when she went to open her cloth store, she found the door 

lock was broken and few nos. of cloths wprth of Rs.25,000/- to 

Rs.30,000/- were stolen by unknown culprits.   

On perusal of the case diary, it appears that investigation of this case 

is pending at last stage and the accused of this case and the accused 

Md. Nayan Ali @ Saddam has been detained in the jail hajot since 

21.05.2022 till today. Further, on perusal of the case diary, I have 

not found any incriminating materials against the accused Md. Nayan 

Ali @ Saddam. Further, no any stolen articles have been recovered 

from the possession of the accused person as alleged by the 

informant in her ejahar and the I/O has arrested the accused person 

only on suspicion. At this stage, if the accused Md. Nayan Ali @ 

Saddam is released on bail, the process of the investigation of this 

case will not be hampered  
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any more. Considering all these, I deem it fit and proper to allow the 

bail petition on behalf of accused person, namely, Md. Nayan Ali @ 

Saddam. Accordingly, bail prayer vide petition No-552/2022 is 

allowed. 

Accused Md. Nayan Ali @ Saddam is allowed to go on bail of 

Rs.10,000/- (Rupees Ten Thousand) only with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier. In the event of the release of 

accused from the judicial custody, the accused shall comply with the 

following conditions:- 

(clxix) The accused person shall make himself available 

before the investigating officer as and when required by 

him for the investigation of the case ;  

(clxx) The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating 

officer and  

(clxxi) The accused shall not hamper the investigation or 

temper with the evidence of the case. 

(clxxii) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O. 

Accordingly, bail application is disposed of.  

Inform all the concerned.  

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

  



                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

        Tezpur PS Case No-575 of 2022 
      GR Case No-1011 of 2022 

U/S-498(A)/494/325/34 of IPC 
 

ORDER 

30.05.2022  

Case record put up today. 

Seen the Petition No-608/2022 filed by the petitioner, namely, Md. 

Abdul Kuddus praying for releasing the accused person, namely, Md. 

Dildar Hussain on bail.  

Heard learned counsels of both sides on the instant petition. 

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused submitted that police arrested the above-

named accused only on suspicion and in the event of his release of 

bail there is no chance of his absconding. 

Also seen the objection petition vide No-616/20222 filed by petitioner 

Must. Halima Begum wherein she has prayed to reject the bail 

application filed today by the petitioner, namely, Md. Abdul Kuddus 

praying for releasing the accused person, namely, Md. Dildar Hussain 

stating that the petitioner Halima Begum is the informant of this case 

and she has lodged the case against her husband who is the accused 

of this case. It is also stated by the petitioner that her husband Md. 

Dildar Hussain had subjected her to physical and mental cruelty 

endangering her life. It is further stated that the accused has 

married another woman and he did not provide maintainance to the 

petitioner and her two minor sons and further accused on the 

instigation of relatives of his newly married wife used to torture her. 

Hence, prayed to reject the bail prayer of the accused person.  

Also perused the case record. The prosecution story in brief is as 

follows that 08.05.2022 complainant Halima begum lodged the 

ejahar before the O/C of Tezpur PS to the effect that she  
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got married with the accused around 12 years back and out of said 

wedlock two children were born to them. But the accused again 

married with another woman and started torturing her physically and 

mentally and also assaulted her causing her injury. It is also alleged 

that on 07.05.2022 at night the accused against assaulted her and 

trying to kill her and then she started shouting for which accused 

fled away from the house.   

On perusal of the case record, it appears that the accused was 

arrested and produced before the court on 14.05.2022 and the 

investigation of this case is pending at initial stage. On perusal of the 

case record, I found sufficient incriminating materials against the 

accused. At this stage, if the accused Md. Dildar Hussain is released 

on bail, the whole process of investigation of this case will be 

hampered. So, under such circumstances, considering the gravity of 

the offence charged against accused Md. Dildar Hussain and 

materials collected by the investigating officer and also written 

objection filed by the petitioner-cum-informant of this case, I find 

that this is not a case where the accused person can be relied upon 

and enlarged on bail. Accordingly, the bail petition filed on behalf of 

accused Md. Dildar Hussain is rejected.    

Accordingly, bail application is disposed.  

Inform all concern. 

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No-596 of 2022 
GR Case No-1096 of 2022 

U/S-454/380 of IPC 
 

O  R  D  E  R 
30.05.2022 

Case record put up today. 

Seen the Petition No-605/2022 and Petition No-606/2022 filed by the 

petitioners, namely, Hasina Begum and Rajina Khatoon praying for 

releasing the accused persons, namely, Chandmiya and Ikramul 

Hussain on bail. 

Heard learned counsels of both sides on the instant petitions. Also 

perused the instant petitions. 

Ld. Counsel of the petitioner stated that the accused persons are 

innocent and they have been falsely implicated in this case and in 

the event of their release of bail there is no chance of their 

absconding or fleeing away from justice. Hence, they pray for 

releasing the accused persons on bail which in consideration that 

may be imposed upon them. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Fixing 09.06.2022 for case diary.  

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                                                    Sonitpur at Tezpur 

 

 

 

 

 

 

 

 

 

 

 

 



                                    

 

 

 

 

 

 

 

 

 

30.05.2022 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier not received.   

Issue reminder.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 02.06.2022 for case diary.  

 

    Chief Judicial Magistrate 
        Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-608 of 202 
GR Case No-1108 of 2022 

U/S-457/380 of IPC 
 

O  R  D  E  R 
30.05.2022 

Case record put up today. 

Seen the Petition No-607/2022 and Petition No-609/2022 filed by the 

petitioners, namely, Babul Ali and Sabina Yasmin praying for 

releasing the accused persons, namely, Nesarul Islam, Abdul Karim, 

Gofur Ali and Md. Ahad Ali on bail. 

Heard learned counsels of both sides on the instant petitions. Also 

perused the instant petitions. 

Ld. Counsel of the petitioner stated that the accused persons are 

innocent and they have been falsely implicated in this case and in 

the event of their release of bail there is no chance of their 

absconding or fleeing away from justice. Hence, they pray for 

releasing the accused persons on bail which in consideration that 

may be imposed upon them. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Fixing 08.06.2022 for case diary.  

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                          Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-584 of 2022 
GR Case No-1020 of 2022 

U/S-420/406/467/468 of IPC 
 
ORDER 

27.05.2022  

Ld. Advocate of accused person, namely, Sri Mahendra Keot has not 

filed hazira.   

Case diary as called earlier vide Order dated-20.05.2022 is received 

today.   

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused submitted that in the event of his release of 

bail there is no chance of his absconding. Hence, prayed to allow the 

bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that on 11.05.2022 the complainant Sri Atul Nath lodged the 

ejahar before the Superintendent of Police, Sonitpur at Tezpur to the 

effect that due to his some financial problem he borrowed 

Rs.1,20,000/- with interest of Rs.10/- from the accused in the year 

2020 and for the said purpose he had given his ATM including the 

ATM pin to the accused and thereafter, accused withdrawal interest 

amount from his account.   

On perusal of the case diary, it appears that investigation of this case 

is pending at initial stage. On perusal of the case diary, I found 

sufficient incriminating materials against the accused Sri Mahendra 

Keot. At this stage, if the accused Sri Mahendra Keot is released on 

bail, the whole process of investigation of this case will be 

hampered. So, under such circumstances, considering the gravity of 

the offence charged against accused Sri Mahendra Keot and 

materials collected by the investigating officer, I find that this is not 

a case where the accused person can be relied upon and enlarged 

on bail. Accordingly, the bail  
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petition No-544/2022 filed on behalf of accused Sri Mahendra Keot is 

rejected.    

Return back the case diary to the I/O. 

Accordingly, bail application is disposed.  

Inform all concern. 

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No-1896 of 2021 
GR Case No-3070 of 202` 

U/S-379/34 of IPC 
 

O  R  D  E  R 
26.05.2022 

Case record put up today. 

Seen the Petition No-595/2022 filed by the petitioner Sofia Khatoon 

praying for releasing the accused person Saddam Hussain on bail. 

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Ld. Counsel of the petitioner stated that the accused person is 

innocent and he has been falsely implicated in this case and in the 

event of his release of bail there is no chance of his absconding or 

fleeing away from justice. Hence, he prays for releasing the accused 

on bail which in consideration that may be imposed upon him. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Fixing 01.06.2022 for case diary. 

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                          Sonitpur at Tezpur 

  



                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-629 of 2022 
GR Case No-1138 of 2022  

Under Section-379/411/34 of IPC R/W Sec-13(1) of Assam Cattle 

Preservation Act, 2021, R/W Section- 11 of Prevention of Animal 

Cruelty Act, 1960, R/W Sec-192(A) of MV Act  

 
O  R  D  E  R 

26.05.2022  

C.R put up today along with bail petition no-589/2022 filed by 

petitioner Abdul Hasen praying bail of accused persons, namely, Md. 

Irajul Islam, Md. Mojirul Islam Mazumdar, Md. Abdul Motin and Md. 

Nur Islam.   

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. The learned advocate of the petitioner 

has submitted that the above-named accused persons are no way 

connected with the alleged offence and they have been falsely 

implicated with this case. The Ld. Advocate of the petitioner also 

submitted that accused persons were arrested only on suspicion.   

Perused the case record. The prosecution story in brief is as follows 

that on 22.05.2022 the complainant SI Shankar Dayal lodged the 

ejahar to the effect that on the said day at about 04:50 PM, 

information was received at Salonibari OP that villagers of Haleswar 

Line detained two vehicles loaded with bullocks which are suspected 

to be stolen. Accordingly, he went to the spot and apprehended 04 

nos of persons along with 20 nos. of bullocks loaded in two vehicles. 

Thereafter, he brought the said persons along with bullocks and 

vehicles and on being asked they failed to produce valid documents 

of carrying cattles.   

Further, on perusal of case record, it appears that investigation of 

this case is pending at initial stage. The alleged offence under 

section-379/411/34 of IPC R/W Sec-13(1) of Assam Cattle 

Preservation Act, 2021, R/W Sec-11 of Prevention of Cruelty to 

Animal Act, 1960, R/W Sec-192(A) of MV Act is non-bailable and 

cognizable in nature. At this stage, if the accused persons are 

released on bail, the whole process of investigation of this case  
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will be hampered. So, under such circumstances, considering the 

gravity and seriousness of offence alleged against accused persons 

and the initial stage of the investigation, I find that this is not a case 

where the accused persons can be relied upon and enlarged on bail. 

Accordingly, the bail petition No-589/2022 filed on behalf of the 

bove-named accused persons is rejected.   

Also seen the zimma petition No-588/2022 filed by the petitioner 

Saddam Hussain praying for zimma of vehicle bearing Regd. No-AS-

12/E-8508, which was seized in connection with this case.  

Heard learned counsels of both sides on the instant petition. Perused 

the case record. 

Accordingly, let a report be called from the Investigating Officer as to 

whether the aforesaid seized vehicle is required for further 

investigation and whether the same can be given in zimma to the 

petitioner or not.  

Let a copy of this order be forwarded to the Investigating officer for 

his information and necessary action.  

Date as fixed earlier i.e. on 30.05.2022 for report of ownership.      

 

       Sri N. Bhatta 
          Chief Judicial Magistrate 

                                                                                         Sonitpur, Tezpur 

  



                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

        Tezpur PS Case No-532 of 2022 
      GR Case No-920 of 2022 

U/S-457/380 of IPC 
 

ORDER 

26.05.2022  

Ld. Advocate of accused person, namely, Md. Amiruddin @ Laden 

filed hazira.   

Case diary as called earlier vide Order dated-12.05.2022 is received 

today.   

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person is 

innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused submitted that police arrested the above-

named accused only on suspicion and in the event of his release of 

bail there is no chance of his absconding. 

The investigating officer of this case has submitted a written 

objection against the bail prayer of the above-named accused person 

stating that the process of investigation of this case will be 

hampered. The investigation officer also submitted that the above-

named accused is the habitual offender and several times police 

caught the accused in connection with several theft cases.  In this 

regard the I/O has given some case reference i.e. (i) Tezpur PS Case 

No-329 of 2021, under section-457/380 of IPC and (ii) Tezpur PS 

Case No-949 of 2020, under section-448/294/354/506 of IPC. Hence, 

prayed to reject the bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that on 25.04.2022 the complainant Sri Raju Baruah lodged 

the ejahar before the I/C of Mahabhairab Police Out Post to the 

effect that on the said day at about 04:00 AM, some unknown 

persons tried to entered into his house by breaking door and on 

seeing the same, he raised hue and cry and then saw three persons 

flee away from there but he somehow caught  
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one person namely Suraj Ali (Who is the co-accused person of this 

case) who confessed that accused Laden along with one other had 

stolen 02 nos. of mobile handset from Gouri Mala Das.     

On perusal of the case diary, it appears that investigation of this case 

is pending at initial stage. On perusal of the case diary, I found 

sufficient incriminating materials against the accused Md. Amiruddin 

@ Laden. At this stage, if the accused Md. Amiruddin @ Laden is 

released on bail, the whole process of investigation of this case will 

be hampered. So, under such circumstances, considering the gravity 

of the offence charged against accused Md. Amiruddin @ Laden and 

the materials collected by the investigating officer, I find that this is 

not a case where the accused person can be relied upon and 

enlarged on bail. Accordingly, the bail petition No-518/2022 filed on 

behalf of accused Md. Amiruddin @ Laden is rejected.   

Return back the case diary to the I/O. 

Accordingly, bail application is disposed.  

Inform all concern. 

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No-596 of 2022 
GR Case No-1096 of 2022 

U/S-454/380 of IPC 
 

O  R  D  E  R 
25.05.2022 

Case record put up today. 

Seen the Petition No-575/2022 filed by the petitioner Abdul Motleb 

praying for releasing the accused person Aminul Islam on bail. 

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. 

Ld. Counsel of the petitioner stated that the accused person is 

innocent and he has been falsely implicated in this case and in the 

event of his release of bail there is no chance of his absconding or 

fleeing away from justice. Hence, he prays for releasing the accused 

on bail which in consideration that may be imposed upon him. 

Before consideration the bail prayer, I deem it fit to call for the case 

diary.  

Fixing 03.06.2022 for case diary. 

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                          Sonitpur at Tezpur 



                                    

C/R Put up. 

Seen the Petition No. 927/17 filed by the petitioner Ramavtar Pareek praying for releasing 

the accused person Tilak Sharma on bail. 

 

Heard the Ld. Counsel for the petitioner as well as the Ld. APP.  

 
It is submitted by the Ld. Counsel that the accused person is innocent and he has been 

falsely implicated in this case and in the event of his release of bail there is no chance of 

his absconding or fleeing away from justice. Hence, he prays for releasing the accused on 

bail which in consideration that may be imposed upon him. 

 

Heard. Perused the case record. Before consideration the bail prayer, I deem it fit to call 

for the case diary.  

 

Fixed 27.06.2017 for case diary.  

 

  



                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

        Tezpur PS Case No-531 of 2022 
      GR Case No-919 of 2022 

U/S-379 of IPC 
 

ORDER 

24.05.2022  

Ld. Advocate of accused person, namely, Md. Mainuddin filed hazira.   

Case diary as called earlier vide Order dated-18.05.2022 is received 

today.   

Heard both the sides and perused the case diary meticulously. 

By this order this Court proposed to dispose of bail application filed 

for the accused person, namely, Md. Mainuddin who is languishing in 

judicial custody since from 14.05.2022 in connection with the case 

registered u/s-379 of IPC.  

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above named accused 

person on filing an ejahar by informant named Sri Bidyut Kumar Sut 

alleging inter-alia that on 25.04.2022 at about 05:18 PM, some 

unknown culprits had stolen away his motor cycle bearing Regd. No-

AS-12/H-7999 (Hero Honda) from his workplace i.e. Tezpur Head 

post Office premises. 

Accordingly, Tezpur PS Case No-531 of 2022 was registered u/s-379 

of IPC and during investigation the I/O of this case has apprehended 

the above-named accused person and produced him before the court 

on 14.05.2022 and since from then the said accused has been 

languishing in judicial custody.     

On perusal of the case diary, it appears that investigation of this case 

is going on. On perusal of the case diary, I found sufficient 

incriminating materials against the accused Md. Mainuddin. At this 

stage, if the accused Md. Mainuddin is released on bail, the 

investigation of the case will be hampered. So, under such 

circumstances, considering the gravity of the offence charged against 

accused Md. Mainuddin and the materials collected by the 

investigating officer, I find that this is not a case where the  
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accused person can be relied upon and enlarged on bail.                    

Accordingly, the bail petition No-521/2022 filed on behalf of accused 

Md. Mainuddin stands rejected.   

Return back the case diary to the I/O. 

Accordingly, bail application is disposed.  

Inform all concern. 

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

  



                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

        Tezpur PS Case No-550 of 2022 
      GR Case No-983 of 2022 

U/S-379 of IPC 
 

ORDER 

24.05.2022  

Ld. Advocate of accused person, namely, Md. Saidul Islam filed 

hazira.   

Case diary as called earlier vide Order dated-18.05.2022 is received 

today.   

Heard both the sides and perused the case diary meticulously. 

By this order this Court proposed to dispose of bail application filed 

for the accused person, namely, Md. Saidul Islam who is languishing 

in judicial custody since from 15.05.2022 in connection with the case 

registered u/s-379 of IPC.  

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above named accused 

persons on filing an ejahar by informant named Sri Bhaskar Baruah 

alleging inter-alia that on 29.04.2022 at about 02:30 PM, while he 

was parked his motor cycle bearing Regd. No-AS-12/G-1410 near 

Tezpur Civil Hospital, some unknown culprit had stolen away his 

motor cycle from the said place.  

Accordingly, Tezpur PS Case No-550 of 2022 was registered u/s-379 

of IPC and during investigation the I/O of this case has apprehended 

the above-named accused person and produced him before the court 

on 15.05.2022 and since from then the said accused has been 

languishing in judicial custody.     

On perusal of the case diary, it appears that investigation of this case 

is going on. On perusal of the case diary, I found sufficient 

incriminating materials against the accused Md. Saidul Islam. At this 

stage, if the accused Md. Saidul Islam is released on bail, the 

investigation of the case will be hampered. So, under such 

circumstances, considering the gravity of the offence charged against 

accused Md. Saidul Islam and the materials collected by the 

investigating officer, I find that this is not a case where the  
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accused person can be relied upon and enlarged on bail.                    

Accordingly, the bail petition No-522/2022 filed on behalf of accused 

Md. Saidul Islam stands rejected.  

Return back the case diary to the I/O. 

Accordingly, bail application is disposed.  

Inform all concern. 

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

  



                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-620 of 2022 
GR Case No-1129 of 2022  

Under Section-379/411/34 of IPC R/W Sec-13(1) of Assam Cattle 

Prevention Act, 2021, R/W Section- 11 of Prevention of Animal 

Cruelty Act, 1960,  

 
O  R  D  E  R 

24.05.2022  

C.R put up today along with bail petition no-567/2022 filed by 

petitioner Md. Samsul Haque praying bail of the accused persons, 

namely, Saquelain Mustaque and Innas Ali.  

Heard learned counsels of both sides on the instant petition. Also 

perused the instant petition. The learned advocate of the petitioner 

has submitted that the above-named accused persons are no way 

connected with the alleged offence and they have been falsely 

implicated with this case. The Ld. Advocate of the petitioner also 

submitted that accused persons were arrested only on suspicion.   

By this order this Court proposed to dispose of the bail application 

filed for the accused persons, namely, Saquelain Mustaque and Innas 

Ali, who have been languishing in the judicial custody since from 

20.05.2022 in connection with the instant case registered u/s-

379/411/34 of IPC R/W Sec-13(1) of Assam Cattle Prevention Act, 

2021, R/W Section-11 of Prevention of Animal Cruelty Act, 1960. 

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above-named accused 

on filing an ejahar by informant named SI Arnav Kakati of Salonibari 

Police Outpost alleging inter-alia that on 19.05.2022 at about 5 PM 

an information was received from a person named Tulsi Boro that 

public of Tezpur Ghogora Tea Estate, Haleswar Line detained one 

vehicle with suspected bullocks. Accordingly, he along with his staff 

went to Haleswar line and found one vehicle bearing Regd. No-AS-

12/AC-1446 with 10 nos. bullocks and the accused persons. When he 

asked  
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the persons to show necessary permission papers for carrying the 

cattle they failed to show to do the same. Accordingly, he seized the 

vehicle along woth 10 nos. of bullocks.    

Accordingly, Tezpur PS Case No-620 of 2022 was registered u/s-

379/411/34 of IPC R/W Sec-13(1) of Assam Cattle Prevention Act, 

2021, R/W Section- 11 of Prevention of Animal Cruelty Act, 1960 and 

during investigation the I/O has apprehended the above-named 

accused persons and produced before this court on 20.05.2022 and 

since from then they have been languishing in judicial custody.  

On scrupulous perusal of case diary, it also disclosed that the I/O 

has collected substantive implicating materials against the above-

named accused persons regarding their involvement with the alleged 

occurrence. Since the nature of accusation in respect of slaughter of 

cattles, the I/O deserves a fair chance to unearth the truth from the 

concealed facts holding a meticulous investigation. Morealso, the 

investigation is pending at pre-matured stage. The alleged offence 

under section-379/411 of IPC R/W Sec-11 of Prevention of Cruelty to 

Animal Act, 1960, R/W Sec-13(1) of Assam Cattle Prevention Act, 

2021, R/W Sec-192(A) of MV Act is non-bailable and cognizable in 

nature and the nature of alleged offences deserves meticulous 

investigation.   

Therefore, considering the nature and gravity of the allegations 

leveled against the accused persons and the present stage of the 

investigation without entering into the merits of entire dispute in 

hand this court finds that at this stage, if the accused persons are 

released on bail, the process of the investigation of the case will be 

not hampered any more. 

Hence, bail prayer of the accused persons, named, Saquelain 

Mustaque and Innas Ali stands rejected due to devoid of any merits.   

 

 

                   24.05.2022   

Also seen the petition bearing No-568/2022 filed by petitioner, 

named, Asadul Islam praying zimma of 05 nos. of cattles which were 

seized in connection with this case. Also seen the petition bearing 



                                    

No-569/2022 filed by petitioner Sorfat Ali praying zimma of 01 nos. 

of cattle which was also seized in this case.  

Heard both sides and perused the report carefully.  

Considering the nature of petition, this Court thinks it deem fit and 

proper to call for a police report to arrive at a proper conclusion of 

prayer filed by the petitioners. 

The I/O is directed to submit a report of ownership of the aforesaid 

seized cattles and whether the same required for further 

investigation or not in this case.   

Let a copy of this order be transmitted to the I/O concerned for his 

information.       

Fixing on 27.05.2022 for report of ownership.      

 

       Sri N. Bhatta 
          Chief Judicial Magistrate 

                                                                                         Sonitpur, Tezpur 

 

  



                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-487 of 2022 
GR Case No-875 of 2022 

U/S-395 of IPC R/W Sec-25(1-A) of Arms Act. 
 

ORDER 

23.05.2022  

Ld. Advocate of accused person, namely, Md. Dulal Ali has not filed 

hazira.   

Case diary as called earlier vide Order dated-13.05.2022 is received 

today.   

Heard both the sides and perused the case diary meticulously. 

At the outset the court like to mention that the investigating officer 

has submitted a written objection against the bail prayers of the 

above-named accused person stating that the release of the said 

accused person shall hamper and and temper the  investigation of 

the I/O. It also disclosed from the written objection submitted by the 

investigating officer that the accused person along with others have 

earlier stolen one dumper vehicle which is yet to be recovered and 

further another member of the gang named Omar Ali is still 

absconding. Accordingly, he prayed to reject the bail prayers of the 

accused person.  

By this order this Court proposed to dispose of bail application filed 

for the accused person, namely, Md. Dulal Ali, who is languishing in 

judicial custody since from 13.04.2022 in connection with the case 

registered under section-395 of IPC, R/W Sec-25 (1-A) of Arms Act.   

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above named accused 

persons on filing an ejahar by informant named Sri Adarsh Tibrewal 

alleging that on the said date at about 4 AM, he received a call from 

his manager named Sri Rajib Roy Choudhury that some dacoits 

entered into their stockyard called Mahabhairav Auto LLP situated at 

Gatanga Kahdil under Tezpur PS armed with firearms, sharp 

weapons, dagger and knives in their hands. It is also stated that they 

overpowered their two  
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security guards, tied them, closed their eyes, broke the doors, took 

the keys of vehicles, matched them with the standing vehicles and 

then took away the vehicles. It is further stated that when they had 

left, one of security guards somehow untied himself freed the other 

one and then reached for help. The dacoits were around twelve in 

number.   

Accordingly, Tezpur PS Case No-487 of 2022 was registered under 

section-395 of IPC, R/W Sec-25 (1-A) of Arms Act and during 

investigation the I/O of this case has apprehended the above-named 

accused person and produced him before the court on 13.04.2022 

and since from then the said accused has been languishing in judicial 

custody.   

On perusal of the case diary, it appears that investigation of this case 

is going on. On perusal of the case diary, I found sufficient 

incriminating materials against the accused Md. Dulal Ali. At this 

stage, if the accused Md. Dulal Ali is released on bail, the 

investigation of the case will be hampered. The alleged offences 

under section-395 of IPC, R/W Sec-25 (1-A) of Arms Act are non-

bailable and cognizable in nature and Section-25 (1-A) of Arms Act 

being exclusively triable by the Hon’ble Court of Sessions. The nature 

of alleged offences deserves meticulous investigation.   

So, under such circumstances, considering the gravity of the offence 

charged against accused Md. Dulal Ali and the materials collected by 

the investigating officer, I find that this is not a case where the 

accused person can be relied upon and enlarged on bail. Accordingly, 

the bail petition No-514/2022 filed on behalf of accused Md. Dulal Ali 

stands rejected.  

Return back the case diary to the I/O. 

Accordingly, bail application is disposed.  

Inform all the concern. 

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

  



                                    

Tezpur PS Case No-596 of 2022 
GR Case No-1095 of 2022 
U/S-457/380/511 of IPC 

 
O  R  D  E  R 

23.05.2022 

Case record put up today along with a petition bearing No-551/22 

filed by petitioner, named, Smt. Bina Sarkar praying bail of the 

accused person, namely, Sri Ranjit Sarkar.          

Heard and perused the petition with case record.          

Considering the submission of Ld. Counsel, let peruse the case diary 

to decide the bail petition.  

I/O of this case shall submit the case diary on or before next date.  

Let a copy of this order be transmitted to the I/O concerned for his 

information. 

Fixing on 30.05.2022 for Case diary.   

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                          Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-472 of 2022 
GR Case No-860 of 2022 

U/S-457/380 of IPC 
 

O  R  D  E  R 
23.05.2022 

Case record put up today along with a petition bearing No-552/22 

filed by petitioner, named, Must. Anowara Begum praying bail of the 

accused person, namely, Md. Nayan Ali @ Saddam.          

Heard and perused the petition with case record.          

Considering the submission of Ld. Counsel, let peruse the case diary 

to decide the bail petition.  

I/O of this case shall submit the case diary on or before next date.  

Let a copy of this order be transmitted to the I/O concerned for his 

information. 

Fixing on 31.05.2022 for Case diary.   

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                          Sonitpur at Tezpur 

  



                                    

20.05.2022 

Ld. Advocate of the petitioner has not filed hazira. 

Case diary as called earlier vide order dated-13.05.2022 from the I/O 

is not received.   

Issue reminder along with copy of order date-13.05.2022.  

The I/O is hereby directed to submit the case diary as called earlier 

by this Court positively on or before next date. 

Inform Ld. Advocate.   

Fixing 23.05.2022 for case diary.  

 

    Chief Judicial Magistrate 
        Sonitpur at Tezpur 

  



                                    

Tezpur PS Case No-584 of 2022 
GR Case No-1020 of 2022 

U/S-420/406/467/468 of IPC 
 

O  R  D  E  R 
20.05.2022 

Case record put up today along with a petition bearing No-544/22 

filed by petitioner, named, Smt. Dipamoni Keot praying bail of the 

accused person, named, Sri Mahendra Keot.          

Heard and perused the petition with case record.          

Considering the submission of Ld. Counsel, let peruse the case diary 

to decide the bail petition.  

I/O of this case shall submit the case diary on or before next date.  

Let a copy of this order be transmitted to the I/O concerned for his 

information. 

Fixing on 27.05.2022 for Case diary.   

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                          Sonitpur at Tezpur 

  



                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

        Tezpur PS Case No-576 of 2022 
      GR Case No-1012 of 2022 

U/S-379 of IPC 
 

ORDER 

19.05.2022  

Ld. Advocate of accused person, namely, Sri Umesh Boro filed 

hazira.   

Case diary as called earlier vide Order dated-13.05.2022 is received 

today.   

Heard both the sides and perused the case diary meticulously. 

By this order this Court proposed to dispose of bail application filed 

for the accused person, namely, Sri Umesh Boro who is languishing 

in judicial custody since from 10.05.2022 in connection with the case 

registered u/s-379 of IPC.  

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above named accused 

persons on filing an ejahar by informant named Monuwara Begum 

alleging inter-alia that on 08.05.2022 at about 12 AM accused Umesh 

Boro was caught in red handed by Ramjan Sheikh along with 

complainant’s cow.   

Accordingly, Tezpur PS Case No-576 of 2022 was registered u/s-379 

of IPC and during investigation the I/O of this case has apprehended 

the above-named accused person and produced him before the court 

on 10.05.2022 and since from then the said accused has been 

languishing in judicial custody.   

On perusal of the case diary, it appears that investigation of this case 

is going on. On perusal of the case diary, I found sufficient 

incriminating materials against the accused Sri Umesh Boro. At this 

stage, if the accused Sri Umesh Boro is released on bail, the 

investigation of the case will be hampered. So, under such 

circumstances, considering the gravity of the offence charged against 

accused Sri Umesh Boro and the materials collected by the 

investigating officer, I find that this is not a case where the accused 

person can be relied upon and enlarged on bail.  



                                    

                   19.05.2022 

Accordingly, the bail petition No-511/2022 filed on behalf of accused 

Sri Umesh Boro stands rejected. 

Return back the case diary to the I/O. 

Accordingly, bail application is disposed.  

Inform all concern. 

Also seen the petition bearing No-533/2022 filed by petitioner 

Manowara Begum praying zimma of one brown colour cow which 

was also seized in this case.  

Heard both sides and perused the report carefully.  

Considering the nature of petition, this Court thinks it deem fit and 

proper to call for a police report to arrive at a proper conclusion of 

prayer filed by the petitioner. 

The I/O is directed to ascertain the followings:- 

i) The I/O shall submit the detaile report of the 

ownership of the seized cattle?  

ii) The I/O shall submit the present position of the seized 

cattle? 

iii) The I/O shall also submit a detail report regarding 

feasibility of handing the seized cattle to the 

petitioner?   

The I/O is directed to submit a report of ownership of the aforesaid 

seized vehicle and cattles and whether the same required for further 

investigation or not in this case.   

Let a copy of this order be transmitted to the I/O concerned for his 

information.      

Fixing on 27.05.2022 for report of ownership. 

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 

  



                                    

 

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

        Tezpur PS Case No-573 of 2022 
      GR Case No-1009 of 2022 

U/S-14 of Assam Games and Betting Act 
 

ORDER 

18.05.2022  

Ld. Advocate of accused persons, namely, Harej Ali @ Hajer Ali, 

Jeherul Islam, Rofiqul Islam, Muzamil Islam @ Hussain and Md. 

Faruk Hussain filed hazira.   

Case diary as called earlier vide Order dated-11.05.2022 is received 

today.   

Heard both the sides and perused the case diary meticulously. 

By this order this Court proposed to dispose of bail application filed 

for the accused persons, namely, Harej Ali @ Hajer Ali, Jeherul 

Islam, Rofiqul Islam, Muzamil Islam @ Hussain and Md. Faruk 

Hussain who are languishing in judicial custody since from 

08.05.2022 in connection with the case registered u/s-14 of Assam 

Games and Betting Act.  

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above named accused 

persons on filing an ejahar by informant named SI (UB) Simanta 

Pathak, In-charge of Borghat Police Outpost under Tezpur Police 

Station alleging inter-alia that on 07.05.2022 at about 08:00 PM on 

the basis of an information regarding playing of illegal play cards at 

Deepchar, Majortika under a bamboo forest. Accordingly, he along 

with his staffs immediately proceeded towards the spot and caught 

the above-named accused persons in red handed and recovered play 

cards and cash amount of Rs.6000/- from the possession of the 

accused persons and accordingly, seized the same from their 

possession. Accordingly, Tezpur PS Case No-573 of 2022 was 

registered u/s-14 of Assam Games and Betting Act and during 

investigation the I/O of this case has apprehended the above-named 

accused persons and produced them before the court on 08.05.2022 

and  



                                    

 

                   18.05.2022 

since from then the said accused persons have been languishing in 

judicial custody.   

On careful perusal of the case diary, this court finds that since from 

08.05.2022, there was no further advancement in the investigation 

conducted by the I/O and the accused persons are languishing in 

judicial custody since from 08.05.2022. On scrupulous perusal of the 

case diary, it also disclosed that I/O during investigation recorded 

almost all the material witnesses and recovered some play cards 

along with cash amount of Rs.6000/-. The investigation is almost 

completed. From perusual of the case diary, it appears that except 

the statement of the accused persons recorded u/s-161 of CrPC no 

other substantive implicating materials collected by the I/O during 

investigation. The investigation that followed by the I.O to unreath 

the actual concealment that warrants in a case of like this nature not 

appears to be satisfactory. In the case diary, the Investigating 

Officer nowhere prayed to enlarge custodial period of the accused 

person.  

At this stage, if the accused persons, namely, Harej Ali @ Hajer Ali, 

Jeherul Islam, Rofiqul Islam, Muzamil Islam @ Hussain and Md. 

Faruk Hussain are released on bail, the process of the investigation 

of the case will be not hampered any more.  

Accordingly, considering all the aspect as well as the period of 

detention of accused persons, namely, Harej Ali @ Hajer Ali, Jeherul 

Islam, Rofiqul Islam, Muzamil Islam @ Hussain and Md. Faruk 

Hussain in judicial custody and the materials available on record, the 

accused persons, namely, Harej Ali @ Hajer Ali, Jeherul Islam, 

Rofiqul Islam, Muzamil Islam @ Hussain and Md. Faruk Hussain are 

allowed to go on bail of Rs.5,000/- (Rupees Five Thousand) each 

with one surety of like amount and failing of furnishing the surety 

the accused shall remain in judicial custody as fixed earlier.              

 

 

                    18.05.2022 



                                    

In the event of the release of accused from the judicial custody, the 

accused shall comply with the following conditions:- 

(clxxiii) The accused persons shall make themselves available before 

the investigating officer as and when required by him for the 

investigation of the case ;  

(clxxiv) They shall not directly or indirectly make any inducement, 

threat or promise to any person acquainted with the facts of 

the case so as to dissuade him/her from disclosing such facts 

to the court or the investigating officer and  

(clxxv) They shall not hamper the investigation or temper with the 

evidence of the case. 

(clxxvi) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O. 

Accordingly, bail application is disposed.  

Send a copy of this order to the concerned court. 

Inform all concern. 

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 
               Sonitpur, Tezpur 

  



                                    

 

Tezpur PS Case No-532 of 2022 
GR Case No-920 of 2022 

U/S-457/380 of IPC 
 

O  R  D  E  R 
18.05.2022 

Case record put up today along with a petition bearing No-518/22 

filed by petitioner, named, Samastajan Begum praying bail of the 

accused person, named, Amiruddin @ Laden.          

Heard and perused the petition with case record.          

Considering the submission of Ld. Counsel, let peruse the case diary 

to decide the bail petition.  

I/O of this case shall submit the case diary on or before next date.  

Let a copy of this order be transmitted to the I/O concerned for his 

information. 

Fixing on 26.05.2022 for Case diary.   

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                          Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-550 of 2022 
GR Case No-938 of 2022 

U/S-379 of IPC 
 

O  R  D  E  R 
18.05.2022 

Case record put up today along with a petition bearing No-522/22 

filed by petitioner, named, Abdul Kalam praying bail of the accused 

person, named, Md. Sahidul Islam.          

Heard and perused the petition with case record.          

Considering the submission of Ld. Counsel, let peruse the case diary 

to decide the bail petition.  

I/O of this case shall submit the case diary on or before next date.  

Let a copy of this order be transmitted to the I/O concerned for his 

information. 

Fixing on 24.05.2022 for Case diary.   

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                          Sonitpur at Tezpur 

  



                                    

 

Tezpur PS Case No-531 of 2022 
GR Case No-919 of 2022 

U/S-379 of IPC 
 

O  R  D  E  R 
18.05.2022 

Case record put up today along with a petition bearing No-521/22 

filed by petitioner, named, Mannash Ali praying bail of the accused 

person, named, Md. Mainuddin.          

Heard and perused the petition with case record.          

Considering the submission of Ld. Counsel, let peruse the case diary 

to decide the bail petition.  

I/O of this case shall submit the case diary on or before next date.  

Let a copy of this order be transmitted to the I/O concerned for his 

information. 

Fixing on 24.05.2022 for Case diary.   

     

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                          Sonitpur at Tezpur 


